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4867
LOK SABHA
Monday, 15th December, 1858

The Lok Sabha met at Eleven of the
Clock

[MR SprAKEr 12 the Charr]

ORAL ANSWERS TO QUESTIONS

Report of the Commitice on Customs
Procedures and Organisations

*334 Shri Vidya Charan Shukia.
Will the Minuster of Finance be
pleased to refer to the reply given to
Starred Question No 1045 on the
8th September, 1958 and lay a state-
ment on the Table showing

(a) whether the Commuttee on
Customs Procedures and Organisations
has since submitted its report;

(b) if so, whether a copy of the
report  will be laid on the Table,

(c) the nature of the internm re-
commendations made by the above
Committee, and

(d) action taken by Government
thereon?

The Deputy Minister of Finance
(Shrt B R Bhagat): (a) Ves, Sir

(b) The Commuttee submutted 1its
report only recently and Government
hope to have their examunation of
the report completed and to formulate
their decisions on the recommenda-
tions made by the Comnuttee as
%oon & possible. Thereafter,  the
report will be laid on the table of
e House

289(Ai) LSD—1
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(¢) and (d) A statement giving the
information 1s laid on the Table of
the Sabha [See Appendix IV, an
nexure No 1]

Shri Vidya Charan Shukla: Have
the Committee received complaints
about difficulties in exporting even
those items for wiuch export incent.
wves are being given by Governm#’
due to cumbersome customs  pfo-
cedure? I do not find any mentien of
it in the interim report. Is it a fact
that the Committee considered this
matte: also?” If so, have they made
recommendations thereon®

Shri B. R. Bhagat: The fuller re-
port deals with all the current pro-
blems

Shri Vidya Charan Shukla: The
statement says that a Customs Adwvia-
ory Council has been recommended
to be set up at the Centre and the
reply of the Minister indicates  that
this 1s under examination By what
tume 1s the Counc:l likely to be set
up?

Shri B R. Bhagat: This 1s all under
consideration Immediately it 1«
finalised, 1t will be done

Shri Tangamani: Even when a ques-
tion was asked during the last session,
1t was stated that interim recom-
mendations had already been made
and one of these was for the formation
of a Customs Advisory Council May
we know by what time the Couneil
will be set up”?

8hri B R. Bhagat: We are
our Dbest to expedite the
matter

Shri C. D Pande: Has 1t come to the
knowledge of Government that visi-
tors and tourists who come from
outside and Indians who are non-
commercial visitors have found the

trymng
whole
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customs procedure here more diffi
cult than in European countries?

Shri B R Bhagat. If the hon Mem-
ber has any. speafic 1instance n
wiew, we can look mnto it But as a
general problem, all these matters
have been considered

Shryi C D. Pande, Compared to
other foreign countries tourists find
the customs procedure here more
difficult and harassing

Mr. Speaker. The hon Minister
wants to have specific instances,
either personal or from others

Shri C D Pande: There 15 a general
complaint that the customs procedure
is more difficult here than elsewhere

Shri Dasappa: May I know whethe:
@ifts and other things which come to
various institutions from outside, and
furniture and other things of various
offices located outside and transferred
to India, are exempt from customs”
It not, why not”

The Minister of Revenue and Civil
Expenditure (Dr. B Gopala Reddl)-
Consumable articles are exempt
from customs, but  non-consumable
articles are not

Mr. Speaker: The hon Member was
only making a suggestion

8Shri Dasappa: No, Su ! want to
know why gifts like blankets and
other things which are received in
India by various institutions should
be subjected to customs

Dr. B Gopala Reddi: The general
policy 1s that consumable articles like
milk powder and so on are exempt
from  customs but furniture
machinery and things like that have
to pay the usual customs dutjes

Mr Speaker: We are gomg nto a
lJarger question, regarding the policy
relating to customs. Customs Act and
0 on. We cannot do that in  such
a short time during Question Hour

15 DECEMBER 1858
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Law Commissien’s Reports on Statute
Law Revision

Will the Minster of Law be plessed
to refer to the reply given to Starred
Question No 180 on the 18th August
1858 and state

(a) whether the Law Commussion's
Reports on the following statutes
have been received by Government

(1) the Specific Reliet Act, 1878

(1) the Land Acgqusition Act,
1804,

(1) the Negotiable Instruments
Act, 1881,

(1v) the Income Tax Act, 1822, and

(b) whether copies of the Reports
will be 1axd on the Table?

The Deputy Minister of Law (Shn
Hajarnavis): (a) Yes, Sir

(b) The ninth Report of the Law
Commission (on the Specific Relief
Act, 1878) was laxd on the Table of
the House on the 24th November, 1068
The remaiming three Reports will be
laid on the Table as early as possible

Shri D C Sharma. May I know
when any action will be taken om
these Reports” What is the pro-
cedure for implementing the recom-
mendations contamned in the Reports®

Shri Hajarnavis: These Reports are
circulated to State Governments and
their comments obtained ‘Then they
will probably form the basis of Bills
which will be submtted to Parlisv
ment

Shri D C. Sharma: In view of the
fact that some of the matiers dealt
with 1n these Reports like the Negoti-
able Instruments Act and the Income~
tax Act are of a very urgent nature,
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that Report will have to await the
Report, if any, which is made by the
Committee presided over by our
esteemed friend, Shri Tyag: because
he is inquiring into matters which

Income-tax Act could be possible.

Shri Sanganna: May [ know whe-
ther the Law Commission have been
reorganised 1o make a further study
of these subjects” If so, what is the
reason therefor?

Shri A X Sen: 1 4o not thank it
armses out of thi. question. But if,
you permit me to answer this quest-
son, I will do so

The Law Commission was asked to
deal with two specific matters, firstly,
the question of judicia] reform in this
country, and secondly, that of statute
revision The first part of the work
has been completed and the Com-
mistion have already made their
Report which i1s under consideration
of Government. The second part of
the Commission’s functions, namely,
statute revision, is more or less of a
permanent nature, and for the pur-
pose of carrying out that function, the
Commission have been reorganised.
The actual reorganisation is in the
process of being implemented.

Shri Easwara Iyer: In view of the
Sact that statute revizion is more or
Jest of a permanent nature, may I
know whether the Law Commission
i to de reorganised on the basiz of
full-time officers?

Oral Answers 4

MAK Sen: Our contemplation

Shri Hem Barus: May I know whe-
ther the Law Commission has dis-

agreed with the govenment’s proposal
that the constitutional rights of the
High Courte to issue writs to Tribunals

ppointed by Government to expedite
Lhe administration of fiscal and re-
venuze law be restricted; and, if so,
what is the reaction of the Govern-
ent to this?

Shri A. K Sen: The hon. Member
1s assuming several things. The Re-
port of the Law Commission is still
under examination; and it is not
quite right to draw the inference
which the hon. Member has done
The Report will, no doubt, be placed
on the Table of the House as soon as
it is printed. There are certain re-
commendations specially relating to
income-tax which are also under the
consideration of Government. I would
ask the hon. Members to refrain from
discussing this question until the
Report is Jaid before the House and
we have a discussion on it

Shrt Tyagi: Is it also one of the
terms of reference to this Com¢
mission to suggest ways and means
to simplify the procedure of law
courts, as I was told the other day
there are sbout 1,82,847 cases pending
in the Righ Courts today?

Shri A K. Sen: The main report
about judicial reforms concerns itselt
with recommending measures for
expediting the work in courts. And
that is the report which §s under the
consideration of Government and it
will, no doubt. be placed before the

House,
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Wil the Minister of Home Affairs
e pleased to refer to the reply given
0 Unstarred Question No 2390 on
e 10th September, 1958 and state
e further progress made in the Re-
otganisation of Administrative set-up
of Secretariats of the Unmion Territor-
ion?

The Minister of State in the Minis-
wy of Hoeme Affairs (Shri Datar):
The Scheme for the reorganisstion of
the Secretanat of the Delht Adminis-
tration has already come into effect
om 1st December, 1958 Proposals for
the reoeganisation of the set up in
Haumachal Pradesh are being worked
out. The cases of Manipur and Tni-
pura will also be taken in hand soon
thereafter

W swee: wrdsrrevarg

B feely & wfdfomr Wit gwdrgfr

o ifdOu g, 28 g rr W aw o

& wmw ?

Shri Datar: Sir, the object 1s to
expedite the reorganisation as early
48 possible uftet finding cut how the
Delhi recrganisation works

o e v o ey rar g
fie Reelt F o prizr foar v §
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Tof Wy ¥ mrgmeh Bty
wre orfass ghe & wa ¥ fmeft e

oo g?
Shri Dater: In the at-
up, out of the 7 Secre-

2rdlw € 37 ow ¥ Fa o ot weire
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Shri Datar: No, Sir There are
bound to be some differences i
detmls; but the general plan 13 being

worked out and the experiment in
Delhs will be watched. .

it wxw swwe W § X ey
g s WS
fNrwdnr afer gy ificmy av
W &7’

Skri Datar: No, Sir, the object 18
to reduce the staf?

@t w ey dxz0w Ay aw
Q7w § Afwr e wr Ao agaay
| §]

Meqwiw wrayww i fx
W ey S af f e A X
afew wifelt § 7

Shri Datar: The whale question Wil
be considered. The object ig
rationalise the whole adminia
and to make it more efficient;
mcidentally, aiso to see to what
economies can be effected.

2
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Shri Daitar: That is-what I bave
ready sald. We shall watch the ex-
periment in the course of thase thpee
months.

war fewigge  wre
ts. e W W
®Y g wwwi WY p oW N
(%) femrwer wter F firerege &
g e % fmiw F wa o 8.7 Wi
1L #
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LAY et e R L Ok

(w) ag <foiwn w1 o O
i Mo £ 7

qy-ad s | vea-son (<R
we) : (%) o faerow ewmaew 9
wfammar g 1| [fed offoe
¥, vum ey )
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(7) R 7ore ¥y e ¥ WK P
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Tl reck e wr At ¢ ?

Shri Datar: The object is naturally
20 help getting compensation for the
. Jand that will be taken for this gam.
A new township will be established
shewt 3§ miles from the existing
omaship and there plots are also
Buing given at concessional rates.

w1 9 ey € e e
R A oot § venft ¥ o v ot
afer wwni ¢ Wk

W R ¥ vy v oy ¥ fed
AS uw s daw § ?
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Shri Batar: Goverament are pro-
ceeding with fwo or three phases of
work. They will take up the first
phase a3 early as possible. ‘Whepe

plots are given the ple are
couraged to build thersupon
muterials also will be supplied
them at concessional rates.

11

gV TP H I AR Y
W faww, ware WX qF @ M,
ok wew  a@W & qer ¥ g,
7 & ford swe o s}’

Shri Datar: Thiz question i pro-
blematic, There are about 1,270
families which require rehabilitation
and Government providing for all of
them.

Wt o wo waf : duy fir slimry
F WEAY HY AR § IR gt & o
qrargy, ® W R ¥ wx o ol
qficamar fafrz s Gt F 8 ?

Shri Datar: It will be done before
their present houses would be taken
over and have gone under mortar,

oft v wiw ;o g o g §
0 g it vt faerage ere warfiny femy
ot g 8, 39 T 57 frerd ad wr oy
£ ? ¥alnr woere 3w F fowar fgeay
w21 ot § WX W dwnw wowx ¥ W
swwrgs fgrfemrar o & ?

Shri Dater: The total estimales at
present made amount to abowt
Rs. 92.6¢ lakbs

ot wow mwwx : Swy
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Wastage of Stes! in Ordmance
’ Fachery, Kanpur.

*939. Shri S. M. Banerjee: Wil
the Mnister of Defemce be pleased
to state: |

(a) whether the Commttee/Board
appointed to investigate into the
wastage of Steel at Ordnance Factory
Kanpur has concluded its findings;

(b) if so, what are its findings,
(c) the amount involved; and
(d) the persons responsible?

The Parliamentary Secretary to the
Deputy Minister of Defence (8hn
Fatesinhrao Gackwad): (a) Yes

(3 t (d) The Report has not
yet reached the Government and so
it 18 not possible to give this infor-
mation

Shri 8. M. Banerjee: May I know
whether 1t 1s a2 fact that the Superin-
tendent in whose time this wastage
of steel took place has been trans-
ferred to the Metal and Steel Factory.
Ichapore? Why was he transferred
before the completion of the enquirv?

Shri Fatesinhrao Gackwad: 1  re-
quire separate notice for this

Shri 8. M. Banerjee: May I know
whether any officer was appointed by
the D G.O from the headquarters or
from the Defence Ministry to mnvest-
gate mto these matters?

The Deputy Minister of Defence
(Shri Raghuramaiah): The Board
of Enquiry consists of Shri D R
Mullick, Superintendent of Ordnance
Factory, Muradnagar, Shr1 M Prasad,
Deputy Asesistant Director General of
Ordnance, Headquarters and a  re-
presentative of the Controller of
Defence Accounts

Shri S. M. Banerjee: May I know
when this repert is likely to be finalis-
od”

Bhri Raghuramaiah: The report 1is
now being examined by the Director
Genera! of Ordnance Factories We

15 DECEMBER 1068
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are rying to expedite it snd we shall
have 1t as quickly as possible.

ghri Hom Barus: May I know whe-
ther 1t 15 a fact that a large amount

to connect this with that {Interru-
ptions )

Mr Speaker: Order, erder He has
not got information that thus 18 con
nected with that Next guestion

to the reply gaven to  Unstarred
Question No 499 on the 28th Nowvem-
ber, 1938 and state

(a) whether the working and bene-
fits of Vigyan Mandirs already
esteblished have been reviewed and
examined; and

(b) 1f so, with what results”

The Deputy Minister of Sclentific
Research and Cuitural Affairs (Dr M
M Das): (a) Yes, Sir

(b) A statement 1s laid on the table
of the House

STATEMENT

As a result of the review carried
out into the working of the Vigyan
Mandirs already  established, their
role has been revised as indicated
below to render them more efficient
agencies for the dissemination of
scientific and cultural knowledge in
rural areas'—

(1) To serve basically as an edu-
cative institution with the
object of explaining to the



(8) To bring about greater co-
ordination between the work-
mg of the Vigyan Mandirs
and the Community Develop-
ment Blocks

2. There 13 also a proposal to pro-
vide a Culturel Wing n  Vigyan

working of the vigyan mandirs had
carried out by any special com-
mittee or by the Ministry itself”

Dr. M M Das: By the
1tself.

i

Ministry

Shri Shree Narayan Das: From the
statement 1t appears that as a result
of the review that has been made it
is proposed to provide a cultural wing
m the vigyan mandir. I would lke
to know what is the precise nature
of this proposal?

Dr. M M. Das: As it 1s now, 1t 1s
a scientific organisation and it is
proposed to attach a2 cultural wing
There will be two more employees in
each vigyan mandir and they will
try to organise cultural shows among
the villagers.

Mr. Speaker: What is this cultural
show about? That is what he wants
to know

. Dr. ML M. Das: Folk dance
mugic, ete

songs,

Shri Shree Narayan Das: In view
of the fact that this s mainly con-
cerned with scientific matters, may I
know whether the Government had
considered if this eddition of a cul-
tural wing will not be adding to the
difficulty of these vigyan mandirs?

15 DECEMBER 1858
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Dr. M. M. Das: We do not antici-
pete any such difficulty.

Bhri Vasudovan Nair: May I know

Mﬂmwuﬂmof the

tion are in any way

ted with their running and

also whether the panchayats are con-
cerned?

Dr. M. M. Das: We are trying to
gecure the best co-operation of the
State Government and so far as the
jocal representatives are concerned,
we want to take their help as much
s possible; for instance, teachers and
others we organise science clubs ete
with their help.

Shri Tyagi: What is the total num-
per of vigyan mandirs all over the
country and what 1s the average ex-
penditure of each mandir?

Dr. M. M Das: There are at present
19 wvigyan mandirs all over the
country The average capital ex-

diture of the revised scheme is
gbout Rs. 20,000 and the recuwring
expenditure is about Rs 15,000
or Rs 16,000

Shri 8, C Samanta: In the beginn-
,ng they did soil research work and
¢ section was attached to them. May
1 know whether 1t has undergone
gny change?

Dr M. M. Das: It 1s not so1l re-
gearch section but soil examination
qection—you may call it so. They will
¢ontinue to do that work.

Shrimati Ila Palchoudhuri: Accord-
1ng€ to this statement, a cultural wing
15 to be associated with these mandirs.
Wwill it also seek to let the people
ynow about the famous people of
that locality so that the people may
pe conscious of the great people of
1ndia®

Dr. M. M. Das: I may inform the
pon lady Member that this
new scheme to attach the
cultural wing to the vigyan
mandir has not yet received
the blessing of the Finance Ministry
gnd so these details will have to be
worked later on.
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Shri N. R. Munisamy: May I know
how far the activities of the vigyan
mandirs are co-ordinated with those
of the community development
scheme?

Dr. M. M. Das: Recently we have
taken up this matter with the Minis-
ier in charge of community develop-
ment and we hope to have more co-
operation between these two organi-
sations.

Shri Shree Narayan Das: May I
know whether as a result of the re-
view that has been made it has been
possible to discover the extent fto
which they have functioned effective-
ly? What is the number of the
people that have taken advantage of
these?

Dr. M. M. Das: I am not in a posi-
tion to tell the hon. Member as to how
many people have taken advantage of
this organisation. In some of them
we find that they have created great
interest among the local people and
in some others due to improper selec-
tion of site, they have not done so
effectively.

Rural Institutes of Higher Education
_{-
*012 [ Shri R. C. Majhi:
‘L Shri Subodh Hansda:

Will the Minister of Education pe
pleased to state:

(a) whether it is a fact that an
assessment committee has been set up
to assess the standards of achieve-
ments of Rural Institutes of Higher
Education;

(b) if so. has it completed its work:
and

(c) whether it has submitted any
report to the Government and whe-
ther this report has been examined
by Government?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Not yet.
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(c) Reports on two Rural Institutes,
namely Lok Bharati, Sanosara and
Rural Institute of Higher  Studies,
Birouli (Bihar) have been submitted
by the assessment committee to the
Government.

Shri R. C. Majhi: May I know
whether the Government has accept-
ed the recommendation?

Dr. K. L. Shrimali: There is no
question of accepting the recommend-
ations. Certain observations  were
made by the assessment” commitiee
about these institutions and they have
been sent to the institutions concern-
ed. Certain defects were pointed out
and certain suggestions were made
for improvement and the institutions
have been asked to implement them.

Shri Subodh Hansda: May I know
what are those defects and how the
Government propose to solve them?

Dr. K. L. Shrimali: There are a
number of them and if the hon. Mem-
ber is interested, I shall be able to
place eight of them relating to the
Rural Institute of Higher Studies,
Birouli (Bihar) and six about the
other. I shall place them on the
Table of the House if the hon. Mem-
ber i3 interested.

Shri Hem Barua: May I know how
the Government proposes to  co-
ordinate the education that is avail-
able in these Rural Institutes of
higher education with the existing
pattern of the university education?

Dr. K. L. Shrimali: Yes, Sir. That
matter is already under consideration.
In fact the inter-university board is
examining that matter and they have
already appointed a committee. It
will go round and visit some of the
institutions and study how they could
be integrated with the general uni-
versity education.

Shri Kodiyan: May 1 know what
action has been taken to co-ordinate
the work of the rural institute for
higher education with the community
development work in the rural areas?
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Dr. K. L, Shrimali: I do not know
how this question arises out of this
guestion......

Mr. Speaker: This is rural and
that is rural

Dr. K. L. Shrimali: ... .But I would
like to inform the hon. Member that
every effort has been made in the past
and is also being made continuously
to establish close co-ordination with
the Ministry of Community Develop-
ment. We hope that the products of
these institutes, when they go out,
will be useful workers in the rural
areas.

Mr. Speaker: He evidently wants
1o know if the workers in the com-
munity development work will e
trained from these rural institutes.

Dr. K. L. Shrimali: That is what 1
have said. There are no such train-
ing courses for the community de-
velopment workers. But it is my
information that many of the people
who will come out of these rural in-
stitutes will be very suitable for do-
ing the work in the communuity pro-
jects.

Mr. Speaker: Panigrahi.
Raja Mahendra Pratap: May I

Mr. Speaker: Order, order. The
hon. Member must also conform to
the regulations of this House.

Shri Panigrahi: May I know the
number of rural higher educational
institutions now functioning in the
country and whether there is any
proposal to set up an institute in each
State?

Dr. K. L, Shrimali: In the first in-
stance, ten institutes were started and
we hope to start two more if funds
are available. It is our desire to ex-
tend the scope of this scheme.

Raja Mahendra Pratap: What is
the object? Will we make the stu-
dents good agriculturists who will
remain there in the villages or would
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A3
they come out and compete with the
urban population and run after offices?
What is the object? ’

Dr. K. L. Shrimali: I would refer
the hon. Member to the report of the
University Education Commission and
also the report of the Rural Higher
Education Committee.

Mr. Speaker: If it is possible to say
it in a word or two, the hon Minis-
ter will kindly enlighten the  hon.
Member instead of asking him to go
through all those reports.

Dr. K. L. Shrimali: I thought since
he was asking about the aims and
objectives of the rural institutes, I
should refer him to those reports.

Mr. Speaker: He is only anxious te
know whether these rural institutes
also will add to the number of the
unemployed going about the various
offices in the country in search of
employment or whether there will be
any inducement for them to stay on
in the villages and improve agricul-
ture.

Dr. K. L. Shrimali: The main pur-
poses of these rural institutes is that
the students going out of the rural in-
stitutes should go back to the rural
communities and serve those people.
That is the main purpose why these
institutes have been started in the
rural areas, and we are hoping that
most of the people will go back and
settle in their own villages.

Vigyan Mandirs in Orissa

943. Shri Panigrahi: Will the Min-
ister of Scientific Research and Cul-~
taral Affairs be pleased to state:

(a) whether any Vigyan Mandir is
proposed to be established in Orissa
during 1958-59; and

(b) if so, whether the State Gov-
ernment have submitted any proposal
to this effect?

The Deputy Minister of Scientific
Research and Cuitural Affairs (Dr. M.
M. Das): (a) and (b). Yes, Sir.

>
&

=
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Shri Panigmhi: May 1 Xnow how
many Vigyan Mandirs have been
established in Orissa and whether
thete is any proposal to set up some
more Vigyan Mandirs in the coming
years® *

Dr. M BL Das: At present there 18
only ons Vigyan Mandir functioning
m Orssa The Government of Orissa,
a few months bach sent us proposals
that there should be four Vigyan
Mandirs established 1n the State
We have taken up this question and
within a month or two, we are going
to establish two more Vigyan Mandirs
n that State

Shri Panigrahi: May 1 know where
the present Vigyan Mandir 13 being

located in Orissa®

Dr M M Das: It 1s at Hinjhcut,
Ganjam district, Orissa. The other
two most probably will be established
at Bhadrak in Balasore district and
at Angul m Dhenksnal district

Shri Amsar: May I know how many
Vigvan Mandirs have been established
in Bombay State®

Mr Speaker: Onissa 1s at one end
and Bombay 1is at the other end

Shri Sanganna: May { know what
factors are taken into consideration for
starting Vigyan Mandirs in  the
States®

Dr M. M. Das: The most important
factor is the availability of a euitable
accommodation which will have to
be provided erther by the State Gov
ermment or any private person

Mr. Spesker: If anybody comes with
a place, even in a forest, Vigyan
Mandirs will be opened® It appears
%0 'be a little too brond when it is said
that whoever offers a building, the
Vigyan Mandir will be established
there

Shri Tyagi: Whether there i1s some
«oil to he tested or not'

Pr. M. M. Das: It is primarily m-
tended. for the rural aress Bo, if we

15 DECEMBER 1858

Oral Answers y -

for the coming years on them®

Mr Speaker: I think he answersd
it

Shri Nagi Reddy: When there 18 a
bwlding, there is no capital ex-
penditure involved That 1s his ans-
wer So, 1 would ke 10 know the
expenditure that has been incurred
so far and the expenditure that will
be incurred annuaily m the future

Dr. M M. Das: It 1s wrong to thunk
that if the building is provided then
everything 1s there What about
scientific equipment?

Shri Nagi Reddy: My question has
not been answered Let him give
the expenditure incurred

Mr Speaker: It does not matie
He said earlier that the expenditure
1s about Rs 20,000 generally, and
something more 1s spent as recurring
expenditure There are heeaps of
questions here We do not progress
beyond ten to twelve questions
Whichever question appears first, it 15
caught. Why not we proceed from
question to question? I would re-
quest hon. Members to go through all
the questions and then pick out and
send on to me those questions which
they consider important and which
they would ask me to take up I c¢hakl
try to arrange. Otherwise, we are
just spending all our time practical-
ly on the first few questions and
exhaust them though there are more
mportant questions which follow

Shri N; WMenon: Then
you will get notice of a1} the questions
m your hand

Mr. Spesker: I have no ohjection,
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The Depuuly Minister of Defence
(Sardar Majithia): (a) The proposals
made by the Director of Military
Lands and Cantonments for amending
the various sections of the Canton-
ments Act, 1924 are still under ex-
amination in the Ministry, and it will
take some time to complete this ex-
amunation in view of the large number

of proposals involved and the various
problems covered by them

(b) In view of what has been
stated in (&) above and also in view
of the fact that consultation with
other Ministries concerned the matter
will have to take place, it will take
some time before the amending Bill
15 brought before the House.

® AW TN © W & faen
§ fra¥ qreae? & oo o o
a7 w1 W1 721 ¢ o qu wx farere fer oy
W e aE HE wfagma & & s
T § fie ag s shef 2, ofew
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Sardar Majidhia: It 15 not for the
last four or five yoars. I said that
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since last year, since August last, it ¢
under consideration. I have said that
there are over 70 amendments which.
have 10 be put through and which are
under examunation. An officer was
appointed; he has taken six months,
and has come out with comprehen-
sive proposals. They involve consul-
tations with the Ministries of Law,
Finance, Health, etc. Therefore, it
would take quite sometime before we
can come out with a comprehensive
proposal.

oft s w¥iw ;W el e o
o W I w6 e gy faer wronit
wERwT e T g, A A
¥t & w7 wraw €, 1o wiefan W,
W T &t forr g fie fawre fiour oy
wy?

Sardar Majithia: The need for ie-
vising this Act 15 as follows: (1) To
give effect to the various changes
which have become necessary in cer-
1am sections of the Act on account of
the constitutional changes 1n  the
country and to overcome the gifficul-
ties we have experienced in the day-
to-day working of the Act; (2) To
give eflect to the various measures
which have at present been under-
taken by the issue of oxecutive ins-
tructions towards the democratization
of the cantonments administration
such as the mtroduction of parity n
the composition of membership, the
delegation of certain powers of the
Cantonment Boards to the civil areas
Comnuttees, etc (3) To give effect to
the decisions which may be reached
by the Government on the recom-
mendations of the Estimates Commit-
tee contained in the 46th Report; and
(4) thus 13 the most important— to
cnable the Government to extend
compulsory primary education to can-
tonment aicas

ot Tem gwer Wit sl
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Shri Gajendin Bwesd Sinhs: For
wi? the Rourkels plant, the rsin efice is

Sardar Majltigia: I did not say that
the Bill has been sent to the other
Ministries. 1 said that the other
Ministries will have to be consulted
before the proposals take shape

ot wenr WA : F 9T W §
fi5 wa ¥u goET B O frdTe W
yfaw ¥ fear wim, 99 & Q@ 99
@ g A wW ¥ GN wW
WCR | gt e § qqv I & ;Y
g §, 31 ga ¥ Y vamw  few

wam ?
Sardar Majithia: That 1s a sugges-
‘tion which will be duly considered.

Purchase Organisation at Rourkela

*945, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
annual purchases made through the
purchase organsation at Rourkela
come to more than six crores of
rupees;

(b) if so, the details of the orgam-
sation which handles this volume of
purchase; and

(c) what check, if any, 1s exercised
by the Government or the D.G.S. & D.
on these purchases?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) Yes, Sir.

(b) The purchase organisation con-
siaty of 10 Purchase Officers, 3 Section
Officers and 72 other staff.

(c) A statement showing the dele-
gation of powers and checks exmreined
is laid on the Table of Yok Sadba
{See Appemdix IV, annexure No. §.)

St Mwearka: May I know what
am s sitwr places whees wo have

at Rourkela. We have some staff at
Calcutta also.

Shri Morarks: May 1 kuow, wheihgr
any purchases are made for th¢ Rour-
kela plant from the head
15 in Dethi?

dfiee

Shri Gajendra Prasad Sinha:
Genersal Manager has got powers W
purchase upto Rs. 28 lekhs. 8o, nawd-
rally, purchases up to Rs. 25 lakhs age
made from Rourkela. That is the

Mr. Speaker: For the whole plant
per year or for parts of the plant?

Shri Gajendra Prasad Sinha: Tor
particular items.

Shri Morarka: I am afraid my ques-
tion has not been answered. What Y
wanted to know was, whether any
purchases are made for the Rourkela
plant from the head office of the
Hindustan Sieel (Private) Ltd. which
15 situated at Delhi

Shri Gajendra Prasad Siaba: Most
of the purchases are finalized at
Rourkela, as [ have already stated. If
we have to purchase certain things
which exceed the amount of Rs. 28
lakhs, then the approval of the Board
of Directors as well as the Govern-
ment is taken.

Some Hon. Members vose—

Mr, Speaker: The Parlinmentsry
Secretary says there is a division of
powers. For purchases abeve a parti-
cular limit—a pacunisry Umit—they
must come to Govermment for sanctiop.

Shri Rauga: Is thare any commitiee
attacbedtoﬁnbﬂddbtwm

it would be to screen these

for purchase. and alse to examine hiw
these purchases have been made?

Shri Gajondra Pramad Siuha: When-
ever wy purchase is seade, the Fewn-
cia] Aduiset o5 well a8 Uis Aconuin
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Qficer are there. The Board of Direc-
of the Rourkela Plant or the
Steel (Private) Lamited also

ook after this

Shai Ranga: May we take it that the
purchases are made only when the
thxee officers are unammous about it”

Shri Gajentdra Prasad Sinba: When-
ever there is any difference, the matter
» referved to the head office

Skri Surendrapath Dwivedy: May
I know what percentage out of this
annual purchase of Rs 6 crores is made
locally or whether the commuttee
which the Parliamentary Secretary
Jut now mentioned also deals with
the purchases from abroad?

Shri QGajendra Prasad Sinha: |
have not got the break-up regarding
purchazes abroad; 1 have already given
the total figure

Shri Thirumala Rao: The Parlia-
Secretary was pleased to say
that the General Manager is authoris-
eod to make purchases up to a limit of
Rs. 28 lakhs Does 1t include pur
chises from outside India and mside
bulla, and i so, what 1s the pro-
portron?

The Minister of Mines and Oil (Shri
E. D. Malaviys): The statement laid
on the Table makes the posihon quite
<lear There are various grades of
power delegated to various officers
The General Manager 1s authorised to
make purchases upto Rz 25 lakhs,
whether 1t 15 from inside the country
or from outside the country Beyond
that, the General Manager has to refe:
the matter to higher authonties

Shri Daseppa: May I know whethe:
it 18 not a fact that any item of
expenditure mvolving foreign eox-
clinge 18 a matter which should be
referred to higher authorities’

fixi XK. D. Malaviya: Matters 1n
which fereign exchange 1s nvolved
19 referred to the Government by the
Board of Directors

&hrl Damppa: May [ know whether
these purchasds are kept within the
Nmfte of the budgeted amount saric-
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tioned for the department, or are they
permitted to exceed the budgeted
hmit?

Shri K. D. Malaviya: The Baard ¢!
Directors finalise everything. They
prepare the budget and nothing goes
out of the Limits

Shri Vidya Charan Skahia: The
statement says that the PFinanecial
Adwvisers act as a check over all these
purchases made by the purchase
officers May ! know if any com-
plaints have been recerved against the
conduct of the ¥inancial Advisers in
Bhilai and Rourkela and if so, whether
they have been mnvestigated?

Shri Gajendra Prasad Sinka: There
hat been no complaint aganst the
Financial Advisers so far as we know

Shri Vidya Charan Shukia: So far
as Bhilas was concerned, I made com-
plant in writing and the hon Mmister
promised me that the matter would
be investiguted May 1 know if the
investigation has been made and what
158 the result of it?

Mr. Spesker: The hon Member 18
going away from Rourkela to Bhilai.

Shri Vidyas Charan Shukia: The
question refers to the Hindustan Steel
(Private) Lamited

Mr. Speaker: Not to the whole of it,
but to Rourkela Hon Members wili
confine themselves to the question

Shri Morarka: Maey I know whether
there was any occasion for this pur-
chase organisation to refer to the Gov-
ernment of India for their decision
any items which they have purchased
so far?

8Shri K. D. Malaviya: I am not aware
whether there has been any such occa-
ston Clause 19 of the Articles of
Association stipulates that any pro-
gramme of capital expenditure for an
amount exceeding Rs 40 lakhs should
be referred to the Central Govern-
ment

Shkri Panigrahl: What are the
amounts of purchases in 1996-57 and
1957.38 and what are the foreign ex-
change contents of them*
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Mr. Speaker: Why are hon. Mem-
bers worried about the foreign ex-
.change? We are going from one thing
to the other.

Shri Panigrahi: What 1s the purchase
value?

Mr. Speaker: If they are interested
mn Rourkela, foreign exchange must be
found. Is the hon. Member going to
increase the foreign exchange by this
question? They are trying their best
n regard to foreign exchange.

Raja Mahendra Pratap: From this
question and from such questions, it
appears that our Members are very
suspicous about these purchases. It
will be better that a committee of five
Members of this House is formed and
they should always examine all pur-
chases.

Mr. Speaker: 1 have no objection
to take away the time of the House
There are some questions set here
against some of our own Members
here. They are asked to answer,
because they are Members in some
administration, though they are not
the chief admunistrators there. They
have written to me saying that they
have nothing to do except sitting there
and the chief administrators must be
asked If the hon Member's sugges-
tion is accepted, all the Ministers wil)
go to sleep and one Member will be
answering the question of another.
Members will be involved 1n all these
questions hereafter and nobody will
be safe. Next question

Water Supply in Delhi

+
{ Shri Bibhuti Mishra:
Shri D. C. Sharma:
Shri Ram Krishan:
*946, { Shri Shree Narayan Das:
Shri Vajpayee:
Shri U, L. Patil:
Shri Panigrahi:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether the officer appointed
tor fixing relponsibilily of the indivi-
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the recent breakdown in water supgply
in Delhi hes submitted his report;

(b) if so, the main recommenda-
tions; and

(c) the action taken thereon?

The Minisier of State in the Minie-
try of Home Affatrs (Shrl Datar): (a)
No

(b) and (c). Does not arise.

o fegfs B el F aelt &
H%T 1 AT ¥WT st Y Ty W
AT} AF TF g Tar g s
fefrn Wl zag ¥ Tar gor) %o flt
Farm aga s v wo fen & avee
FEG A AT |
Shri Datar: The hon. Member
aware that a committee was appoim-
ed which went into the whole matter
and it felt that it might not be pro-
per to apportion the blame amongst
certain officers. The present officer
has been appointed for purpose of
finding out who were the officer or

officors responsible for certair® acts
of dereliction of duty

ot fawfe fw woft g & @
sy fer y g Aisfragsr
amAsgiEs @ aE N s
faor€ o€ @ 1 f wowan § fw A aw
TR mEF T sw A &
ot T WY XW A oA
Tifed e ga Sy w7y fopay vy 80
Shri Datar; I have stated very
clearly that for the purpose of fixing
the responsibility of the individual
officers, an officer has been appointed.
as pointed out by the committee which

had been appointed to go into the
whole question.

ot fienfir rw . A oA g
BT 3, 7% 6T W2 4% WA W7 G K¢
e’
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Shri Patar: That officer is carrying
on his work and he might submit his
report at a very early date,

ot wew wee : feeeft gfafave
STERET YT GTHTT & WY U W
wfwerc € 3 o T 1 & st g
# fiw a1 worrc oY oy wf em § v wg
foelt sgfafame sroew ¥ fwh
A W1 TR WY uiw & fag wg g’

Shri Datar: This officer was appoint-
ed with the concurrence of the Mayor
herself.

Shri Shree Naraysn Das: May I
know the number of officials who have
Thaen asked to explain their conduct
and their categories?

Shri Datar: I cannot give the details
Just Now.

Shri Vajpayee: There was a report
in the Press that the water supply of
Delhi ic likely to be threatened again
because of some nulla changing its
course. May I know if the hon.
Minister will give an assurance that
there will be no break-down 1n water
supply, at least not before the next
segssion of Parhament?

Shri Datar: Let not the hon. Mem-
ber go from the officers to the alleged
or feared break-down. Government
are taking all proper steps m:n the
matter

Neyveli Thermal Power Station

+
[Shrimati Ha Palchoudhuri:
*947. { Shri Thanulingam Nadar:
| Shri Ram Krishan:

Will the Minister of Steel, Mines
amd Fuel be pleased to lay a statement
on the Table showing the broad details
ol the project report of the Thermal
Power Plant proposed to be set up at
Noyvel: with Russisn aid?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendrs Pramd Sinha): The
Thetmdechtlﬁonhd-ismdtor
an installed capacity of 250 MW and

ment of India, from the Planning Cell
of the Central Water and Power Com-
miggion (Power Wing). The specifica-
tiong of the plant, machinery and
®Quipment generally follow the norms
8Ny standarde prevailing in the
USSR, but have been modified,
Wherever necessary, so as to bring
them into conformity with Indian
standards and conditions. The Project
Report has been broadly accepted by
the Neyveli Lignite Corporation. Nego-
tittions with the Soviet suppliers are
N0Ww in progress with a view to draw-
ing up contracts for the supply of
Working drawings and of plant
Mmichinery and equipment based on
thtge drawings.

Shrimati Nla Palchoudhuri: Consider-
INg that this involves an aid of 3500
Mihon roubles and that aid has to
be ytilized between 1957 and 1961 and
it is already nearing 1959 what steps
aré being taken to expedite the
schemes so that the aid may be fully
utiljyed?

Shri Gajendra Prasad Sinha: The
Project report was received on 16th
October, 1988. So, the matter is under
Cohsideration of the Government. I
Wauld hke to add that the figure given
by the hon. lady Member, namely,
500 million roubles, is not exclusively
for this project.

Shrimati Ia Palchoudhuri: There
are five other projects connected with
this, May I know what has been done
to take advantage of this ald of 500
Mijlion roubles by the other five con-
nNected projects alsa?

Shri Gajendra Prasad Sinha: I have
alfeady stated that the project report
bas peen received only on 16th October
1088 An expert team went to Moscow
to negotiate for the purchase of machi-
Nery required for this purpose. This
showy that the maximum effort i
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being made 10 expedite the matter and
no other effort 8 necessary

St Sampath; May I know the
approximate dlfL when this thermial
station will go into operation®

Shri Gajendra Prassd Sinka: There
arv five units. The first unit is expeet-
ed to be commissioned by March 1961
The others will follow in March 1962

Shri Jaipal Singh. May I know whe-
ther the aid 19 on deferred payment
bams or barter basis® If it 1 on
deferred payment basis, when will the
entive loan be repa:id?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The entire matter 1s
being examined. As the final decision
has not been taken by the Govern-
ment regarding the project report and
the form of repayment, it will not be
in the public interest to disclose al}
the information

8hri Jaipal Singh: I do not know
how the public interest comes m  We
are not asking for detals

Shel K. D. Malaviya: May [ submut
that the project report has not yet
been formally accepted by the Gov-
ernment? As such, there are many
details which are still to be finally
accepted and formahsed Under these
circumstances, it will not be proper
for me just now to disclose all the
information, which may be premature
Perhaps they may not be useful for
the hon Members

Shri Jalpal Singh* Are we to under-
stand, therefore, that Government do
ROt yet know whether 1t 1s to be on
eferred peyment basis or barter
basis? Even the fundamental 1s yet
to b decided

Mr. Speaker- The hon Mimster does
not want to disclose 1t now

Skri N. B. Munisamy: May 1 know
whether the Neyveli Project 1s an
wmisgeated project for bnguetting and
carbonising plants m adtition to the
thermal plant?

conipleted by 19632°

Shri Gajendrs Prasad Sinha: The
approximate cost of this thermal plant
will be near about Rs 24 44 crores

Shrimati Renn Chakravartty: The
project report has already been sub-
mitted m October I just want to
know by what time wul thas be finalss-
ed—prior to the report of the teamn
that has gone to the Soviet Union or
after their return?

Shri K. D Malaviya: The profect
report has been examined here by the
various expert bodies mand 1t s likely
that 1t will be accepted by the Gov-
ernment very soon But I cannot make
any other commitment just now

Bharat Electromics (Private) Ltd.

*950. Dr Ram Subhag Singh: Will
the Muuster of Defence be pleased to
state

(a) whether the Bharat Electroncs
(Private) Lamuted, Bangalore, 13 wosk-
ing upto its full production capacily;

(b) if not, what is its present pero-
ductive capacity, and

(c) what are the ressoms for the
non-utihization of 1ts full productive
capacity®

Yhe Deputy Minister of Delolae
(Whri Raghwramsinli): (a) No, Sir
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{b) The present estimated produc-
tion ecapacity of the factory for a
single shift is for equipment worth
about Rs 132 crores a year

(c) Development work and modi-
fications which had to be carned out
to make equipment suit the require-
ments of user Departments, demon-
strations, technical tests and tnals
which had to be arranged in respect
of the equipment, and difficulties in
respect of foreign exchange constitute
the main reasons for the non-utilisation
of the full capmcity of the BEL
factory

Dr. Ram Subhag Singh: May I know
what percentage of the factory 1is
bemng utilized to produce goods?

Shri Raghuramaiah: At the moment,
40 to 50 per cent

Dr. Ram Subhag Singh: May I know
whether the goods produced there are
all utilized by the Defence Ministry?

Shrn Raghuramaiah: Up tll now
most of the things manufactured there
are for various other departments hke
railways and so on, not for defence
gervices

Dr. Ram Sabhag Singh: May I know
whether the foreign exchange difficulty
was visualized at the time when this
big building programme was under-
taken, most of which 1s at present
lying vacant?

Shri Raghuramaiah: No, not in 1852

Shri N R. Munisamy: May I know
whether it 1s a fact that the nom-
utilisation of this capacity is mainly
due to want of planning and also not
satisfying the specifications of civilian
requirements?

Shri Raghuramaiah: The main diff-
culty has been that in the case of
certain wireless sets requred by
certain users they demanded some
more modifications The development
work In that connection took some
time There have also been 1mprove-
ments 1n the fleld of electronics snce
1952

289(A1) LSD—2

15 DECEMBER 1958

Oral Answers 4900

Shri M. R, Krishna: May I know
whether any item has been struck off
from the hist of items which were
originally intended to be manufactured
m BEL

Shri Raghuramaiah: No, Siur

Shri Shivananjappa: May I know
whether there 1s any proposal to manu-
facture cheap community radio sets ia
Bharat Electronics?

Shri Raghuramaiah: We have
various proposals* under consideration.
It 15 premature to say whether any
particular item will be taken up

Shri Morarka In answer to a ques-
tion the hon Minister stated recently
that they have decided to manufac-
ture radio valves in this factory May
I know whether they are going to
have any foreign collaboration with

any country and, if so, the nature of
1t?

Shri Raghuramaiah: That 1s actunily
under consideration—the question of
foreign collaboration At this stage it
may be premature to give any detail

Shri Morarks. May I take 1t that
the Government has not yet decided
about any foreign collaboration and
no decision has been taken yet?

Shri Raghuramaiah: If the hon
Member 1s referring to the actual
name of the company with whom we
are going to collaborate, no decision
has been taken to my knowledge

Shri Hem Barua: May I know whe-
ther 1t 1s a fact that Bharat Electronics
(Pnivate) Limited has suffered losses
to the tune of Rs 18,87,472 upto the
date of i1ts commencement of produc-
tion m January 1958, and, if so, o
ther it 1s a fact that these } are
adjusted by arbitranly inflating the
value of the capital assets”

Shri Raghuramaiah: I do pot know
the exact figure of losses It is true
that we have not been able to utilize
the machmery to the full capacity.
To that extent, of course, the over-
heads will be distmbuted on the
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various articles produced. But the
exact loss, I do not know.

Shri Hem Barua: The exact figure
is Rs. 1887472,

Shri Ragharamalah: I am not in a
position to confirm the correctness or
otherwise of the figure mentioned.

Mr. Spesker: 1 have noted down the
annual report of the Bharat Electronics
as one of the subjects which may be
discussed on the floor of the House and
we have appointed a small committee
consisting of Shri Asoka Mehta and
others. As many as 67 reports have
been submitted to the House from
time to time of the various under-
takings that have been taken over by
the Central Government. 1 have put
them into groups. I do not know if
any hon. Member has tabled any
motion for discussion. 1 will allow
motions for discussion of these various
reports from time to time. We cannot
exhaust all this in the Question Hour.

Shri Braj Raj Singh: We have not
got time for that.

Mr. Speaker: Hon. Members must
be prepared to sit a little longer.

Shri Hem Barua: I am sorry to say
that the hon. Deputy Minister has not
answered the latter part of my ques-
tion,

Mr. Speaker: How is it sought to be
adjusted? Is it by inflating the value

of the property or the prices?

Shri Raghuramaiah: The overhead
charges will to some extent naturally
be added on to the actual manufac-
turing price of the various articles. I

presume that,

Shri Thirumala Rao: Is the loss due
%0 defective planning in the beginning
or due to the consequent working of
this institution?

Shri Raghuramaiah: I have already
explrined as to why we have not been
able to utilise the machinery to the
ful] extent that we anticipated because
diffoultles have arisen in regard to
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the development of items which were
originally in the schedule, the develop-~
ment having been necessituted by the
improvements in the field of electro-
nics and the users' requirements.

Pandit J, P. Jyotishi: Is it not a
fact that we are still spending foreign
exchange on the import of urticles
which can already be produced by this
institution?

Mr. Speaker: Leave alone foreign
exchange, are we importing articles
which are being manufactured or can
be manufactured in Bharat Electronics?

Shri Raghuramaiah: Regarding
items which can be manufactured, of
course we are now investigating as to
what can be manufactured here. A
Production Conference was held. It
may be that in the case of some of
the articles which we are now import-
ing, if we discover that we can manu-
facture them, we will go ahead with
those plans.

WRITTEN ANSWERS TO
QUESTIONS

Central Administrative Pool of
Officers

*937. Shrl Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) what progress has been made in
implementing the scheme for the con-
stitutiongof the Central Administrative
Pool; and

(b) whether this scheme is in
accordance with the recommendations
of the States Re-organisation Commis-
sion that there should be a regulsr
flow of senior officers from the Centre
to States and vice-versa?

The Minijster of Home Afairs
(Pandit G. B. Pant): (a) Selections
for the Central Administrative Pool
have been completed, and the officers
concerned as well as the State Gov~
ernments and the Ministries have beeh
informed accordingly.
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{b) Flow of senior officers between
the Centre and the States 18 expected
to be more regular,

Coal Production

*941. Shri Rameshwar Tantia: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) what target of coal production
n the public sector has been entrusted
o the National Coal Development
Corporation; and

(b) how far they have succeeded in
achieving the target and when they
are expected to fulfil their full quota?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement 1s laid on the Table
of the House. [See Appendix IV,
annexure No 4]

Oil Exploration in India

*348. Shri Bishwanath Roy: Wil
the Minister of Steel, Mines and Fuel
be pleased to state whether 1t 15 a
fact that Government intend to
increase the area which was previously
proposed to be surveyed for oil
exploration during the remsimning
period of the Second Five Year Plan?

The Minister of Mines and Ol (Shri
K. D. Malaviya): No, Sir But more
intensive work may be done in certamn
areas

Oif Deposits in Yemmiganur

948 Shri Wodeyar: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state*

() whether 1t 1s a fact that traces
of o1l deposits gre found in Yemmi-
ganur in Mysore State; and

(b) the steps, 1f any, taken for its
exploitation?

The Minister of Mines and Ofl (Shri
XK. D. Malaviya): (a) No, Sir.

{b) Does not arise,
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Reglonal Research Laboratory,
Hyderabad

952, Shri Sanganna: Will the Minis-
ter of Scieantific Research and Cuitural
Affalrs be pleased to state:

(a) whether 1t 15 a faet that a new
lamp for using petroleum wax 1s being
evolved by the Regional Research
Laboratory, Hyderabad; and

(b) 1£ so, how the matter stands at
present?
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M Das): (a) Yes, Sir

(b) Some prehinunary experimental
designs of lamps have been made for
trial and further investigations are in
progress

Tribal Areas of Manipur

*953, Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state

(a) whether Government have any
proposals to open additional adminis-
trative units or circles in the Tribal
Areas of Manipur,

(b) 1f so, how many units are being
opened, and

(c) how long 1t will take to finalise
the proposals?

The Minister of Home Affairs
(Pandit G B, Pant): (a) to (¢) Cer-
tain proposals for establishing addi-
tional Circles in the tribal areas of
Manipur are under consideration

Punjab Regional Formula

*954. Shrl M. C. Jain: Will the

Munister of Home Affairs be pleased
to state*

(a) whether any representations
have been received by the Govern-
ment that the powers given to the
Regional Committees in Punjab under
the Regional Formula Scheme are not
adequate and that more powers should
be given to these Committees and the
status of their Chairman be raised to
that of a Minister of the State, and

(b) 1t so, the action taken on them’

The Mmister of Home Affaire
{(Pandit G. B. Pant): (a) No

(b) Does not arise

Free and Compulsory Education

*955. Shri Jhulan Sinha. Will the
Minister of Education be pleased to
refer to the replv given to Starred
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1958 end state how far the suggestion
for introduction of & pilot project for
free and compulsory primary educa-
tion accepted by some of the State
Governments has been so far imple-
mented by them?

The Minister of Education (Dr. K. L.
Shrimalf): A statement 18 laid on the
Table of the Sabha

STATEMENT

The Governments of Andhra Pra-
desh and Bihar and the Delhi Cor-
poration have decided to introduce
unuversal, free and compulsory prim-
ary education as a pilot project as
below —

Andhra Pradesh 3 NES Blocks dur-

ing x958-59.

17NES|CD Block
Bihar from January 1959

. 2 NES Blocks tn
Delhi Corporation the near future
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Granis to Bombay State

Shri P. R. Patel:
*957. { Shri K. U. Parmar:
Shri M. B. Thakore:

Will the Minuster of Finance be
pleased to state:

(a) whether Government are aware
of the fact that grants for develop-
ment works given by the Central
Government to the Bombay Govern-
ment are used on party lines; and

(b) whether Government are aware
that Congressmen are paid from the
grants nomunating them as Vice-
Presidents and Secretaries of District
Development Boards?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b) The
Ministry of Finance are not aware of
any mususe of Central grants by the
Bombay Government as alleged in the
question

Schools in Delhi

egsg, J Shri Naval Prabhakar:
\ Shrl Bhakt Darshan:

Wiil the Minister of Education be
pleased to state:

(a) whether 1t 13 a fact that the
examination results of recognised
achools are generally better than those
of the Government schools in Delh;
and

(b) 1f so, the steps being taken by
Government to improve the position?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, to a certamn extent
in Government Higher Secondary
Schools.

(b) Government schools are bemng
provided with experienced teachers
and more equipment for improving the
standard of teaching. The frequency
of surprise visits is also being increas-
od. It iz further proposed to encour-
age teachers showing good results and
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take action against those responsible
for poor results, over a number of
years

Pay Scales of Army Officers

*839. Shri U C. Patnalk: Will the
Minister of Defence be pleased to
state:

(a) whether there has been recently
a revision of pay scales of army
officers, and

(b) 1if so, whether the Minister wall
be pleased to lay a statement on the
Table showing the details thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir

(b) Does not arise

Model Villages of Scheduled Castes
and Scheduled Tribes

*960 Shkri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state’

(a) whether there i1s any proposal
to set up some model villages under
the Centrally Sponsored Programme
for Scheduled Castes and Scheduled
Tribes, and

(b) 1f so, whether this programme
has been already undertaken anywhere

in India or 18 proposed to be taken
up?

The Deputy Minister of Home
Affatrs (Shrimati Alva): (a) and (b).
Yes, Sir The programme has been

undertaken in the States of Assam,
Madhya Pradesh and Kerals

All India Council for Techaical
Education

*%61. Shri Jagdish Awasthi: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the All India Council
for Technical Education has framed
courses 1n various technical subjects;

(b) if so, what are the subjects;

(c) whether these courses are not
recognised by some State Governments
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*
and Universities 83 equivalent to &
degree in the particular subject; and

(d) what steps Government propose
o take to help the students who have
sassed these courses?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) to {d). A statement
is laid on the Table of the Sabha.
[See Appendix IV, annexure No. §.]

Violation of Foreign Exchange
Regulations

Shri H. N. Mukerjee:
962, < Shri Mahammed Ellas:
| Skri Prabhat Kar:

Will the Minister of Finance be
pleased to state:

(a) whether it is fact that about a
year ago premises of Messrs. Bharat
Overseas Private Ltd, Calcutta were
searched and documents regarding un-
authorised foreign ®xchange dealings
and balances held in foreign banks
were discovered; and

(b) whether any further steps have
been taken in the matter?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) There was a
search of the premises of this com-
pany and possession was taken of
certain documents.

(b) A directive under section 19(2)
of the Foreign Exchange Regulation
Act was issued to the firm and its
directors by the Director of Enforce-
ment asking them to furnish certain
fnformation, parsticulars and docu-
ments. They have submitted their
replies which are being looked into.

List of Scheduled Castes in Mysore

*96S. Shri Siddish: Will the Minis-
ter of Home Affairs be pleased to refer
to the reply given to Starred Question
No. 367 on the 21st August, 1938 and
state:

(a) whether the Governmeant of
Mysore have sent their recommenda-
tions for exclusion from the list of
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Scheduled Castes such of the com-
munities as did not suffer from the
stigma of untouchability; and

(b) if so, the action tsken thereon?

The Deputy Minister of Home
Affairs (Skhrimatli Alva): (2) No, Sir,

(b) Does not arise.

Indian Foreign Servioe

*964, Shri Dinosh Singh: Will the
Minister of Home Afiairs be pleased
to state whether fewer candidates out
of those sitting for the Combined Com-
petitive Examination are now opting
for LF.S. as compared to previous
years?

The Minister of Home Affalrs
(Pandit G. B. Pant): The percentage
of candidates who expressed Sfrst
preference for the LF.S. was lower at
the Examinations held in 1856 and
1957 than at the Examinations held in
1954 and 1955.

Rural Institute in Punjab

*965. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a rural
institute is proposed to be started in
Punjab with the assistance of U.S.
Technical Co-operation Mission; and

(b) if so its location and when it
would start functioning?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). A proposal
for starting a rural institute at a suit-
able place in Punjab is under exami-
nation. The Technical Co-operation
Mission of the U.S.A. has not offered
any assistance.

Employment of Foreigners

*966. Shri 8. A. Mehdl: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there gsre suy testrie.

tions on the employment of foreigners
in Indis; and
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(b) it so, the details thereof?

The Minister of Home Affalrs
(Pandiit G. B. Pant): (a) and (b).
Foreigners are employed only when
suitable Indians are not available.
Such appointinents are made on con-
tract for the minimum period neces-
sary and in the meentime Indians are
trained for filling the posts.

Alr Crash near Jamnagar

Shri Raghnnath Singh:
Shri Hem Barus:

Shri S. M. Banerjee:
Shri Tangamani:

*967. { Shrimatfi Mafida Abmed:
Shri P. K. Deo:

Shri B. C. Prodhan:
Shri Dasaratha Deb:

| Shri Halder:

Will the Minister of Defence be
pleased to state:

(8) whether it is a fact that a Jet
Plane crashed at Jamnagar while it
was taking off for Delhi on the 23rd
November, 1958; and

(b) it so, the details thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) The aircraft was being ferried
from UK. to India by a Royal Air
Force pilot. At Jamnagar airfleld it
failed to take-off; and crashed at the
end of the runway. The pilot was
killed; and the aircraft was destroyed.
A Court of Inquiry has been convened,

Credit Information Bureau

*868. Shri Bimal Ghose: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Ques-
tion No. 1282 on the 16th September,
1858 and state:

(a) whether the proposal for setting
up a Credit Information Bureau under
the Reserve Bank has been finalised;
and

(b) # 20, what is the nature of

organisation and functions of  this
Bureau?
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The Deputy Minlster of Finance
(Shri B, B. Bhagat): (a) No. The pro-
posal is still under the consideration
of the Reserve Bank of India.

(b) Does not arise at this stage.

Co-operative Bank Advances against
Tea Crope

*969. Shri P. C. Borooah: Will the
Minister of Fimance be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India has asked
Assam Co-operative Apex Bank to
stop flnancing tea gardens against
hypothecation of crop; and

(b) if so, the reasons thereof?

The Deputy Minister of Finance
(8hri B, R. Bhagat): (a) The Reserve
Bank of India have advised the Assam
Government that the Assam Coopera~
tive Apex Bank should concentrate on
financing member cooperative institu-
tions rather than individuals, partner-
ships and joint stock companies,
whether tea gardens or otherwise.

(b) The main purpose of sn apex
bank is to finance the operations of
affiliated cooperative institutions such
as central cooperative banks and
societies afflliated to it. It is not ita
function to finance firms and com-
panies.

Direct Taxes Administration Enquiry
Commiitee

*570. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 552 on the 26th August,
1858 and state the further progress
made by the Direct Taxes Administra-
tion Enquiry Committee?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The Commiitee
issued detailed questionnaires to the
public and departmental officials on
3ist August, 1838 covering the various
aspects of Direct Taxes Administra-
tion. The last date originally fixed
for receipt of replies was 31st October,
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1858 but as a result of representations
made fo them, the Committes extend-
ed the due date to 30th November,
1988 About 430 replies have been
received from various quarters and
they are now being studied and
analysed °

Meanwhile, the Committee had
studied the working of Income-tax
Offices 1n Bombay and Nagpur and the
functioning of the Income-tax Officers’
‘Traming College at Nagpur

The Commuttee will be having a
series of meetings from 16th Decem-
ber, 1958 onwards

Wrstten Aunswers

Reorganisation of the Ministry of Law

g1, Shrl Harish Chandra Mathus:
Will the Minister of Law be pleased
te state:

(a) whether the Mmistry of Law
has been re-orgamsed, and

(b) if so, the nature of the re-or-
gamsation and its benefits®

The Minister of Law (Shri A, K.
Sen): (a) Yes

(b) With effect from the 12th
August, 1958, the Ministry of Law has
been re-organised nto two separate
departments, called the Department of
Legal Affairs and the Legislative De-
partment with a Secretary at the
head of each department A copy of
the Presidential Order 1ssued 1n this
connection 1is laid on the Table of the
House [See Appendix IV, annexure
No 6]

2 As a result of the re-organisation,
one Secretary 18 exclusively in charge
of legislative work and the other
Secretary 1s 1n charge of the remain-
ing work done 1 the Mimstry Ths
arrangement enables the Mistry to
function more efficiently

Scholarships for Stadies Abroad

*972. Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
Government of Inda have decided
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that foreign scholarships to be offered
hereafier are {0 be thrown open to
all eligible candidates and selections
would be on merit, urespective of
whether the candidates are sponsored
or not, and

(b) it s0, the details of the scheme?

The Deputy Minister of Sclentific
Research and Calitural Affairs (Dr.
M. M. Das): (a) Yes Sir, except in
cases where the foreign governments
and/or orgamizations offering scholar-
ships, specifically require sponsored
candidates

(b) No detailed scheme has been
drawn up for the purpose The sumple
scheme 1s that the best available per-
s Shodd ve wWetied tor Yne
scholarships, whether they are spon-
sored or not

Physical Education and Recreation

ogys, [ Sbrt B. C. Majht:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state

(a) whether an independent com-
mittee to co-ordinate all the schemes
of Physical Education, Recreation etc
has been set up by the Government
as recommended by the Central
Advisory Board of Physical Education
and Recreation;

(b) if so, when 1t was constituted;
and

(¢) the steps taken by the committee
to evolve an integrated pohcy?

The Minister of Education (Dr.K.L.
Shrimali): (a) The matter 18 under
examnation

(b) and (c). Do not arise.
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Central Public Health Engineering
Research Institute, Nagpur

Shri Ram Krishan:
*975. Shri Ajit Singh Sarhadi:
Shri Bibhutf Mishra:

Will the Munister of Scientific Re-
search and Cuitural Affairs be pleased
to state:

(a) whether the scheme for the
establishment of a Central Public
Health Engineering Research Institute
at Nagpur has been finalised;

(b) if so, the details thereof; and

(c) the progress made so far in
setting it up?

The Deputy Minister of Scientific
Rescarch and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) and (c). A statement is placed
on the Table of the House. [See Ap-
pendix IV, annexure No. 7].

Phenomenon of Trees and Roofs
Falling

*976. Shri Wodeyar: Will the Minis-
ter of Scientific Research and Cultural
Afiairs be pleased to state:

(a) whether it is a fact that there
was an unusual phenomenon of trees
and roofs falling along a belt forty
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miles Ilong and forty feet in width
in Koratagere Taluk in Mysore State
in October, 1958; and

(by it so, the causes thereof?

The Deputy Minister.of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) It is reported that the unusual
phenomenon may be due to a power-
ful hurricane of the whirlwind type
passing over the belt. This type of
wind movement may be a ‘Tornado’
moving from the North-Eastern direc-
tion to South-Western direction,

Diplomas and Degrees of Jamia Millia
and Gurukul Kangri

sgyy, [Shri 5. M. Banerjee:
* \ Shri V. D. Tripathi:

Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cided to recognise the diplomas and
degree courses of Jamia Millia and
Gurukul Kangri; and

(b) it so, from what date and year?

The Minister of Education (Dr.X. L.
Shrimall): (a) and (b). A statement
is laid on the Table of the Sabha.

STATEMENT
The following diplomas and degree
courses of Jamia Millia and Gurukul
Kangri were recognised provisional~
ly on the 18th September, 1951, for
purpose of employment under the
Government of India:—

o ap— ——

Degrees/Diplomas  Recogmsed
s equivae
lent to
Jamia Millia
amia Senior . . Inter
amia Sundl_r .. .. BA,
‘cachers rlimng
. BT.
lf.per graduation
lyadhikari . +  Matric
Alankar . . . BA.

‘The sbove recognition is valid upto the
17th September, 1959,
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Allotment of Bullding Sites in Delhi
and New Delht

*978. Shri Vidys Charan Shukia:
Will the Minister of Defence be pleas-
ved to state:

(a) whether it is a fact that certain
building sites in Delhi and New
Delhi have been allowed to service
personne]l on concessional terms;

(b) it so, particulars of the allot-
ment so made and nature of conces-
.sions given; and

(c) the reason for giving such con-
+Ccesgions?

\

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). Dis-
placed service and ex-service  per-
sonnel have been allotted building
plots in the Kilokri Colony, New
Delhi. 27 big, 1,128 medium and 468
small plots measuring about 867, 325
and 217 sq. yards each respectively
have been aliotted to these personnel.
The big and medium plots are allotted
to officers and small plots to Junior
Commissioned Officers and other
ranks. While the small plots are
allotted to these personnel on the
same conditions as those applicable
t0 the civilian displaced allottees of
similar plots, the Defence Services and
ex-Service personnel allotted medium
and big plots are given the concession
of paying the premium assessed on
the reserve price fixed for such plots
and not the price fixed after inviting
tenders as in respect of civilian dis-
placed allottees of similar plots. This
concession has been given as it was
considered that it would not be pos-
sible for the Defence Services per-
sonnel to attend the auctions for plots
of land due to exigencles of service.
The Defence Services and ex-service
personne] allotted medium plots in
this Colony are also allowed, in
addition, to pay the premium in fit-
teen instalments.
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Education and Vocational Training for
Forces

%980, Shri U. C. Patnaik: Will the
Minister of Defence be pleased to
state what steps have been taken to
ensure:

(a) facilities for proper education
and training of personnel during mili-
tary service for subsequent absorp-
tion in civilian life;

(b) early release of personnel from
military duties by proper modification
and enforcement of short service

engagements; and

(c) adequate laison between civil
and military authorities for planned
absorption of trained and
ex-service personnel in developmental
activitles and other nation-building
programmes?
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The Deputy Minister of Defemce
{Bardar Majithia): () to (c). A state-
ment is laid on the Table. ([See ap-
pendix IV, annexure No. 8).
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House Sites for Scheduled Castes

*982, Shri B. C. Mullick: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether it 1s a fact that Govern-
ment of Indie have recommended to
all the State Governments and Union
Territories to make an adequate pro-
vision for providing house sites to
the scheduled castes during the cur-
rent year; and

(b) if so, whether Government have
received reports from State Govern-
ments of the action taken thereon?

‘The Deputy Minister of Home Affain
{Shrimati Alva): (a) Yes, Sir.

(b) A statement showing the posi-
tion in regard to the implementation
of the recommendation by the State
Governments and the Union Admi-
nistrations is laid on the Table of the

House. (See Appendix IV, snnexure
Ne. 9].
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Planetariam

»ggs. J Shri H. N, Mukerjee:
\ Shrl Muhammed Elias:

Will the Minister of Stientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Planetarium presented to India by
the German Democratic Republic
(East Germany) after the Industrial
Exhibition of 1956 in New Delhi is
lying unused; and

(b) whether any steps are being
taken to build a structure where the
Planetarium can be put up and be
viewed by the public?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M, M. Das): (a) Yes, Sir. But steps
are being taken for the installation
of the Planetarium.

(b) Yes, Sir.
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Improvements in the Working of
Union Territorles

*985. Shri L. Achaw Siagh: Will the
Minster of Home Affairs be pleased
to state:

-~

(a) whether it is a fact that a senior
officer of the Mimustry of Home
Affairs was deputed to all the Union
Territories to see their functioning and
to suggest ways and means for im-
provement;

(b) if so, whether the officer has
submitted his report to the Govern-
ment of India; and

(c) 1f so, the action taken thereon?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (c). As
already stated in an answer to ques-
tion, a senior officer of the Ministry
of¥Home Affairs was appointed to go
into the existing administrative ar-
rangements in the Union Territories
of Delhi, Himachal Pradesh, Manipur
and Tripura, and suggest measures for
improvement. He submitted his re-
ports some time back which  have
since been under examination. In the
case of Delhi, the scheme for the
re-organisation of the admunistrative
set-up has been finalised and brought
into force with effect from December
1, 1858 It 1s further proposed to
constitute separate cadres of the
Indian Admunistrative Service/Indian
Police Service and the corresponding
State level services to serve jointly
the needs of Dell: and Himachal Pra-
desh, the details of which are being
worked out. Proposals for the reor-
ganisation of the administrative set-
up in the territories of Himachal Pra-
degsh, Manipur and Tripura are also
being taken in hand one by one.

Delhi Polytechnic

98¢ Shri D. C, Sharma:
{Pndlt D. N. Tiwary:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
et t~ refer to the reply given to Star-
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red Question No, 1828 on the 24th
September, 1988 and state:

(a) the progress made in the execu-
tion of plan for all round develop-
ment of Delhi Polytechnic as finally
approved; and

(b) the details of arrangements pro-
vided for instructional facilities for
Degree Courses in Civil Engineering
in the Polytechnie?

The Deputy Minister of Scientific
Research and Cultural Aflairs (Dr.
M. M. Das): (a) and (b). A statement
giving the required information is laid
on the Table of the House. [See Ap-
pendix IV, annexure No. 10].

All India Services Cadre for Union
Territories
Shri Harish Chandra
*987. Mathur:
Shri Sarju Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t 13 a fact that all the
Centrally administered areas will bave
a separate cadre of their own of All
India Services;

(b) 1if so, the broad details of the
scheme; and

(c) steps taken to give effect to the
scheme?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) It has been
decided to constitute joint I.A.S. and
1P.S. Cadres for Delhi and Himachal
Pradesh alone for the present.

(b) and (c), The details of this
scheme, e.g, initial Cadre strength,
mode of recruitment, deputation and
leave reserves etc. are being worked
out.

National Youth Centre, Delhi

£Shri B. C. Majh:
*%83. 4 shri Subodh Hansda:
Will the Minister of Biucatien be
pleased to state:

() whether it ia 2 fact that there
is a proposal to develop a part of “the
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Ridge area” near Talkatora Gardens
in New Delhi into a National Youth
Centre; and

(b) if so, the steps so far taken in
the matter?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, sir.

(b) The scheme is under discussion
with the Ministries concerned and a
1arge measure of agreement has been
reached.
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Gold Deposits in Kolar Area

Shri Ram Krishan:
Shri H, N. Mukerjee:
*990. { Shri Mubammed Elias:
[Shrl Raghunath Singh:
Shri Siddananjappa:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that the
existence of additional gold reserves
has been discovered in Kolar area of
Mysore State recently; and

(b) if so, the estimated quantity
of additional gold discovered?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) In the case of gold-bearing
lodes, it is very difficult to estimate
reserves of the exact quantity of
gold unless followed by extensive
underground development work and
blocking of the ore body along the
strike and down in depth.

“Customs Duty in Nepal on Indian
Geods”

*991. Shri Shree Narayan Das: Will
the Minister of Fimnanoe be pleased
to state:

(a) whether it is a fact that the
Government of Nepal imposes customs
duty on every commodity that goes
from India to Nepal and that comes
to India from Nepal whereas no such
duty is levied by India on any article
imported from or exported to Nepal;

(b) if so, the reasons therefor;

(c) whether it is a fact that due to
this levy things made in India when
exported to Nepal do not compete
favourably with similar commodities
going there from other countries;
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{d) whether there exists any agree-
ment in this regard with the Govern-
ment of Nepal, and

(e) if so, whether a copy of the
same would be laid on the Table?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) It 1s a fact
that no customs duty is levied by
India on the goods imported from or
exported to Nepal His Majesty’s
Government of Nepal 1s free to have
its own Customs Tanff

(b) Such a course has been consider-
ed demirable in view of commercial,
economic and political considerations

(c) Customs duty at the same rates
as are prevaiing in India 1s collected
on forelgn goods going to Nepal and
credited to His Majesty’s Government
of Nepal There 1s, therefore, no
likelihood of unfavourable competi-
tion with goods of foreign origin
going to Nepal

(d) and (e) Yes, Sir The trade
relations between the Governments of
India and Nepal are governed by the
Treaty of Trade and Commerce, 1950
A copy of the Treaty is laxd on the
Table of the Sabha [See Appendix
IV, annexure, No 11}

South China Athletic Association
Football Team

902, JS'Shri H. N, Inke.rjee:
7 _Shri Tangamani:

Wil the Minister of Education be
pleased to refer to the reply given to
Starred Question No 1558 on the 24th
September, 1958 and state*

(a) whether South China Athletic
Association Football Team played ex-
hibition matches at Bombay and Cal-
cutta as arranged by 1LF.A, and

{b) if not, the reasons therefor?
The Minister of Education (Dr. K. L.
Shrimal): (a) No, Sir.

(b) A statement 18 laid on the Table
ot the House

15 DECEMBER 1958 Written Amawers 4926

STATEMENT

It was reported to Government that
7 members of the visiting team had
participated in the last Asian Games
at Tokyo as representatives of
Taiwan, a State not recognised by
India Permission to the team to play
matches in India was refused because
due to the short notice given to Gov-
ernment by the All India Football
Federation, there was no time to
verify whether these players owed
allegiance to Taiwan or were Hong
Kong (British) nationals travelling on
regular Hong Kong passports

Sweepers and Scavengers in Canton-
ments

1464. Shri D. C. Sharma: Will the
Minister of Defence be pleased to refer
to the reply given to Unstarred Ques-
tion No 486 on the 18th August, 1958
and state*

(a) the further steps taken by Gov-
ernment to 1mprove the living condi-
tions of the sweepers and scavengers
mdthe cantonments 1in the country;
an

(b) the progress in construction of
houses made upto the 30th November,
19587

The Deputy Minister of Defence
(Sardar Majithia): (a) During the
period 1st July to 30th November, 1858
special grants-m-aid amounting to
Rs 10887/- have been sanctioned by
the Government of India for the con-
struction of 7 additional quarters for
Harjjans 1n the Mathura Cantonment
and the completion of 7 other quarters
already under construction n the
Aurangabad and Cannanore Canton-
ments

Proposals for the construction of 36
more quarters for Harijans in 7 other
Cantonments at a cost of Rs 02,400/-
are under consideration,

(b) Further work on the 178 quar-
ters which were last stated to be
under construction is proceeding satis-
factorily
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Carrying of Night Seil

[ 8bri D, C. Sharma:
Skri B, C. Mallick:
Shri Sanganna:
Shri M. C. Jain:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1148 on the
80th August, 1958 and state:

{a) whether the sub-committee ap-
pointed by the Central Advisory Board
for Harijan Welfare for preparing a
scheme to put an end to the practice
of carrying night soil in baskets or
buckets has submitted its report;

(b) if so, their main recommenda-
tions; and

1485.

(c) the action taken thereon?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) No, Sir,

(b) and (c). Does not arise.

Durgabai Committee Report

Shri D, C. Sharma:
Shrl Ram Krishan:
Shri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the Committee under
the chairmanship of Shrimati Durga-
bai Deshmukh appointed to go into
the question of girls' education has
since submitted its report;

(b) if s0, the main features of the
report; and

(c) if not, when it will be submit-
ted?

The Minister of Education (Dr. K. L.
Shrimalf): (a) to (c). It is under-
stood that the Committee expect to
submit their report next month.

Archasological Survey in Punjab
( Shrl D. C. Sharma:
1467, { Shrl Ram Krishan:
Shri Daljit Singh:

Will the Minister of Sclentific Re-
search and Cultural Affatrs be pleased

1466,
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to refer to the reply given to Unstar-
red Question No. 1856 on the 1ith
September, 1858 and state:

(a) the further progress made with
regard to the survey of ancient temples
and places of archaeological and his-
torical importance in Punjab;

(b) whether Government have
finalised the list of monuments of
national importance in that State; and

(¢) the amount spent so0 far on the
project?

The Deputy Minister of Scientific
Regearch and Cultural Affairs (Dr.
M. M. Das): (a) and (b). 431 villages
were surveyed upto the end of October
1958. Survey work is still in pro-
gress there.

(c) Rs. 5122.68.
Welfare of Ex-Servicemen

1468, Shri D. C, Sharma: Will the
Minister of Defence be pleased to
state the progress made so far in the:
creation of a separate cell in the
Defence Ministry to look after the
rehabilitation and welfare of the ex-
servicemen?

The Deputy Minister of Defence
(Sardar Majithia): The matter 1s still
under consideration of the Govern-
ment. As stated in reply to parts (b)
ang (c) of Unstarred Question No. 1182
answered in the Lok Sabha on the-
30th August, 1958, in view of the size
of the problem and its financial and
other implications, it will take some-
time before a decision in the matter
is arrived at and further progress
made.

Report of the UN. Commission on

Narcotic Drugs
1469, Shri D, C. Sharma: Will the
Minister of be pleased to-

refer to the reply given to Unstarved
Question No. 1660 on the 8th Septem-
ber, 1958 and state:

(a) whether the report of the UN.
Commission on Narcotic Drugs has
since been considered; and
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(b) whether all the recommenda-
tions of the Commussion have been
accepted?

The Minister of Finance
Morarfi Despl): (a) Yes

(b) The Commission submits a re-
port to the Economic and Social
Council on its working each year with
a copy to Member States A state-
ment ndicating the action taken on
the recommendations of the Commus-
slon 1n its latest report 1s laid on the
Table of the Lok Sabha [See Ap-
pendix IV, annexure No 12]

Examinations Reforms Committee

Shri D C. S8harma:

Shri Sanganna:

Shri Harish Chandra Mathur.
Shri Ram Krishan:

Sardar Igbal Singh.

(8hri

14%0.

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No 1674 on the
8th September, 1958 and state

(a) the progress so far made n the
work of the Examinations Reforms
Comnuttee of the University Grants
Commussion, and

(b) when the Commuittee 1s lkely
{0 submat 1its report?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b) A state-
ment giving the requisite information
18 given below —

STATEMENT

(a) A meeting of the Examinations
Reforms Committee of the University
Grants Commussion was held on the
S5th September, 1858 to hear a report
from Dr Benjamin Bloom of his im-
pressions of the four seminars on the
question of reform of the Examina-
tion, System in Indian Umversities
which were held at Hyderabad, Poona,
Patna and Ahgarh At this meeting,
the Committee agreed that the matter
should be considered further at their
next meeting Accordingly, another
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meeting of the Commitiee wan held
on the 5th and 6th December, 1958 to
consider matter arsing from the four
semnars and problems connected with
the reform of the Examination System
in Indian Universities. The proceed-
ings of the last meeting have not been
finalised so far

(b) It 1s not possible to indicate at
this stage the time by which the Com-
mittee 18 likely to submit its report.

Tagore's Ancesiral Home

1471. Shri D. C Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No 480 on the 1Bth August, 1958
and state further steps taken to dec-
lare the ancestral home of the poet
Rabinderanath Tagore at Jorasanko,
Calcutta, as a national monument?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): The Government of West
Bengal who 1s directly concerned in
the matter has informed that no fur-
ther steps have been taken in this re-
gard

Grants to Punjad University

1472. Shri D C. Sharma: Waill the
Mmister of Education be pleased to
state the amount of money given as
grants to the University of Punjab by
the Umversity Grants Commussion
during the year 1958-50 so far?

The Minister of Education (Dr. K.
L. Shrimali): Rs 873,789 22 nP

Teaching of three Languages al
Secondary Stage

Shri D. C. Sharma:
Shri Shree Narayan Dass:

Will the Minister of Education be
Pleased to refer to the reply given to
Unstarred Question No, 247 on the
13th August, 1858 and state the fur-
ther progress made in inplementation
of the recommendations of the Cin-

1473,

v
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tral Advisory Board of Education for
compulsory teaching of three langu-
ages at the secondary stage?

The Minister of Education (Dr. K.
L, Bhrimall): A statement 1s laxd on
the Table of the Lok Sabha

STATEMENT

The Bihar Government have since
accepted the 2nd formula of the Cen-
tral Advisory Board of Education with
some modification The formula ac-
cepted by the State Government 1s as
follows —

(a) (1) Mother-tongue, or (1) a
regional language, or (ui) a
composite course of mother
tongue and a regional langu-
age, or (iv) a comoposite
course of mother tongue and a
classical language or (v) a
composite course of a regional
language and a classical
language

(b) Enghsh o1 a2 modern Euro-
pean language

-~

(c) Hind1 (for non-Hind: speak-
ing  students) 01 another
Indian language (for Hinds
speaking students) provided
1t s not any of the language
offered under group (a)
above

2 The position regarding the re-
matning States/Union Territories re-
mains unchanged, final replies are still
awaited from Andhra Pradesh
Punjab, Himachal Pradesh, Andaman
and Nicobar Islands and Manipur

Popularisation of Science

1474. Shri D. C. Sharma: Will the
Minister of Solentific Research and
Cultaral Affairs be pleased to state
the further positive steps, if any,
taken or proposed to be taken to
Popularise science among the people?

The Deputy Miaister of Sclentific
Reassarch and Caltursl Affairs (Dr.
M. M. Das): No further positive steps

289 (Al) LSD--3.
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have been taken or are proposed to be
taken except those given in reply to
Unstarred Question No 240 of 13th
August, 1958 The schemes referred
to are being processed

Perspective Planning for Education

1475. Shri D. C Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 237 on the 13th August,
1958 and state the progress made so
far on peren ctive planming for the
development of education as suggested
by the Madras Government?

The Minister of Education (Dr K.
L. Shrimalf): Comments on Perspec-
tive planning for the development of
Education as suggested by the Educa-
tion Minister, Madras, have also been
1eceived from the State of Rajasthan,
Bombay, Uttar Pradesh, Orissa, Bihar,
Madhya Pradesh and Assam Infor-
mation from the States of Jammu and
Kashmir Mysore and West Bengal 1s
still awaited

Education of Children of Defence
Personnel

1476. 8hnn D ©C. Sharma: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No 1146 on the 30th August,
1958 and state the further steps taken
to remove the difficulties experienced
by the Defence Personnel in educat.ng
then children due to transfers to
various parts of the country which
have diffetent media of instructions?

The Deputy Mimister of Defence
(Sardar Majithia): The details of the
Contributory scheme for the educa-
tion of Service Officers’ children and
the other proposal to cater for the
needs of the children of other ranks
of the Services, referred to 1mn the
reply given in the Lok Sabha to Un-
Starred Question No 1146 on the 30th
August 1958, are still being worked
out by the three Services

Juvenile Delinquency

1471, Shri D, C. Sharma: Wil the
Minister of Eduoatioa be pleased to
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refer to the reply given to Unstarred
Question No. 230 on the 13th August,
1958 and state the further progress
made with regard to the sample sur-
vey conducted to assess the extent and
causes of juvenile delinquency in
India?

The Minister of Education (Dr. K
L. Shrimali): The Madras School of
Social Work, Madras, has completed
the survey and has submitted an in-
terim report. Some statistical work
yet remams to be done for the com-
pletion of the report and the institu-
tion expects to finalise 1t by the end
of this calendar year.

LP.S. Streagth

14%78. Shri D. C Sharma: Will the
Minmister of Home Affairs be pleased
to state:

(a) whethen Government have in-
creased the strength of IPS cadre,
and

(b) 1if so, the nature of revision n
the strength?

The Minister of Home
(Pandit G. B. Pant): (a) Yes

(b) The total authorised strength of
the 1.P.S. has becn increased from 831
to 1078.

Affairs

Hindi Encyclopaedia

1479. Skri D. C Sharma: Wiil the
Minister of Education be pleased to
refer to the 1cply given to Unsiarred
Question No 222 on the 13th August,
1958 and state the further progress
made m the preparations of Hindi
Encyclopaedia by the Kashi Nagan
Pracharn: Sabha, Varanasi?

The Minister of Education (Dr. K.
L. Shrimali); Since the Unstarred
Question No. 222 was answered on the
13th August, 1958, the Nagari Pra-
charni Sabha has been concentrating
its efforts mainly on the compilation
and bringing out of the 1st volume of
the Hind: Encyclopaedia
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All the topics for inciusion in this
volume have been sefected and dis-
tributed amongst 350 contributors for
preparing entries. 37 articles were re-
ceived from the contriButors by 31st
October, 1858 and the rest are expect-
ed by the end of December, 1958
Contnibutions already received are
being typed, translated (where the
vriginal 1s not in Hindi) and edited by
the Contributing Editors.

Scientific Civil Service

1480. Shri D, C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs bc pleased to state
the furthe: progress made with regard
to the creation of a Scientific Civil
Seivice 1n the country?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr M.
M. Das) A draft report including,
among other things. a proposal for the
constitution of an all-India Scientific
Service has since been prepared for
consideration of the Scientific Per-
sonne} Committece of the Council of
Scientific and Industmal Research
Opinions of the State Goveinments on
this matter are still being cotlected.
The Scientific Personnel Committee 1s
expected to considey the report at ats
next meeting which will be held
shotly

Indian Council for Cuiltural Relations

1481. Shri D. C. Sharma: Will the
Mimnister ot Scientific Research and
Cultural Affairs be pleased to state-

{a) whether the Committee set up
to revise the constitution and other
matters of the Indian Council for
Cultural Relations has submitted its
1eport,

(b) whether a copy theieof will be
{aid on the Table, and

(c) whether 3t has been examined?
The Deputy Minister of Scientific

Research and Culiural Affairs (Dr.
M. M. Des): (a) Yes, Sir.
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(b) and (c¢). The report is now to
be cansidered by the General Assem-
bly of the Indian Counci} for Cultural
Relations and the Government. The
question of laying a copy of the same
on the Table of the House, therefore,
does not arise at this stage

Arms Act

Shri D. C. Sharma:
1482 Shri Pangarkar:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 1155 on the
30th August, 1958 and state

(a) whether Government have since
finalised their proposals to amend the
Arms Act, and

(b) it so, when a Bill 1s proposed to
be brought forward”

The Minister of Home Affairs
(Pandit G. B. Pant): (4) and (b)
Yes It 1s proposed to introduce the
Bill 1n the current session of Parhia-
ment

Birla Science and Industry Museum,
Calcutta

1483. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the 1eply given to Unstarred Question
No 1153 on the 30th August, 1958 and
state the further progress made 1n the
establishment of the Birla Scuence and
Industiy Museum, Calcutta®

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M Das): A statement 1~ placed on
the Table of the House [See Appen-
dix IV, annexure No 13}

Indlan Economic Service

1484. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 1152 on the 30th
August, 1958 and state the further
progress made with regard to the
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setting up of an Indian Economic
Service and an Indian Statistical Ser-
vice at the Centre? .

The Minister of Heme Aflairs
(Pandit G. B. Pant): The draft rules
regarding the Constitution of the
Indian Economic Service and Indian
Statistical Service have been examin-
ed by a Committee of Secretaries ap-
pointed for the purpose and further
action 1n the hght of their recom-
mendations 1s in progress
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War Memorial

1486. Shri Ram Krishan: Will the
Mmuster of Defence be pleased to
state the names of 37 Indians whose
names will be inscribed on a memo-
rial to be unveiled by the Queen at
Brookwood Military Cemetery, Surrey”

The Deputy Minister of Defence
(Sardar Majithia): There are no
names of Indians of the Indian Army
mscribed on the memorial at Brook-
wood Military Cemetery, Surrey,
which was unveiled on the 25th Oc-
tober, 1958 The memorial, however,
commemorates thirty-seven persons
who served with the undivaided Indian
Army

Hostels

1487, Shri Ram Knshan Will the
Minister of Education be pleased to
state the total amount of Central
Government aid sanctioned for con-
struction of Hostels, during 1958-59
State-wise?

The Minister of Education (Dr K.
L. Shrimall). A statement giving the
requisite information 1s enclosed

STATEMENT

The Central Government have sanc-
tioned the following amount of loan
direct to the' institutions for construc-
tion of hostels in the States noted
against them —

Amount of lnan pad
dircet to  the nsti-
tution during 1958 59
for the contiuc-
tion of ho tels

Names ot Stalh.

o e Em gt ot = o - . — —

Re

Punjab 1,66,000
Ortesa 70,000
Uttar Pradesh 1,30,000
Andhra Pradesh 50,000
Bombay 2,00,000
Himechsl Pradesh

Aamim-tration 20,000
Delhi Adiminm.tration 2,385,000
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Muilti-pprpose Scheols

1438. Shri Ram Kilshan: Will e
Minister of Bducsifien be pleased to-
state the total amount given by the
Central Government to State Govern-
ments for mulli-purpase schools so
far®

The Minister of Eduocation (Dr. K.
L Shrnmali): Rs 3,73,82778

South Indian Languages

1489, Shri P. K. Deo: Will the Mins-
tar of Edueation be pleased to state
what steps are being taken for the
study of South Indian Languages in
the North Indian Universities?

The Minister of Education (Dr K.
L Shrimali): A statement giving the
requisite information is laad on the
Table of the Sabha (See Appendix
IV annexure No 14]

Mineral Deposits in Orissa

1490 Shri U. C Patnaik: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether the Indian Bureau of
Mines or the Geological Survey of
India has surveyed the mineral de-
postts in Phulibani-Band and Chilka
atcas of Orissa and

(b) if so whether coptes of the re-
ports will be laid on the Table?

The Minister of Mines and Oil (Shri
K D Malaviya): (a) The Geological
Survey of India have carried out in-
vestigation of the mineral deposits mn
part of Phullbani-Bandh area of
Orissa along with their systematic
mapping A great deal of work re-
mains to be done

Systematic geological mapping and
preliminary mineral exploration m the
area around the Chilka 18 expected to
be taken up during the current fleld
season

{b) The reports will be published
in the form of Memaoirs in due course
when the work of a region has been
completed
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Life Sppurance Ogeporstien

1491, Shei U. O. Patastk: Will ths
Maalyter of Finante bde pieased to
state:

kL

(8) whether 1t 15 a fact 'that the
lafe Insurance Corporation has taken
over labilities and assets of the
Bastern Co-operative Life Insurance
Society Lamited; and

(b) if so, what arrangements have
been made to discharge the loans and
advances from the Orissa Co-opera-
tive Insurance Society Lamited?

The Minister of Finaneo (Shri
Morarji Desal): (a) Yes, Sir

(b) The moneys advanced by the
Orissa Co-operative Insurance
Society Limited to the Easterm Co-
operative Life Inszurance Society
Limited were, according to the bye-
laws of the latter to be treated as
loans and were re-payable as soon as
funds were available To examine
whether this condition was satisfied
or not a valuation of the Eastern Co-
operative Life Insurance Society
Lamted as at 19th January, 1936, had
to be made by the Life Insurance Cor-
poration  The valuation 1s 1n hand
and as soon as it 18 finalised the lafe
Insurance Corporation will decide as
to how much amount 15 re-payable by
it to the Orissa Co-operative Insur-
ance Society Limated

Foreign Exchange

1492, Shri U. C. Patnalk  Will the
Minister of Finance be pleased to lay
on the Table, an account showing

(a) The foreign exchange depleted
or actually spent, and

(b) the foreign exchange commut-
ments involved by the import hcen-
ces and permiis 1issued (year-wise)
duning 1033-56, 1836-57. 1957-58 and
1st April, 1958 to the 30th September,
19882

The Minister of PFinance (Shri
Deded): (a) On the presump-
thit infprmation is deamred for
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the period since the commmericement
of the Second Five Year Plan, the
depletion of foreign exchange, as
measured by the fall in the sterling
balances, amounted to about Rs. @81
crores, upto the end of November,
1958

(b) The value of mmport licences
and permits i1ssued by the Chiet Con-
troller of Imports and the other
lhicensing authorities during the licen-
sing periods starting from January 1955
has been as follows —

R crorew)
January-June, 1955 380 74
July-December 1955 497 "4
January-June, 1956 690 06
July-December 1956 643 "8
Jamuary-June, 1957 425 44
July-September 1957 131 35
Octaber 1957— March 1958 351 3§
Apnl-September 1958 322 53

Licensing on a financial year basis
has been done only since the period
October 1957—March 1958  before
which licensing was done on a calen-
dar half-yearly basis

Training in Defence Establishments

1493. Shri U. C Patnaik: Will the
Miruster of Defence be pleased to lay
on the Table a statement showing'

(a) the number of seats provided
for apprentices and other trainees in
each Ordnance Factory, in the Hindu-
stan Aircafis (Private) Ltd, and the
Bharat Electionics (Private) Lid., and

(b) the number of apprentices or
trainees traned in each quring 1956-
57, 1957-38 and those that are being
tramned n 1958-39°?

The Deputy Minister of Defence
(Bhri Raghuramaiah): (a) and (h).
The information 13 heing callected and
will be 1aid on the Table of the Lek
Sabhs in due cowrse.
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Supply of Coal to Bombay

1494, Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) The total quantity of coal allot-
ted to Bombay State in 1957-58 under
different categories; and

(b) the actual quantity supplied
under each category during the same

period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{b). A statement showing allocations
and despatches of coal during 1957
and 1958 for various industries n
Bombay State, controlied by the State
Government, 1s laidd on the Table
[See Appendix IV, annexure No 15 ]
This excludes Centrally controlled
industries tn the State, for which
sanctions 1ssue on the recommendations
of the concerned sponsoring authorities
at the Centre.

Oceanography

1498, Shri V. P. Nayar: Will the
Minister of Defence be pleased to
state the steps taken, if any, to study
the oceanography of the Western Coast
of India?

The Deputy Minister of Defence
(Shri Raghuramaiah): The Ministry of
Defence are not directly concerned
with ocemnography, which involves the
study of the salinity, temperature
gradients, plankton, etc, in the sea,
with the main object of detecting
good fishing areas. The Mnistry is
actually responsible for marine survey,
whieh covers the determunation of
depths of seas, accurate determination
of coastline and prominent objects on
the coast and production of charts for
navigating the seas. The Ministry of

have, however, been render-
ing all possible assistance in the study
of oceanpgraphy to other Departments,
eg. by ¢arrying oceanographic parties
to s d![n'oad Naval vessels, etc.
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Small Savings Scheme

1408, Shri Sarje Pandey: Will
Minister of Finanee be pleuedtt
state the amount collected under the
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s

Bmall Bavings Scheme in Uttar Pre-
degh during 1056-57, 1857-538 and 1958-
89 so fax, district-wise?

The Minister of Finance (8hri
Wexar}l Desaf): Prior to 1858-59 the
figures of collections of Small Savings
were maintained according to Postal
Head OMces and not by Civil districts
The total net collections in Uttar
Pradesh during 1986-57 and 1857-58
amounted to Rs 9'41 crores and
Rs 1039 crores respectively The
District-wise figures of net collections
during the period Apnl to October,
1958 are given in a statement laid on
the Table [See Appendix IV, annexure
No 18]

Centraf Social Weifare Board Grants
to U.P. Organisations

1499. Shri Sarju Pandey: Will the
Minister of Education be pleased to
state:

(a) the names of the voluntary
social welfare oigamsations 1n Uttar
Pradesh which have been given grants
by the Central Social Welfare Board
during 1958-58 upto 15th July, 1958,
and

(b) the amount of grant to each such
organisation?

The Minister of Education (Dr K. L
Shrimali): (a) and (b) The Board
had not considered any applications
upto 15th July, 1858, for grants during
1958-59.

Rifie Shooting Clubs in U.P.

1500 Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased to
state the names of the places n UP.
where Rifie Shooting clubs are func-
tioming?

The Minister of Home Affairs
(Pandit G. B. Paat): The information
18 being collected and will be laid on
the Table of the House mn due course

Opons Cast Miniag a Rajasthan
1801, Shri Karal Steghji: Will the

JMinister of Stest, JMiame sl Fual be
plotsed to refer 1o the reply given ®

Ao~

Starred Question No 368 on the 2lst
Axgust, 1858 and state:

(a) whether the raport of the com-
mittee of technical experts appointed
to report on open cast system of
lignite mmung at Palana Colliery has
since been received,

(b) if so, whether a copy of the
report will be laid on the Table;

(¢) the steps bemng taken to imple-
ment the recommendations, and

(d) if the report has not been
received so far, the steps being taken
to expedite the same?

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): (a) No

(b) Attention 13 1nvited to the reply
given to part (b) of Starred Question
No 368, dated 21st August, 1958.

(c) Does not arnse

(d) The Committee has to under-
take a detailed study of all techmecal
and economical problems and this will
necessarily take time In fact, the
Government of Rajasthan are still
collecting the basic data needed by
the Committee However, the Govern-
ment of India have requested the
State Government to expedite the
collection of the requsite particulars
30 that the Commattee can finahse its
report at an early date.

Temples in West Bengal®

1502. Shri N. M. Deb: Wil the
Minister of Scientific Research and
Cultural Affairs be pleased to state
what steps have been taken recently
to preserve the ancient temples of
national importance in the State of
West Bengal®

The Deputy Minister of Scientific
Restarch and Cultural Affairs (Dr.
M. M. Das): The ancient temples in
West Bengal which have been declared
as Centmully protected monuments are
being maintained 1n good form by
carrying out Annusl as well ag Special
repiirs, as and when necessary, by the
Department of Archeeclegy. '
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Geslogical Age of Warkalli Formations

1303. Shri V. P. Nayar: Will the
Minster of Stoel, Mines and Fuel be
pleased to state:

(a) whether as a result of the
investigations of the Warkalli forma-
tions held 1n 1956-57 by the Geological
Survey of India, the precise Geological
Age of these formations has been
deteimined, and

{b) i1f so what 1s 1t?

The Muister of Mines and Oil (Shn
K. D. Malaviya): (a) and (b) Geolo-
gical investigation 1n Kerala during
1956-57 was mainly meant for explor-
mg hgnite Some fossils were collected
during the progress of work Earler
studies and the study of present col-
lection generally indicate a Mid-
miocene age for thewr rocks

Marine Fossils of Warkalll

1504. Shri V. P. Nayar: Wil the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether during the course of
survey for lignite conducted by the
Geological Survey of India 1n Warkall
n Xerala State the marine fossils were
also studied, and

{(b) 1f so, whether Government will
lay on the Table a statement showing
the details of such fossils as were
revealed by the survey?

The Minister of Mines and Oll (Shn
K. D, Malaviya) (a) The marine
fossils collected in 1956-57 by the
Geological Survey of India have not
been studied 1n detail

(b) Does not anse

Contents of Warkalli Lignite

1505. Shri V. P. Nayar: Will the
Minigter of Steel, Mines and Fuel be
pleaged to state

{a) whether Government are aware
that lignite taken from Warkalh Cliffs
and analysed at the Impenal Institute,
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London revesled low ash comtent and
a very favourmble proportion of other
substances; and

(b) whether Government of India
has any information about the occur-
rence of lignite underneath a large
tract of land from Warkallh north-
wards up to Kuttanad?

The Minister of Mines and@ Ot
(Shri K. D. Malaviya). (a) The Direc-
tor, Geological Survey of India has
stated that the records of the analysis
of Warkalli lignite at the Imperial
Institute are not available with them

tb) Government is aware of the pre-
sence of Ligmite in Warkall,, but the
results of the drilling recently carried
out by the Geological Survey of India
in this area proved extremely dis-
couraging

Foreign Exchange for Traveis Abroad

1506 Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state

(a) whether 1t has come to the
notice of Government that leading
mdustralists visiting foreign countries
spend for more than what they are
allowed 1n foreign exchange for such
tours,

(b) whether Government have taken
any steps to find out wherefrom they
get the foreign exchange over and
above that which 1s given to them,
and

(¢) if so, what are the findings of
Government of India

The Minister of Minance (Shri
Morarji Desal). (a) Information
recerived gives the impression that this
may be so 1n certain cases

(b) and (c) Appropriate inquiries
as provided under the Foreign Ex-
change Regulation Act have been
mnstituted against the parties con-
cemned by the Directorate of Enforce-
ment These inquries are atill in
progress
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Foreign Exchange for Travels Abread

1507. Shei V. P. Nayar: Will the
Minster of Finames be pleased Lo
place on the Table a statement show-
ing

(a) (1) Name, (2) purpose of visit,
(3) the amount of foreign exchange
allowed with break up for dollars
and pounds sterling of persons who
have travelled abroad for business
purposes m the months of January to
November, 1858, and

(b) the steps, 1f any, taken by Gov-
ernment of India to check whether
such persons used only such forcign
exchange as was allowed”

The Minister of Finance (Shri
Morarji Desaf): (a) and (b) Fur-
mshing of the information will be
incommensurate with the time and
labour involved in the compilation of
the data which is very voluminous
Attention is 1nvited to the answer
given 1n the Lok Sabha to question
No 94 on the 11th November, 1958

Tours Abroad

1568. Shri V P. Nayar: Will the
Minister of Finance be pleased to lay
on the Table a statement showing the
names of Union Minusters and Deputy
Mirusters and Officers of Government
who went abroad in 1957-58 the pur-
pose of the foreign tour, and the
foreign exchange allowed m each
case?

The Minister of Finance (Shn
Morarji Desal) Requusite mformation
1s being collected from the various
Minstries/Departments and will be
laid on the Table of the House when
ready

Winter Sports in Jammu and
Kashmir State

1569 Shri A. M. Tariq: Will the
Mnister of Education be pleased to
state:

(a) whether any steps are bemng
taken to develop facilities for winter
sports in Jammu and Kashmur State,
amd &
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(b) whether there 15 any proposal
to revive the sking club 1n Gulmarg?

The Minister of Education (Dr. K. L
Shrimali): (a) and (b) Information
15 being collected and will be placed
on the Table of the House

Pakistanis 1n Punjab

1510 Shri D C Sharma Will the
Minister of Home Affairs be pleased
to state

(a) the number of Pakistam
nationals who have entered Punjab in
1958 w0 far without wisas or vahd
travel documents and

(b) the steps taken to stop such

illegal entry by Pakistani nationals
nto Punjab?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The number
18 reported to be 347, tll the end of
October

(b) (1) the check posts in the border
areas have been alerted,

(1) mobile unts to patrol the
border areas more extensively have
been attached to the check posts, and

{m) the cooperation of the 1local
people 1n the border areas 1s being
enhsted to bring to notice cases of
unauthorised entr)

Discipline in Educational Institutions

1511 J Shri D. C Sharma
_ Shn Jhulan Sinha

Wil the Mimster of Education be
pleased to refer to the reply given to
Starred Question No 1526 on the 24th
September, 1958 and state the further
action so far taken by the State Gov-
ernments on a carcular letter issued
to them on the observance of sjlence
and discipline 1n all educational insti-
tutions for ten mnutes a day”

The Minister of Education (Dr. K. L
Shrimali): A statement giving the
requisite information 1= laid on  the
Table
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STATEMENT

Further rephes received from the
Btate Governments of West Bengal,
Jammu and Xashmur and Madhya
Pradesh reveal that they have not
1ssued any instructions for observance
of silence’ to the educational institu-
tions under their control The Chief
Commuissioner, Andaman and Nicobar
1slands has intimated that no instruc-
tions have been 1ssued but prayers
Are offered in schools before work
Begms. The Chief Comnussioner,
Manipur has intimated that a circular
has been 1ssucd for holding Assembly
Prayer 1mn all educational institutions
1 Manipur The Bombay Govem-
ment have intimated that the Director
of'Education, Poona has issued instruc-
4ions for holding prayver to God or
sileht meditation n  primarv and
<econdary schools before commencing
their daily work

‘Explolution of Patents by the National
Research Development Corporation
of India

1512 Shri Subodh Hansda:
* Shri 8. C. Samanta:

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to state.

{a) the total number of new patents
and inventions made as a result of
researches conducted by Research
Institutes which have been hcensed
out to the industnalists for large scale
production by the National Research
Development Corporation of India dur-
jng the year 1958 so far,

(b) what amount 1s charged for
licensing out each process; and

(c) how many processes are vet to
be Iicensed out and the names of the
processes?

The Deputy Minister of Scienmtific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Twenty-four processes
were licensed to industry by the
National Research Development Cor-
poration during 1858 upto the end of
November, 1958

() and (¢) A statement giving the
required information is placed on the
Tabje of the House [See Appendix
IV, snnexure No. 17.]
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“Geold Smuggiing en Punjab-Pakistan
Bevder”

1513. Shri Bahadur Siagh: Will the
Minister of Fimancs be pleased to
state the value of smuggled goid
seized on the Punjab-Pakistan Border
during the last three months?

The Minister of Finance (Shrl
Morarji Desat);: The value of smuggled
gold seized on the Punjab-Pakistan
border during the three months end-

ing 30th September, 1858 ‘was
Rs 2,05,585 00,
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Political Sufferers

1517. Shri Shree Narayan Das: Will
the Minisier of Home Affairs be
pleased to state how much money has
been disbursed out of Home Minister's
Discretionary Grants to  pohitical
sufferers since st August, 18577

The Minister of Home Affairs
(Pandit G. B. Pant): Rs 2,33,440 (Two
lakhs thirty-three thousand four
hundred and forty)

Predaction in Small Collieries

1518. Shei T. B. Vittal Rao: Will the
Mingter of Steel, Mines and Fuel be
pleased to state:

() the number of collieries in
India whoss production is less than
10,000 tons per monthk;
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(b) the total production of these
collieries in 1857; and

(c) the production of the above
collieries during the first nine months
of the current year?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
number of such collieries on the basis
of the average monthly output in 1957,
1s 725

(b) 18 3 million tons
(c) 14 3 million tons

Settiement of Pakistanis in India

1519. Shri Rameshwar Tantia: Wil
the Minister of Home Affairs be pleas-
ed to refer to reply given to Unstarred
Question No 1362 on the 17th March,
1958, and state the basis on which
Pakistani nationals weie granted per-
mission to settle permanently in India?

The Minister of Home Affairs
(Pandit G. B. Pant): Attention 18
invited to paragraph 18 of the Press
Communque dated the 9th July, 1953,
which indicates the categories of per-
sons ehgible for permanent resettle-
ment facilhities under the Indo-Pakistan
Agreement, 1953 A copy thereof 1s
laid on the Table of the House {See
Appendix IV, annexure No 18]}

Harness and Saddlery Factory, Karpur

1520. Shri S. M. Banerjee: Will the
Minister of Defemce be pleased to
state

(a) whether some of the leather
articles manufactured 1n Government
Harness and Saddlery Factory, Kanpur
are cheaper in prices as compeared to
the products of M/s Cooper Allen &
Company Ltd Xanpur;

¢(b) if so, what are those items, and

(c) whether bulk production of
these items has started in the Harness
and Saddlery Factory?

The Deputy Minister of Defemoe
(3kv1 Raghuramalah): () Yes.
(b) The items are given below:—
() Briet Case 3 partitions;
(k) Briet Case 2 partitions;
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(iii) Attache Case 16 inches;
(iv) Holdall 30 inches complete:
(v) Chappsls assorted; and

(v1) Golf Bag

(¢) Yes, we have been meeung
orders placed Such orders however
have been small

Area Libraries in West Bengas

Shri R. C. Majhi:
1521 { Shri Subodh Hansda:

Will the Minister of Education be
pleased to state

(a) whether applications have been
received from West Bengal for assist-
snce for sething up area libranes at
different places in the State durng
1958,

(b) 1if so, the total number of appli-
cations received up to date;

(c) whether these applications have
been considered; and

(d) if s0, the amount sanctioned
against each application®

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b) VYes, three
applications have been received under
the scheme of Assistance to Voluntary
Educational Organisations

(c) Yes. Sir

(d) The applications were 1ncom-
plete in certain respects and the miss-
ing particulars have been asked for
No grant has, therefore, been sanc-
tioned so far.

Indian Scientists Abroad

{ Shri R. C. Majhi:
1522, Shri Jadhav:
Shri B. C. Muliick:

Wil the Mimster of Scientific
Research and Caitural Affairs be
pleased to state:

(a) whether the Council of Scientific
and Indusirial Research have prepared
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the hist of Indian Scientists abroad;
and

(b) how many of them have res-
ponded to the relevant advertisement
and have been interviewed?

The Deputy Minister of Scientific
Research and OCuitural Affairs (Dr.
M. M. Das): (a) Yes, Sir

(b) Total number of registrants
from abroad upto lst November, 1958
s 2,042 Registration 1s continuing

The Union Public Service Commus-
sion considered 28 persons as swtable
for interview out of those mentioned
in the Nationa] Register—Scientific
and Techmcal Personnel (Indians
abroad) for recruitments pending with
the Commission and called them for
interview 1n Bonn, London and the
USA Of these only 17 were pre-
sent, namely 2 candidates in Bonn, 13
candidates m London and 2 candidates
in the U.S.A.
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Customs Duty ea Complimentary
Literature

1527, Shri Ram Krishan: Wil the-
Mimister of Finance be pleased to-
state whether any customs duty has
been 1mposed or other measures
taken to restrict the flow of comph-
mentary literature from foreign coun-
tries?

The Minister eof Finance (Shri
Morarji Desal): Presumably the mn-
formation wanted by the Honourable
Member 1s whether the Government
have smposed any new custopns duty
or taken any measure concerning
customs so as to restiict the flow of
comphmentary literature from foreign:

countries .

The answer 1s 1n the negative,

Delhi Polytechnic

1528 Shri Ram Krishan: Will the-
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) whether 1t 1s a fact that compe-
titive exanmination 1s not held for
admission to the Delh:i Polytechnic,

(b) if so, the reasons therefor, and

(v) the steps to be taken in this
matter?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M M. Das): () Ves, Bir,

(b) Admssions to degree courses at
the Polytechnic are being made ims
accordance with the rules and regula--
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tions of Delhi University, which donot
provide for a separate competitive
examination being held for the pur-

For the National Diploma and
National Certificate Courses, candi-
dates are selected on the basis of
appropriate admission qualifications
prescribed, on merit.

(c) The question of holding a com-
mon admission examination for all
technical institutions in the country
is under consideration.

Selzure of Smuggled Watches

{ Shri Ram Krishan:
1529, { Shri Raghunath Singh:
( Shrimati Mafida Ahmed:

Will the Minister of Finance be
pleased to state:

(a) whether 1t 15 a fact that Cus-
toms authorities at the Santa Cruz air-
port on 20th October, 1958 seized
some wrist watches from a plane
arnvang from Hongkong;

(b) 1f so, the number of watches
seized and their value, and

(c) whether the culpnit has been
arrested?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) 499 watches
Rs 30,000 approximately.

valued at

(c) The handbag containing the
watches was found abandoned in the
aucraft and no person came forward
to claim 1t. Accordingly no arrest
has been made.

Ingtitutions Bun by Catholic Churches
in India

{ Shrl Narayanankutty Menom:
1530. { Shri A. K. Gopalan:
{ Shri Punnosse:

Will the Minister of Home Affairs
be pleagad to state:

(a) the tsial amount of money
received from foreign countries by
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mstitutions run by the Catholic”

Churches in India during 1958, 1857
and 1958 so far;

(b) the institutions which received
this help and the amount *' given to
each; and

(c) the countries from which this
help was received?

The Minister of Home Affalrs
(Pandit G. B, Pant): (a) to (c). A
statement giving the information'®
available 1s laid on the table of the
House ([See Appendix IV, annexure
No 20]

Writteil* Andwers

Retrenchment in Army Vehicles
Depot, Avadi

[ Shri Narayansukutty Meson:
| Shri A, K Gopalan:
1581, Shri Pannoose:
Shri Nagi Reddy:
Shri Tangamani:

Will the Minister of Defence be
pleased to state:

{a) whether Government has
decided to retrench a large number
of employees 1n the Army Vehicles
Depot, Avad: in Madras State,

(b) if so, their number; '

(c) what are the reasons for the
retrenchment; and

(d) what 1s the total investment
Government has made in the Army
Vehicles Depot at Avadi?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b)
289 employees have been found sur-
plus to requirements out of whom 33
workers will, however, be retained,
as they belong to skilled categories.

(¢) There has been reduction in the
work-load consequent on the decrease
in the Vehicle holding of this Depot.

(d) The total investment of Govern.
ment on capital expenditure in the
shepe of buildings and essentia?
services is roughly Rs. 108 crores’
These buildings are all temporary
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‘structures built during the last war
and have outlived their normal life
‘The land on which they stand is
requisitioned land.

Lethal Excavations

Shri P. K Deo:
Shri B. C Prodhan.

Will the Minister of Scientifle Re-
search and Cultural Affairs be pleased
to state whether the inscriptions dis-
covered during excavations at Lothal
have been deciphered?

The Deputy Mimster of Scientifie
Research and Cultural Affairs (Dr
M. M Das). No, Sir
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Banking Cempanies
1535 Shei Hem Raj: Wil the
Munjster of Fioance be pleased to
stage:
(&3 the number and names of Bank-
ing Loerapanies who have been refused
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heences by the Reserve Bank of India
from 1862 to 1988 so far, Stats wisey
and

(b) the number of ocompaniss
against whom proceedings were staxt-

ed or are pending in the High Courts,
State-wise?

The Minister of Fimance (8hri
Morarji Desal): (a) A statement con-
taining the information 15 laid on the

Table [See Appendix IV, annexure
No 21])

(b) There has been no occasion so
far for the Reserve Bank of India to
witiate proceedings against banks to
which licences have been refused

Sepoy Clerks

1536 Shri Arjun Singh Bhadauria:
Will the Minister of Defence be pleas-
ed to state

(a) whether 1t 1s a fact that in
1855 56 some Sepoy Clerks on regular
engagement were retrenched from the
Army and

(b) whether the ietrenchment was
effected under existing Army rules?

The Deputy Minister of Defence
(Sardar Majithia) (a) Yes, sir

(b) Yes, sir

Vice-Chancellors of Visva-Bharati

1531 { Shrl Aurobindo Ghosal:
\ Shr: Subiman Ghose:

Will the Minister of Education bas
pleased to state

(a) how many vice-chancellors
have served Visva-Bharati since the
University was taken over by the
Government of Indwa, and

(b) what are their names with the
respective, periods of service?
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i Mimister of Nducathin (Dr.
K L Skifdeai): (a) snd (b). A
siatement is given below:—

STATEMENT

e

No. Name of the Period for which
Upacharya he servi

— o s m——

1. Shn  Rathindranath
‘Tagore From 14-5-51 t0 22-8-53

2. Dr. Kshitimohan
Sen 2-10-53 10 28-3-54

3. Dr, P. C. Bhagchi
SDied on 19th
an., 1956)

4. Shrimati Indira
Devi Comodimaram 27-3-3b 103-5-36

5. Prof. Satyendra-
nath Bose

29-4-54 to 19-1-56

1-7-56 onwards
Punjabl in Delhi Schools

1538, J Shri Daljit Singh:
4 Shri Ajit Singh Sarhadi:

Will the Mimister of Education be
pleased to lay a statement on the
Table showing:

(a) the number of schools in Delhi
where there are arrangements for
teaching Punjabi;

(b) the number of schools in Delln
where there are arrangements for
teaching Urdu; and

(c) the number of Punjabi-language
teachers appointed by the Education
Directorate in Delhi for the Higher
Secondary, Primary and Middle
Schools, separately?

The Minister of Education (Dr.
K. L. Shrimali): (a) 24.

(b) 25.

(c) There are six language teachers
for the teaching of Punjabi in Gov-
ernment High/Higher Secondary
schools, Five of these are in the

Higher Secondary Department. The
teachers in the Middle Departments

89 (AD) LSD—4
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also take classes in the High and
Higper Secondary Departments when-
ever there is need.

At the Primary stage teachers are
not appointed subjectwise.

fodianisation of Drilling Staft

( Shri Daljif Singh:
{ Shri Bishwanath Roy:
| 8brl Ram Krishan: |,

will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) Whether there is any proposal
tor Indianisation of the drilling staff
in the Oil and Natural Gas Commis-
goff

(b) it s0, the details thereof;

(c) the number of foreigners who
are helping in drilling and survey
op,rntions in India; and

(d) the number of Indians who are
recgiving training under them?

ohe Minister of Mines and O8
(syri K. D. Malaviya): (a) and (b).
It is proposed to gradually replace
foreign drilling personnel in the Oil
and Natural Gas Commission by suit-
able Indians.

gome employees of the Commission
were sent to Assam and West Bengal
for training in drilling with the
Assam Oil Company and the Standard
vacuwum Oil Company. Eight trainees
were sent to USSR and one to France
for turther training. Recently a
departmental technical school has
peen opencd at Jawalamukhi to im-
part theoretical and practical training
in drilling engineering. At present 21
Assistant Drillers and Drill Assistants
aré attending theoretical classes regu-
lapi¥, and receiving practical training
in deep drilling, Duration of the
course is 6 months after which other
Latches of the technicians from other
gejt will be sent for training. At all
the drilling sites, Indian drilling pes-
sopnel are receiving training under
foyeign experts. Proposals for traio-
ing Indian personnel abroad are alse
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undar consideration.

(e) 98.

(d) 50.

Rules for’ Promotions in the Armed
Forces

1540. Shrt U. C. Pataaik: Will the
Minister of Defence be pleased to
state:

(a) whether rules for promotion of
officers to higher ranks in the armed
forces have been finalised; and

(b) it so, whether a copy of the
rules will be laid on the Table?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Cer-
tain liberalisation in the rules govern-
ing promotion to the rank of Lt. Col
in the Army and equivalent rank in
the Navy and the Air Force has been
recently approved by Government and
the revised rules in respect of the
Army and the Air Force have already
been finalised and issued. Copies of
these rules are laid on the Table,
[See Appendix IV, annexure No. 22].
The details of the revised rules in
respect of the Navy are, however,
under examination and expected to
be finalised shortly. Copies of these
rules will also be laid on the Table
of the House as soon as they are
issued,

Remanded Income-tax Cases

1541. Shri Rajeshwar Patel: Will
the Minister of Finance be pleased to
state:

(a) in how manys cases the Appel.
late Assistant Commissioners have
recommended the cases to the Income.-
tax Officers for fresh assessment or
Eeport during 1958-56 and 1957-58;

(b) the time generally taken by the
Income-tax Officers in submitting
#uch reports or making fresh assess-
inents; and

:(c)how many of recommended
are pending for more than 3
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years awaiting Income-tex M
report or fredh essesament? .

The Miniter of Finance {(Fhat
Morarjyi Desail): () to (c). Informa-
tion is being collected and will be
laid on the Table of the House as
early as possible.
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Village Schools in Delhi

1544. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether it iz a fact that teachers

are unwilling to be posted to village
schools in Delhi;

(b) it so, the reasons therefor; and
(c) action taken in the matter?
The Minister of Edueation (Dw.
K. L, Shrimall): (a) No, Sir.

(b) and (c). Do not arise.
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#ines in Orisss

m{mwmz :

Will the Minister of Steel, Mines
and Puel be pleased to state whether
any further progress has been made
towards the re-opening of the closed
manganese mines at Barbil in Orissa?

The Minister of Mines and Ol
(8hri X, D. Malaviya): No. Progress
has not been possible in the absence
of effective demand, to create which
all possible steps are being taken.
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Copper Deposits in Rajasthan

1548. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fwel be
pleased to state:

(a) whether it is a fact that huge
copper deposits have been found in
Rajasthan recently; and
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(b) it so, the names of the places
and total quantities of copper deposits
found?

The Minister of Mines and Ol
{Shri K. D." Malaviya): (a) and (b).
No new deposits of copper have been
found recently. Occurrence of copper
has been known m a number of places
in Rajasthan. The deposits of Khetri,
Jhunjhunu district, and Xhoh Dariba,
Alwar district are being surveyed and
prospected by the Geological Survey
of India and the Indian Bureau of
Mines with a view to examine their
commercial workability

Seisure of Smuggled Goods in
Manipur

1549. Shri L. Achaw Singh: Will the
Mnister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 2136 on the 16th Septem.
ber, 1958 and state

(a) whether any action was taken
after the departmental adjudication
of the case of Assistant Engineer of
the Manipur Public Works Depart-
ment for possessing the undeclared
goods in his jeep; and

(b) it so, the nature thereof”

The Minister of Finance (Shri
Morarjl Desai): (a) and (b) The
seized goods were confiscated No
penal action was taken agaimnst the
Assistant Engineer concerned and the
jeep was released

Children’s Library- ‘um Museum at
Imphal

1550, Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state:

(e) whether the children's library-
cam-museum started at Imphal will
have its own building; and

{b) it o, what is the amount sanc-
tioned for its construction?
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The Minister of Rducation (De.
K. L Shrimall): (a) Yes, Sir.

(b) There is a provision of Ra. 36,000
during the Second Five Year Plan
period for the construction of a
museum building

Books in Tribal Dialeets

1551. Shri L. Achaw Singh: Wil
the Minister of Home Affairs be pless-
ed to state:

(a) whether subsidies for printing
of books in tribal dialects have been
fully utilised in 1957-58 in Manipur;
and

(b) 1f so, the number of books print-
ed in different tribal dialects in Mani.
pur during 1957-58?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b) 18 books in different dialects
were printed during 1957-58

Cattle Lifting in Manipur

1552 Shri L. Achaw Singh: Wil
the Minister of Home Affairs be
pleased to state

{a) whether 1t 15 a fact that cattle
Lifting 1s widely prevalent in villages
n Manipur; and

(b) the steps taken to curb 1t?

The Minister of Home Affairs
(Pandit G. B Pant): (a) The number
of cases of cattle lhifting reported to
the local authorities during the period
1st January, 1956 to 15th Novembez,
1958 was 124. It cannot be said that
cattle hifting is widely prevalent in
Manmpur villages

(b) Immediate action is taken to
nvestigate such cases when reported.
The local police has lately organised
a special drive to apprehend abacon-
ders and criminals as a general mea-
sure to check crime.
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Keaarak

1553, [ Strt B N. Mukerjee:
", Shri Muhammed Elins:

Will the Minister of Scieatiic Re-
search and Cultural Affsirs be pleased
to state:

(a) whether allegations made re-
cently mn the press in regard to mis-
divected repairs at the Konarak have
been investigated, and

(b) if so, with what resuit?

The Deputy Minister of Sciontific
Research and Cultaral Affairs (Dr.
M. M. Das): (a) and (b). Yes, Sir,
but the allegations were not found to
be justified.
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Rifie Training in Detht

1555. Shri Ram Krishan: Will the
Minuster of Home Affairs be pleased
ta State-

(a) whether 1t 1s a fact that the
Delhi Admunistration has drafted a
scheme to give rifle traiming to people
in the Union Terntory, and

(b) 1f »o. the main features thereof?

The Minister of Home Affalrs
(Pandit G, B. Paat): (a) Yes

(b) Thc main features of the scheme
are’—

(1) Training in rifle shooting 1s im-
parted by the Deihi Police at
0Old Police Lines, Rajpur Road,
Delh1 and New Police Lines,
Kmgsway Camp, Delly

(1) Traming 1s imparted six days a
week for about a month, each
period bemng 45 minutes

(i) Rs 3 18 charged as admission
fee per tramnee per session.

(1v) The candidates must be physi-
cally fit to handle the rifle.

(v) Al those who wish to avail
themselves of this training are
required to submit their appli-
cations to the Superintendent of
Police, Lines, Rajpur Road,
Delhi, accompanied by a certh
ficate about their iden€ity.
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Ustouchabllity

- 1559, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons prosecut-
ed in Punjab under the Untouchabi-
lity Act during 1958-50 so far; and

(b) the number of persons convicted
m these cases?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) and (b). The
information is being obtained from
the Government of Punjab and will
be laid on the Table of the House
when received.
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Purchase of Aircratis

Shri Sugandhi:
”"-{m U. C. Patnaik:

Will the Minister of Defence be
pleased to state:

(a) the types of aircrafts India has
purchased from abroad for the Indian
Alr Force in 1956, 1957 and 1958 w0
far; and

(b) the cost of aircraft of each type
purchased?

The Deputy Minister of Defence
Sardar Majithia): (8)  Mystere,
Gnat, Bell Helicopters, Harvard, Can-
berra, Vampire, Auster, Otter and
Hunter.

(b) It is not in the public interest
to give out the details.

Indian Students Abroad

Shri B. C. Prodhan:
1562 Shri Ganapathi Ram:
* | Shri Kumbar:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 108 on the
19th November, 1858, and state:

(a) the number of students belong-
ing to Scheduled Castes and Schedul-
ed Tribes who have been granted
Government of -India scholarships for
higher studies in foreign countries
during 1957-58 and 1958-3¢ so far
(country-wise); and

{b) how much help they are getting
from the Government per year?
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The Minister of Education (Dr
K L. 8hrimall): (a) and (b). A state-
ment giving the regusite information
1g 1aid on the Table of the House. [See
Appendix IV, annexure No 23]

Iron Ore Deposits

1563. Shri Ram Krishan. Will the
Miniter of Steel, Mines and Fuel be
pleased to state

(a) whether Government have esti-
mated the gquantity and value of iron
ore deposits 1in the country, and

(b) if <o the details of the esti-
mate?

The Minister of Mines and Ofl (Shn
K D. Malaviya): (a) Yes, Sir

(b) The total i1eserves of workable
1zon orc deposits are estimated at
21,140 million tons With the present
value of Rs 40 per ton of iron ore
(Fe 60 per cent ), the estimated value
of total known 1ieserves would be
845 600 million Rupees

Details of the estimated deposits of
iron ore are as follow —

Milhon

1 Hemais o ore ton

Biharand O 4

ARENY
Madhya Praac b 7 ouo
Bombav 309
Madias 200
Punjab 30
Mysore 2 00
2 Magnetsie ore«
Madras 1 goo
Andhra 50
Mysore 500
Himachal Prade<h 60
3 bamoniiic and Sparine o14n
Bengal 2,000
e
lora 21,140
———etee
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Selsure of Smuggied Watehes

1564. 8hri Ram Krighan: Wili the
Minister of Finance be plessed to
state’

(a) whether it i3 a fact that about
400 watches were seized by the Can-
tral Excise Collectorate on 18th Nov-
ember, 1938, at Bombay;

(b) 1if so, the value of the watches
seized, and

(¢) whether any person has been
arrested in this matter?

The Minister of Finance (Shri
Morarji Desal): (a) and (b) Yes, Sir.
413 watches valued at Rs 52,500 were
seized by the staff of the Central Ex-
cise Collectorate on the 18th Novem-
ber, 1958, at Bgmbny

(c) Four persons have been arrest-
ed 1n this connection

Niteit Liquor

1565. Shrimati Sucheta Kripalani.
Will the Minuster of Home Affairs be
pleased to state

(a) whether 1t 1, a fact that manu-
facture and sale of illicit hiquor has
risen in Kotla Mubarakpur (New
Delh1) during the last « (x months, and

(b) 1If s what measures Govern-
ment have taken to control the
situation”?

The Minister of Home Affairs
(Pandit G B Pant)* (a) No

(b) Does not arise

“Gold Smuggling”

1566. Shri Tangamani: Will the

Minister of Finance be pleased to
state

(a) whether it 1s a fact that 1,500
tolas of gold were seized in Delhi on
the 23rd November, 1958,

(b) if a0, the detais thereof; and
{c) the action taken in the matter®

The Minkster of Fnanee ¢
Morarji Desal): (a) and (b) Yec.':i.r‘
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, an Indian national, arriv-
the Palam airport by B.O.AC
London on the 23rd Nov-
958, On reasonable suspicion,
mhed by the Customs staff
ltthe airport and 1362 tolas of gold
were recovered from him,

(c) He was arrested on the spot and
Iater on"releassd on bail. He is being
prosecuted 1n a Court of Law

oy
X
od at
fight from
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Archives at Ladakh

£ 8hrt P. K. Deo:
18613\ shri B. € Prodban:

Will the Mimster of Education be
pleased to state:

(a) whether any steps are being
taken to preserve and publish the
rare manuscripts found in the Archives
at Ladakh; and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b) A report
has been urgently called for from the
Government of Jammu and Kashmur
in regard to the rare manuseripts re-
ported to have been found in the
Archives at Ladakh The Central Gov-
ernment will take a decision on the
receipt of the report

Primary Schools

1568. Shri B, C. Mullick: Will the
Mirnister of Education be pieased to
state’

(a) whether i1t 13 a fact that Gov-
ernment of India have issued instruc-
tions to all State Governments re-
garding the opening of new Primary
Schools i the villages with the as-
sistance given by the Cenfre during
the Second Five Year Plan period:
and

(b) 1t so, the nature of such in-
structions?

The Minister of Education (Dr,
K L. Sheimall): (2) and (b). The
State Governments have been advised
that " feackers who have been aHotted
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to them under the schemg of Relief of
BEducated Unemployment and Ex-
pansion of Primary Education may be
utilised mainly for opening schools in
villages which do not have such fact-
lihes till now

Seisure of Smuggled Geid

1569, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state.

(a) whether it 15 a fact that on the
25th November, 1958, gold worth of
Rs. 50,000 was seized from a foundry
at Kumbharwada in Central Bombay;
and

(b) if so, further action taken m
the matter”

The Minfster of Finance (Shri
Morarji Desai): (a) Yes, Sir

(b} Ten persons have been arrest-
ed m this connection and the matter
1S being investigated further for suit-
able action

Lands in Nasik for Military Purposes

1570, Shra Jadhav: Will the Minis-
ter of Defence be pleased to refer to
the reply given to Starred Question
No 202 on 18th August, 1958 and
state.

ta) what is the further progress
made 1n the payment of compensation
ang ex gratzc payment for the lands
acquired 1n the Nasik District for
Malitary purposes.

(b) whether it has been brought to
the notice of the Government that the
affected persons are required to pro-
duce certificates from Mamaltdars in
order to show that they are really in
need of advance and other payments,
and

(c) if so, the reasons therefor?

The Deputy Minister of Defence
(Sardar Majithin): (a) A statement is
laid on the Table {See Appendix IV,
annexure No 24.]

(b) and (c). In accordance with
the provisions of the rules made-
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under the Requisitioning and Aoguisl-
tion of Immovable Property Act 1982,
*““on-account” payments may be made
by the Callector only to those owners
who are of small means. When re-
-quests for such payments are received,
the Collector generally calls for a re-
port from the Mamaltdars to verity
that the applicants are really of small
aneans. It is understood that with a
view to expediting the proceedings,
in many cases the applicants them-
selves are now obtaining the certi-
ficates of small means from the
Mamaltdars and filing them with their
applications for “on-account” pay-
ments.
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Basis Training College, Agariala

1574. Bkl Dasaratha Deb: Will the
Minister of Bdwmeation be pleased to
state the number of students in post-
graduste training classes in the Basic

Training College, Agartala, Tripura,
during the years 1956-57, 1987.58 and
1958-69 so far?

The Minister of Education (Dr.

K. L. Shrimali): .
Year No. of students.
1956-87 =N
1857-88 16
19588-59 ]

Basic Training Course

1575. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether the Basic Training
Course adopted for training of pri-
mary and middle school teachers in
Tripura is a two-year course;

(b) whether such a course includes
craft training; and

(c) if not, whether a separate train-
mng institute exists in Tripura for
craft training?

The Minister of Education (Dr.
K. L. Shrimali);: (a) to (c). The in-
formation 1s being collected and will
be placed on the Table of the Sabha.

Pumping Sets for Tripura

1576. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of pumping
sets purchased under the Tribal Wel-
fare Scheme for minor irrigation pur-
poses in Tripura during the Second
Five Year Plan period;

(b) the number of such pumping
sets sold or distributed free among
the tribal peoples; and

(c) whether there is demand from
the tribals for more pumping sets?

The Deputy Minister of Home
Affairs (8hrimati Alva): (a) 40.

(b) The required information is
being collected from the Tripura Ad-
ministration and will be laid on the
table of the House a3 s00n as received.

(¢) No.
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Basic Schools in Tripura

31577, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the pumber of prmmary, middle
and junior high schools which have
been converted into basic schools in
Tripura during the Second Five Year
Plan period so far;

(b) the total expenditure incurred
on Basic Education in Tripura during
the same period; and

(c) whether any assessment was
made of the results and achievements®

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). A state-
ment 15 laid on the Table of the Sabha
§See Appendix IV, annexure No 28)

Basic Education in Tripura

1578. Shri Dasaratha Deb: Will the
Minuster of Education be pleased to
state whether there 1s any Advisory
Commuttee for Basic Education in
Tripura”

The Mimister of Education (Dr.
K. L. Shrimali): No, Sir

Welfare of Tripura Tribeg

1579. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state.

(a) total amount bhudgeted for the
years 1956-57, 1957-58 and 1958-59 for
each of the following 1items under
Tribal Welfare Schemes in Tripura (1)
zhumia settlement, (11) education, (1)
agriculture and animal husbandry
(economic uplift), (iv) medical and
health (including drinking water), (v)
cooperations, (vi) cottage industries,
(vii) multi-purpose blocks, (vii1)
housing, (ix) communication, (x)
Chief Commissioner’s Discretionary
Fund.

(b) total amount spemnt on each
item during 1956-57, 1957-58 and
1958-59 so far;

(c) whether there 1s any separate
Directorate 1n Tripura to implement
the Tribal Welfare Schemes; and
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. (d) it not, how these schemes are
implemented?

Yhe Deputy Minister of Home
Aftairs (Shrimati Alva): (a) and (b)
A statement showing the amount
budgeted and the amount spent in res-
Pect of varioug schemes separately
under the State Sector and the Cen-
trally sponsored schemes during the
years 1956-57, 1957-58 and 1958-89 is
laid on the Table of the House. [See
Anpendix IV, annexure No. 27].

(¢) No, Sir

(d) The schemes are mplemented
by the various Heads of Departments
cohcerned under the over-all super-
vision of the District Magistrate and
Collector assisted by a Tribal Welfare
Offcer

Primary School Teachery in Tripura

1580. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state-

(a) the number of Primary School
teachers in Tiupuia who have not yet
been paid the salary for ceriain pe-
ri0ds in 1956-57 and 1957-58;

{(b) the number of Primary School
teachers mm Titpura who did not re-
celyve any ncerement. during  that
period, and

t¢) the reasons for the delays?

The Minister of Education (Dr
K. L. Shrimali): (a) to (c) The in-
formation 1s being collected and will
be laid on the Table of the Lok Sabha
in due course

Panel for Appointment of High Court
Judges

1583. Shri Bimal Ghose: Will the
Minster of Home Affairs be pleased
to state

(a) whether retired judicial officers
are entitled to be included in the
panel of persons to be drawn up hy
States for appointment as High Court
Judges, and
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(b) I not, the reasons therefor?

The Minister of Home Affains
(Pandit G. B. Pant): (a) Yes, provid-
«d they are suitable and quahfled for
appointment as High Court Judges

(b) Does not arise

Conference of Political Parties

1584. Shri Ram Krishan: Will the
Minister of Law be pleased to state’

(a) whether 1t 15 & fact that a Con-~
ference of the representatives of poli-
tical parties was held recently at New
Dell: to discuss measures to check
mcrease 1n election expenses of con-
testing candidates;

(b) 1f so, the names of the political
parties which attended this Con-
ference,

(¢) the details of the measures sug-
gested by them, and

(d) the nature of the final decision
arrived at this Conference?

The Deputy Minister of Law (Shri
Hajarnavis): (a) A Conference of
repiresentatives of the four all India
political parties was held m the office
of the Election Commission on the
28th November, 1958 One of the sub-
jects discussed in the conference was
the reduction of election expenses 1n-
curred by the Candidates

(b) The representatives of the Indian
National Congress, the Communist
Party of India, the Piaja Socialist
Party and the All-India Bharatiya
Jan Sangh attended the conference

(c) and (d). The discussions on the
measures t0 be adopted to check in-
crease m election expenses remained
mconclusive. The political partieg de-
sired to examine the question further
It was decaded that they would send
their suggestions to the Election Com-
mission in due course
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Table
Promotion of Grade Il Officers

1585. Shri Braj Raj Singh: Wil the
Minister of Home Affairs be pleased
to state.

(a) whether different " periods of
qualifying service in grade III have
been prescribed for promotion to
grade II of Central Secretariat Service
in respect of —

(1) officers promoted on the basis
of senmority; and

{u) officers included 1n Regular
Temporary Establishment on
the basis of hmited depart-
mental examination, and

(b) if s0, the reasons therefor

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Government
have not prescribed different periods
of qualifying service as suggested in
the Question Actual promotions are,
however, made on the recommenda-
tion of the Union Public Service Com-
mssion who make selectiong accord-
ing to therr standards of swtability

(b) Does not arise

12 hrs,

PAPERS LAID ON THE TABLE

MEDICINAL AND TOILET PREPARATIONS
(Excrse Duries) RuoLrs

The Deputy Minister of Finance
(Shri B. R Bhagat): Sir, I beg to lay
on the Table, under sub-section (4)
of Section 19 of the Medicinal and
Toilet Preparations (Excise Duties)
Act, 1955, a copy of Notification No
G SR 1119, dated the 29th November,
1958 making certain amendments to
the Medicinal and Toilet Preparations
(Excise Duties) Rules, 1956 [Placed
in Library See No. LT-1122|58)

COMMITTEE ON PETITIONS
MmnuTes

Shri Barman (Cooch-Bihar-Resery-
ed-Sch Castes): Sir, I beg to lay on
the Table the Minutes of the sittings
(Twenty-first and Twenty-second) of
the Committee on Petitions held
duning the Sixth Session
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12.01 hrs,

COMMITTEE ON PETITIONS
*  FuoTE Rreomr

Shrl Barman: Sir, I beg to present
the Fifth Report of the Committee on
Petitions.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Ra)ya Sabha:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness m the Rajya Sabha, I am
directed to enclose a copy of the
Chartered Accountants (Amend-
ment) Bill, 1958, which has been
passed by the Rajya Sabha at 1ts
sitting held on the 9th December,
1958.°

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL

LAID ON THE TABLE AS PASSED BY RAJYA
SABHA

Secretary: I beg to lay on the Table
of the House the Chartered Accoun-
tants (Amendment) Bill, 1958, as
passed by Rajya Sabha.

12,02 iars.

PETITION RE, DELHI RENT CON-
TROL BILL

Secretary: Sir, under rule 167 of the
Rules of Procedure and Conduect of
Business 1n Lok Sabha, I have to
report that a petition as per statement
taxd on the Table has been received
pelating to the Delhi Rent Conirol Bil),
1958, s reported by the Jomnt Com-
mittee,

of Membders of
Parliament (Amadvum)
Bill
STATEMENT
Petition relating to the Delhi Rent
Control Bill, 1938, a3 reported by the
Joint Committee,
Number of Dastrict or State
Signatories town
1 Delhi Delbi
1203 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILY

CORRECTION OF FIGURES IN DIviSION

Mr, Speaker: I have to inform the
House that there was an error in the
announcement of the figures* of Diva-
sion on 1llth December, 1958 on
Amendment No 36 by Shr1 Naushir
Bharucha to Clause 5 of the Salares
and Allowances of Members of Parlia-
ment (Amendment) Bull, 1958 The
House has already taken a decision
and this error has absolutely no effect
on it However, I consider that the
carrect position should be on record
The facts are as follows.—

The House will recollect that before
the Deputy Speaker who was then in
the Chair, announced the result of the
Division, Shri Sadhan Gupta got up
and stated that he had forgotten to
press his push button set and that he
desired to vote for ‘Ayes’. Thereupon
the Deputy Speaker observed that he
would add one vote to the figures
recorded for ‘Ayes’. The Deputy
Speaker accordingly announced the
figures for ‘Ayes’ as 58 instead of 58
as shown m the Result Incicator
Board

From the photograph copy of the
Division Result it now transpires that

¢Ses Debates dated 11th December, 1958



9Py Flevtion o Committess 18 DECEMBER 1988 Ziection to Commitiees 4908

Shri Ssdhan Gupta did in fact press proceed to elect, in such marmer
the button and voted for ‘Ayes’. The as the Speaker may direct, four
correct fAgure for ‘Ayes’ should be 85 members from among themselves
and not 88. Anyhow, this does not to serve as members of the
alter the decision of the House. National Shipping Board, subject
- to the other provisions of the sud

Act”
1584 hra. Sir, I would like to submit in this
connection that the Members of Parlia-
%;0 g.t?w ment so elected to the Bosrd would

not be disqualified from being Mem-
Shrt B. G. Mehta (Gohilwad): Sir, bers of Parhament on that ground
1 beg to move: under the Prevention of Disqualifica-
. tion Act. 1953, They would not be in
d:n“t the mt“in“t;:“mm’m receipt of any fee or remuneration in
m"’““‘gy wub.rule (3 fn;m:r excess of or other than the compensa-
m“km“d with _ sub. l)e° a “: tory allowance as defined in section
Bule 311 of the Rten o8 ) o 2(b) of the Act. Rules framed under
of the Rules of Procedure section 6(2)(c) of the Merchant Ship-
and Conduct of Business in Lok ing Act 1d tha the
Sabha, one member from among png wou -hke care t
t elves to serve as a member allowance permissible to Members of
2 the C it Esti Parhament so elected does not exceed
: t: ommit te; on stimates the compensatory allowance. Further,
or the unexpire poruoq of the when the new Bill that is on the anvil
term ending on 30th April, 1859, 18 passed, care will be taken that the
in the casual vacancv caused by

the resignation of Shn Vija rules that are made thereafter also

Raju.” do not provide for any fees or allow-
’ ance in excess of the compensatory
Mr, Speaker: The question is: allowance
“That the members of this House Mr. Speaker: Motion moved:
do proceed to elect m the manner
required by sub-rule (3) of Rule ‘*That 1n pursuance of clause

254 read with sub-rule (1) of
Rule 311 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, one member from among
themselves to serve as a member
of the Committee on Estimates
for the unexpired portion of the
term ending on 30th April, 1959,
in the casual vacancy caused by
the resignation of Shri Vijayram
Raju”

The motion was adopted.
NATIONAL SHIPPING BOARD

The Minister of State in the Minis-
of Transpert and Communications
Raj Babhsdwr): Sir, I beg to

1N

“That in pursuance of clause(a)
sub~-gsection (2) of Section 4 of
Merchant Shipping Act, 1958,
members of Lok Ssbha do

FeR

(a) of sub-section (2) of section 4
of the Merchant Shipping Act,
1958, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
four members from among them-
selves to serve as members of the
National Shipping Board, subject
to the other provisions of the
said Act.”

Shri Mabanty (Dhenkanal): May I
know if the Prevention of Disqualifica-
tion Act has exempted Members of
Parliament from being members of
the National Shipping Board from
incurring any disqualification?

Mr. Speaker: That ix what he has
said.

Shri Raj Bahadur: I have said that
under section 3 of the Prevention of
Disqualification Act, exemption is
. given to hon. Members who are not
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[Sbri Raj Bahadur]
in receipt of any fees in excess of or
pther than the compensatory allowance
defined in section 2(b) of the Preven-
tion of Disgualification Act

Shri Mahanty: I am sorry that I
have been misunderstood by him. I
know that provision, but what I am
arking is whether a specific exemp-
tion has been granted to members of
the National Shipping Board.

Mr. Speaker: He wants to know
whether it is in one schedule or in
the other schedule. The schedules do
not come in where the general clause

operates.

The Minister of Law (Shri A, K.
8en): There is a schedule for exemp-
{ion and another for non-exemption.

Shri Mahanty: In that case I will
oppose the Motion on account of the
fact that it is not within the com-
petence of the Government to exempt
a member of a particular Board from
attracting  disqualification. It les
within the competence of this House.
It has been provided for in the Act
that the hon. Speaker will constitute
a committee which will go into these
questions from time to time., Here,
the Government are coming and in-
fringing upon the inherent right of the
hon. Speaker and of this House. I take
strong exception to this. I would
like to question the competence of the
Government in coming to this Iouse
and announcing that a member of a
particular Board will not attract dis-
qualification. Who is Government to
say in this matter? It is for the House
and for the Committee, which is still
in the womb of uncertainty, to say
The Committee has not yet been form-
ed. The Committee will go into this
question and it will be for the Com-
mittee to dccide whether he attracta
disqualification or not.

It is irrelevant to point out whet'ier
any financial gain is involved in it or
not. Those who are acquaninted with
the UK law know that the office of
Stewardship Manor of Chiltern
Hundreds for which no remuneration
is paid constitutes an office of proAt

i

Mr, Speaker: I do not know if .
hon. Member had nr did net bave
opportunity to speaak on the
tion of Disquelification Bill,
him not convert it into discussi
Prevention of Disqualification Bill
now.

g:t

g8
§g

Now, hon. Members are aware of
Gne provision referred to, i.e., the pro-
vision in clause 3. The clause provides
that whenever compensatory allowance
alone is paid, except in particular
cases, generally the disgualification
does not apply. There is an exception
to that also, which is provided for in
Schedule I and Schedule II. This does
not come under either Schedule I or
Schedule II. This comes under the
@eneral clause. It is true, but in the
Act itself, i.e,, the Merchant Shipping
Act, there seems to be a provision that
Some Members of Parliament will be
€lected to the Board.

Shrimati Renu Chakravartly
(Basirhat): There are many Acts.

Mr. Speaker: True, but it is there.
We have passed the general Act pro-
viding that if only compensatory al-
lowance is given. it does not come
under the disqualification. Therefove
this is not in violation of anything pro-
vided by this Parliament or the Lok
Sabha so far as any Act is concerned.

The Minister of Law (Shri A. K.
Sen): Sir, while 1 heartily appreciate
the passionate plea for the paramount
position of this Parliament made by
Shri Mahanty, I fail to see how he
has drawn the inferences on which he
has based his arguments. He has
fought an imaginary battle which does
not exist. You, Sir, have explained
the position, it I may say so, admir-
8bly and correctly that Parliament has
by the Merchant Shipping Act made
Provision for the nomination of four
Members of Parliament to be repre-
sented on the Shipping Board. Fur
ther, the existing Act, which iz not
Vet repealed, provides for the exemp-
tion of such membership from dis-
Qualification. Furthe=, the predent
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Bill which is now under consjderation
of the Rajya Babha, provides for the
exemption. I do not see how Parlia-
ment's sovereignty has been affected
by any act of the Government. Gov-
ernment is merely explaining the
position while it asks the Lok Sabha
to nominate four Members.

Mr. Speaker: The hon. Member
evidently thinks that such cases, be-
fore they are brought up even when
they arise under any particular Act,
ought to be vetted by a Committee
which is to be appointed here. That
is his suggestion. Until the Commit-
tee is appointed, there is no other
committee to go into this matter

Shri A. K. Sen: If it 1s a suggestion.
1t will certainly be considered

Mr. Speaker: That 1s all what he
has seid.

The gquestion 1s:

“That in pursuance of clause (a)
of sub-section (2) of Section 4 of
the Merchant Shipping Act, 1958,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, four
members from among themselves
to serve as members of the
National Shipping Board, subject
to the other provisions of the
said Act.”

The motion was adopted.

Mr. Speaker: It was I that suggest-
ed the other day to put the House on
enquiry regarding this matter, that
every Minister who makes, a motion
saymg that some Members of Parlia-
ment may, in pursuance of any Act
passed here, be elected, may
make & statement regarding emolu-
ments etc. Therefore, the hon. Minis-
ter has done 20 with a view to put
the House, if necessary, on enquiry or
otherwise to enlighten the House on
this particular matter. The motion is
carried.

280(Al) LB.D~8

12-12 hrs.

LIFE INSURANCE CORPORATION
(SECOND AMENDMENT) BILL

The Deputy Mhister of Filnance
(Shri B. R. Bhagat): I beg to move
for leave to withdraw the Life Insu-
rance Corporation (Second Amend-
ment) Bill, 1957. 1f I may explain.

My, Speaker: The hon. Minister may
always say, ‘On behalf of. There are
some lapses Shri Morarji Desai 1
here. The reporter will note that
Shr1 Morarj: Desai has been here and
made the motion He may say, ‘On
behalf of Shr1 Morarn Desai’ I do
not see there 1s any disrespect. The
hon. Minister whose name does not
appear m the Order Paper or his
Chief or whoever makes a motion
which is not in his name will kindiy
say, 'On behalf of so and so' Other-
wise, the record will be incorrect.

Shri B. R. Bhagat: I will say that
So far as I remember, your ruling was
that Ministers belonging to the same
Ministry may not say, ‘On behalf of'

Mr, Speaker: The later observation
supersedes the prevailing observation

Shri B. R. Bhagat: On behalf of Shr:
Morarji Desal, I beg to move for leave
to withdraw the Life Insurance Cor-
poration (Second Amendment) Bill
1957

If I may briefly explain the reason
for withdrawal, the House remembers
that in the last year, the Life Insurance
Corporation (Second Amendment) Bill
was introduced with the object of
entrusting the investment of the in-
vestible funds of the Life Insurance
Corporation to an Investment Board
which was to be set up for this pur-
pose. Subsequently, the question of
investment of the funds of the Life
Insurance Corporation has, however,
been reconsidered and since then,
Government have decided that it
would be best if the provisions of sec-
tion 27A of the Insurance Act with
such modifications as were warranted
were applied to the Corporation. The
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provisions of section 27A of the Insu-
rance Act have since been made appli-
cable to the Corporation and a new
investment policy was announced and
laid on the Table of the House. Also
a very exhaustive discussion took place
and we have the broad the approval
of the House for that policy. In view
of this, it is not considered necessary
to press the Bjll. Therefore, I beg
to move for leave for withdrawal of
this Bill.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Life Insurance Corpora-
tion (Second Amendment) Bill
1957."

The motion was adopted.

12.14 hrs.

APPROPRIATION (RAILWAYS) NO
4 BILL*, 1958

The Minister of Rallways (Shri
Jagjivan Ram): I beg to move for
leave to introduce a Bill to provide
for the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the fin-
ancial year ended on the 31st day of
March, 1856, in excess of the amounts
granted for those services and for
that year.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bfll to provide for the
authorisation and appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts

15 DECEMBER 1958
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spent on ocertain services for tha
purposes of Railways during the
financial year ended on the Jist
day of March, 1856, in excess of
the amounts granted for those ser-
vices and for that year.”

The motion was adopted.

Shri Jagjivan Ram: I introducet the
Bill.

12.16 hrs.

APPROPRIATION (RAILWAYS) NO.
5 BILL®, 1958

Shri Jagjivan Ram: I beg to move
for leave to introduce a Bill to pro-
vide for the authorisation and appro-
priation of moneys out of the Consoli-
dated Fund of India to meet the
amounts spent on certain services for
the purposes of Railways during the
financial year ended on the 81st day
of March, 1937, in excess of the
amounts granted for those services and
for that year.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation and appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent. on certain services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1957, in excess of
the amounts granted for those
services .and for that year”

The motion was adopted.

Shri Jagiivan Ram: I introducet the
Bill,

*Published in the Gazette of India ixtraordinary —Part II—Section 2, ;

dated 15th December, 1956,

tIntroduced with the recommendation of the President.
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1217 ke,

PREVENTION OF DISQUALIFICA-
TION (AMENDMENT) BILL®

The Minister of Law (Shrl A K.
flen): 8ir, I think I have to move the
motien for formal suspension of
Rule 338 betore I move for leave to
{ntroduce the Prevention of Disquali-
fcation (Amendment) Bill, 1958 Pro-
perly speaking, I should move the
other motion first.

Mr, Speaker: Before that, he wll
make this motion I have allowed
the hon Law Minister to move this
On the Order Paper, item No 8 1s
‘o move for leave to introduce the
Prevention of Disqualification
(Amendment) Bill, 1958° That 18 in-
tended only to continue the operation
of the Act which 15 already there,
the Act of 1953, for one year more
That expires in December 1958 Evi-
dently, 1t 18 sought to be continued
for one year more That is covered
by the previous Bill that we passed,
which has gone to the Rajya Sabha
It will take time before the Rajya
Sabha to pass that Bill In the mean-
while, they want to continue the effect
of the Act There 1s a doubt, be-
cause 1n this session, we passed that
other Bill We know the provisions
relating to this Act itself 1s covered
We had some doubts I felt that it
will be proper that, because the same
matter has been concluded here in
this session, the leave of the House
may be taken under Rule 338 for sus-
pending the rule, because in the same
session two jdentical matters ought
not to be brought up for discussion
lest there should be an inconsistent
decision unless 1t 18 by way of review,
etc By way of abundant caution I
have advised the Law Minister to
make this motion

Shri A. K. Sen: I beg to move.

*That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion that leave be

Prevention
4,

Diegualifics
(Amendment) Bill
granted to introduce the Preven-
tion of Disqualification (Amend-
ment) Bill, 1988, be suspended”

Mr. Speaker: The question is

“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness m Lok Sabha in its applca.
tion to the motion that leave be
granted to introduce the Preven-
tion of Disqualification (Amend-
ment) Bill, 1958, be suspended”

The motion was adopted

Shri A. K. Sen: I beg to move for
leave to introduce a Bill further to
amend the Prevention of Disqualifi-
cation Act, 1958

Mr. Speaker: The question 1s

“That leave granted to introduce
a Bill further to amend the Pre-
vention of Disqualification Act,
1953 »

Shri Ranga (Tenali) There is only
sn. point I do not know what |is
there in the Bill

Mr Speaker: He 1s only introducing

Shri Ranga: I can depend upon
what you were pleased to say to the
House for information that it 1s
sought to extend the lfe of that
particular Act for another year The
point 1s, we have understood,
when we were passing the other Bill
that we were going to give exemp-
tion from that particular Bill so far
as disqualifications and these things
are concerned only till next Septem-
ber I cannot understand why the
hon Minister should come forward
here and ask this House for a longer
extension of the life of that earlier
Act which comes to an end as soon
as the Bill we have passed becomes
an Act, after the Premdent gives his
consent Why not we here and now
give extension till that period which
would synchronise with whatever we

*Published in the Gazette of India

dated 15th December, 1038

Extraordinary Part II—Section 2,
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have provided already in the Bill that
we have passed and sent up to the
other House”

Sbri A. K. Sen: The position 1s
quite smple Even 1f we extend it
by a year, 1t 18 formal drafting The
moment that Bill comes into effect,
there 18 a repealing clause there by
which the present Bill also will be
repealed 1mmedrately

Shri Ranga: Is there a repealing
clause in the other one?

Shrt A. K Sen: There 1s one

Shri Tyagl (Dehra Dun) Why not
say this Bill mav be passed and 1t will
continue 1n operation until

Shri A, K Sen These are matters
of drafting, and they may best be left
to us At least we know how to draft
The vigilance of Shr: Ranga 1s some-
times so extreme, 1t goes to the point
of form

Shri Ranga. I do not know what he
has sa:d in the end

Mr. Speaker Both are right'

Shri A C. Guha (Barasat) May I
submit that the House 1s entitled to
know what has happened to the other
Bill which was passed only a few days
back® Why 1s there suddenly a new
Bill introduced to extend the life of
the existing Act, when that Bill was
passed by this House after a heated
debate of over 20 hours”

Shri A. K. Sen; May I answer that?
I think you have explained the posi-
tion. The hon. Member should re-
collect that our passing of the Bill
does not make 1t an Act It has to be
passed by the other House and assent-
ed to by the President, and when the
other House has not passed it if you
allow the Act to lapse, many of our
Members will stand disqualified That
18 why by way of abundant caution,
the old Act 1s being extended

18 DECEMBER 1038  Orissa Weights and gooa

Measures (Delhi
Repeal) Bill

Shri A. C. Guha: Wisdom should
have dawned upon the Government
earlier. All these paunts which are
now delaying the Bill were repeated-
ly mentioned in the House, and no
care was taken to see the points men-
tioned during the long debate.

Shri A. K. Sen: It 1s a matter of
opinion whether care was taken or
not

Mr. Speaker: The question 1s.

“That leave be granted to intro-
duce a Bill further to amend the
Prevention of Disqualification Act,
1958 "

The motion was adopted.

Shri A K Sen. I introduce the Bill

ORISSA WEIGHTS AND MEASURES
(DELHI REPEAL) BILL*

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra)-
I beg to move for leave to introduce
a Bill to provide for the repeal of the
Orissa Weights and Measures Act,
1943, 1n 1ts application to the Union
Territory of Delh:

Mr. Speaker: The question 1s:

“That leave be granted to intro-
duce a Bill to provide for the
repeal of the Orissa Weights and
Measures Act, 1943, n jts appl-
cation to the Union Territory of
Delh1”

The motion was adopted.

Shri Satish Chandra: I introduce the
Bill

dated 15th December, 1958

*Published 1n the Gazette of India Extraordinary Part II—Section 2,
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DEMANDS* FOR SUPPLEMENTARY

GRANTS, 1958-539
DeMmanp No 22—TriBAL AREas
Mr, Speaker; Motion moved

“That a supplementary sum not
exceeding Rs 40,81,000 be grant-
ed to the President to defray the
charges which will come an
course of payment during the
year ending the 31st day of March,
1959, 1n respect of ‘Tribal Areas’”

Demanp No 31—OrPum

Mr. Speaker: Motion moved
‘“That a supplementary sum not
exceeding Rs 28,05,000 be grant-
ed to the President to defray the
charges which will come 1n
course of payment durmg the
year ending the 31st day of March
1959, 1n respect of ‘Opium’”

Demand No 59—Drzim
Mr. Speaker. Motion moved

“That a supplementary sum not
excecding Rs 195,00 000 be grant-
ed to the President to defray the

%

15 DECEMBER 1958 Demands for Supple- $004

mentary Grants 1958-50
ed to the President to gefray the
charges which will come in
course of payment during the
Year ending the 31st day of March,
1858, m respect of ‘Department of
Atomic Energy’”

DEMAND No 108—CarITAL OuTLAY OF
THE MINISTRY Or

CoMMERCE AND
InpusTryY

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs 4,43,50,000 be grant-
ed to the President to defray the
charges which will come m
course of payment during the
year ending the 31st day of March,
1958, 1n respect of ‘Capital Outlay
of the Ministry of Commerce and
Industry'”.

DEmManp No. 110—Carrrarn OUTLAY OF
THE MINISTRY OF EXTERNAL AFrams

Mr Speaker: Motion moved

“That a supplementary suin not
exceeding Rs 26 84,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of March,

charges which will come 1n .
cours¢ of payment during the 359 t):: resﬁfx:s::y Cz;na;k(:utlnyl
year ending the 31st day of March, Affairs' "

1959, 1n respect of ‘Delln’”

DemanDp No 72—MINISTRY OoF LABOUR

AND EMPLOYMENT
Mr. Speaker: Motion moved

“That a supplementary sum not
exceeding Rs 1,50,000 be grant-
ed to the President to defray the
charges which will come In
course of payment during the
year ending the 31st day of March,
1959, m respect of ‘Miustry of
Labour and Employment’”

DexMAND NO 89—DEIPARTMENT OF
Atomic ENErGY

DeEmanp No 128—Carrran OurTrAY oOF

THE MINISTRY OF STEEL, MINES AND
FurL

Mr Speaker. Motion moved

“That a supplementary sum not
exceeding Rs 5,00,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of March,
1959 1n respect of ‘Capital Outlay
of the Ministry of Bteel, Mines
and Fuel’” .

The Supplementary Grants for

Mr. Speaker: Motion moved. Grants 1n respect of the Budget Year

“That a supplementary sum not 1958-38 are now before thel House
exceeding Rs 1,00,000 be grant- In thus connection I may draw the

*Moved with the recommendation of the President
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[Mr Speaker]
attention of the hon Mmsters to
rule 216 which lays down

“The debate on the Suppilemen-
tary Grants shall be confined to
the items constituting the same
and no discussion may be raised
on the original grants nor policy
underlying them save in so far as
it may be necessary to explamn
or illustrate the particular items
under discusston”

This wll
motions

also govern the cut

Shri Jadhav (Malegaon) What 1s
the time allotted?

Mr. Speaker: Shall we have two
hours?

Shri S. M. Banerjee (Kanpur)
More than three hours

Shri Narayanankutty Menon
(Mukandapuram) So many Ministries
are concerned

Shri Jadhav: There are very mm-
portant demands

Mr. Speaker: Let us have a couple
of hours, and I will increase 1t by one
more hour

Some Hon. Members. Four hours

Mr. Spesker: Let us see Time has
not been allotted, but there 1s no in-
tention to curtail legitimate discus-
«tion 1 will extend it by one more
hour if it 18 found necessary, but hon
Members who always say ‘“yes”, dis-
appear from the House as soon as
they maake their speeches I will
request all of them to continue to
keep the quorum

The Deputy Minsster of External
Affairs (Shrimati Lakshmi Menon).
As there 15 the foreign affairs debate
in the other House, 1 shall be grate-
ful i the House will agree to take
up the cut motions against the Exter-
nal Affars Ministry first
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Mr. Speaker: The hon. Minister has
got work in the other House. There~
fore, let us first take up the cut
motions relating to the External
Affairs Ministry

The general practice is that hon
Members are asked to give the num-
bers of the cut motions which they
wish to be taken as moved at the
Table

Who are all the hon Members who
want to participate in this?” Let them
rise one after the other, from left to
right

Some Hon, Members rose—
Mr. Speaker: Very well

Shri V. P Nayar: On External

Aftairs alone?

Mr. Speaker.
cut motions

No, no On all the

Is it the desire of the House that
I may group these demands, or will
there be discussion on all the demands
together?

Some Hon. Members All  the
demands together

Mr. Speaker: Every hon Member
will have a single opportunity to
speak on all the demands and on all
the cut motions that they may move

Then, how can I dispose of the Ex-
ternal Affairs Ministiy” In view of
what I have said, it may not be possi-
ble to dispose of the External Affairs
Ministry, unless we adopt this devise
also that I will give the first oppor-
tunity to those hon Members who
want to speak on External Affairs as
also on other matters

Shri Ranga (Tenah) With all due
respect, I do wish to submit that if
you advise Members to speak on all
these demands together m an omnibus
fashion, we would not be able to
have any reasonable debate gt alj,
ml‘ti the House can only confuse it-
salf,
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Mr. Spesker: But nobody will have
the satisfaction of having spoken un-
less he apeaks on all the jtems.

Shrimati Renu Chakravartly (Basir-
hat): Normally in these debates what
we do is that we group the demands
and on the basis of the grouping of
the demands, we take it up and the
Ministers reply to it. That is normal-
ly what we do.

Shri Ranga: Now, how can you do
this grouping on the floor of the
House?

Shrimati Renu Chakravartty: That
is what has always been done in the
last five years.

Mr., Speaker: What i1s the other
item which can be grouped with Ex-
ternal Affairs?

Let us dispose of External Affairs
and club all the others together. In
the meanwh:le I shall receive sugges-~
tions from spokesmen of groups as
to under what heads, two or three
groups, we can put all these demands
and then focus attention in a greater
measure on these demands.

Shri Mahanty. Hon. Members will
have 15 minutes each, that is the
maximum.

Shri S. M. Banerfee: The maximum
should be 17; two minutes more

Shri Mahanty (Dhenkanal): As you
have correctly stated, my remarks
will not be confined to the External
Affairs Ministry alone, even though I
have cut motions No. 4 and 5 relating
to the External Affairs Ministry.

Mr. Speaker: He can speak on that
also.

Shri Mabanty: Before I come to the
demands relating to the External
Aftairs Ministry, 1 would like to say
something on the demand relating to
the Ministry of Commerce and In-
dustry. Parliamentary sanction is
baing obtained for various companies

13 DECEMBER 1958 Supplethentary Grants  goof
9

1958-39

mn the public sector through supple-
Mentary demands without offering
Parliament the slightest opportunity
to examine the details of these
schemes. 1 take very strong excep-
tion to the fact that the Government
should come in this way and seek our
approval to the promoting of new
curporations and companies without
offering us the slightest opportunity to
examine the details.

In this connection, I invite your
attention to demand No. 108 wherein
you will fing that a contract is being
entered into by the Government of
India.

Mr. Speaker: There is nobody Zrom
the Commerce and Industry Ministry
here at all .

An Hon. Member: All the Ministers
are expected to be here.

Shri Tyagi (Dehra Dun): May I
suggest that difficulty will arise in
this arrongement? In the first place
we cannot focus attention on import-
an{ points of a particular Ministry.
The Mimster not being here, his
subject being discussed 15 unfair to
the Minister as well as to the House.
I would therefore suggest that you
allot time Mimstry-wise so that the
Minister responsible may be here to
hisicn to the comments of the House.
Otherwise, this debate would go
waste, I am afraid

Mr. Speaker; May I know how many
hon. Members want to speak on Ex-
ternal Affairs?

Shri L. Achaw 8Singh rose—

Mr. Speaker: We take up only the
External Affairs Ministry now. I will
give another opportunity to Shri
Mahanty to speak on other matters.
We can dispose of the External Affairs
Ministry.

Shri Mahanty: Am I to speak only
on External Affairs?
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My, Speaker: He may conflne lus
remarks only to External Affairs now,
and then I shall see if we can allot
time to the different Minstries

Shri Mahanty. I am in your hands

Mr. Speaker: Txcept for the reason
that the hon Minister want to go
away to the other House, 1s the House
very particular about discussing the
External Affairs Minstry?

Shri V. P. Nayar (Quilon) She can
reply to the debate later

Mr Speaker: No, the hon Minister
must be here to hear the hon Mem-
bers

Shri Mahanty. I was not rather very
keen to speak on the Supplementary
Demands for Grants relating to the
External Affairs Ministry

Mr. Speaker Then, I shall ask the
hon Minister to go away

Shr1 Mahanty- 1 would not have
spoken on them, had 1t not been for
the fact that these border tensions
with Pakistan are now creating a
problem over which nobody ought to
be happy

In this context, I am really very
unhappy that the Nehru-Noon agree-
ment that was arrived at last Sep-
tember 1s going to be implemented 1n
a manner, which, I should say, 1s pre-
judicial to the interests of India For
one thing, we could have welcomed
the implementation of the Nehiu-
Noon agreement

Shrimati Lakshmi Menon: Is the
policy matter covered by these Sup
plethentary Demands for Grants®

Mr. Speaker. No Ewidently he
referred to the policy only incidental-
ly for the purpose of saying that after
the foreign affairs debate that took
place recently, some more ncidents
have occurred

Shri Mahanty: I have no intention
to make any criticism about the Ex-
ternal Aflairs Ministry I know how
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touchy that Ministry is. But what I
am submutting 1s that here is a situa-
tion which has arisen, and which it
15 the inherent right of Parhament to
examine, that 18, how the implementa-
tion of the Nehru-Noon agreement is
going to affect us, affect the security
of our country, and affect the good-
will between India and Pakistan I
have no intentior of criticising the

Ministry or doing anything of that
kind
Mr Speaker: All that the hon

Minister says 1s that recently we had
a full-dress debate on this matter,
along with foreign affawra Al these
matters came up for discussion then
Unless any recent incident has occur-
red,—apart from the question of
policy—the hon Member may pro-
ceed to other matters

Shr: Mahanty: Since then, Gen
Ayub Khan has 1ssued a statement
saying that India 1s responsible for
all these border troubles. and they
would stop at nothing short of war 1f
India proceeds in this manner That
i1s thc statement that has becn pub-
hished and that has created all kinds
of impressions all over the world
What I am trying to do 1s to invite
the aitention of this House to certain
aspects of this question for what they
are worth I am not going into the
policy or anything of that sort

It 1s true that this House had occa-
sion to discuss the border problems
with Pakistan during the foreign
affairs debate, but here 1s an absolute-
ly new matter which has got no rele-

vance with that The House may
remember that last September
Shrimati Lakshmi Menon: On a

point of order The Supplementary
Demand 1s only about the NEFA,
not about border raids or Indo-
Pakistan relations

Mr. Speaker: The hon Member may
kindly refer to the foot-note in the
explanatory memorandum  All mat-
ters relating to external affairs are
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not the subject-matter here. The
Supplementary Demand here relates
only to the Naga Hills.

Shrimati Lakshmi Menon: To the
N.EF.A,

Mr. Speaker: The hon Member
came perhaps a little towards the west
of that. Whatever money has been
spent on the Naga Hills is alone the
subject-matter here.

Shri Mahanty: Then, I may kindly
be asked to speak later on the Sup-
plementary Demands for Grants re-
lating to the Commerce and Industry
Ministry.

Shri L. Achaw Singh (Inner Mani-
pur): 1 would like to speak on De-
mands Nos 22 and 110

Desirability of preparing master plan
to improve road communications to
do away with awr hifting operations
m NEFA

Shri L. Achaw Singh: I beg ta
move:*

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 40.81.000 1n respect
of ‘Tribal Areas’ be reduced by
Rs 100"

Possibility of wundertaking supply
dropping operations by IAC. air-
craft alone

Shri L. Achaw Singh: I beg to
nove:

“That the Demand for a Sup-
plementary Grant of a sum nat
exceeding Rs 40,81,000 in respect
of ‘Tribal Areas’ be reduced hy
Rs 100"

Need for co-ordinated poliey of pro-
curement and distrebution of food-
stuffs in ¢tribal areas.

Shri L. Achaw Singh:
move:

“That the Demand for a Sup-
plementary Grant of a sum not

I beg to
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exceeding Rs. 26,84,000 in respect
of ‘Capital Outlay of the Ministry
of External Affairs’ be reduced by
Rs. 100.”.

Mr. Speaker: These cut motions are
before the House.

Shri L. Achaw Singh: These cut
motions relate to the procurement
and distribution ang ar-dropping of
foodstuffs :n the NE.F.A. area and
also the supply of foodgrains to the
Naga Hills—Tuensang arca. Rs. 4081
lakhs are on account of payment of
outstanding bills in connection with
the air-lifting operations 1n the
NEFA area, and Rs 26.84 lakhs are
on the capital side for additional ex-
penditure on the purchase of food-
grains and other essential commodi-
ties for the tribal areas of Assam.

It should be borne in mind that
many administrative units have been
opcned 1n the remote corners of the
NLEFA area, and 1t is necessary that
air-hfting of foodgrains and other
neressaries of life has to be done. Air-
lhfting is a very costly thing, and it
has cost Governmen! hundreds of
thousands of rupees.

Here, the communications are very
difficult. and 1t is matter of regret
that during the last ten years very
little progress has been made in re-
gard to the construction of roads in
the NEFA area. That is why we
have had to resort to air-lifting.

I submut that for road construction
in NEFA a master plan should be
prepared. 1 feel that road con-truc-
tion i1n NEFA has been very slow; in
the NEFA area, in the Naga Hills-
Tuensang area and in Manipur. The
progress in the First Five Year Plan
and alsa the Second ¥ive Year Plan
so far has been very slow. I do not
think we would be able to reach our
target of road construction according
to schedule.

In Tibet, the Chinese Government
have done a very wonderful thing
within the last few years. I do not
see whv we should not adopt the
same method here also. I suggest
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that our Army should be requisition-
ed to make roads mn the NEFA area
In NEFA, communications are difficult
because there are many hills and
there are also many rivers There-
fore, 1t 18 the duty of the Army en-
gineers as well as the regular Army
to start road construction immedi-
ately This should be taken up on
& war footing, because on road de-
velopment alone do the prosperity and
future welfare of the tribal people in
NEFA depend

As regards procurement of food-
stuffs for NEFA and Naga Hills-
Tuensang area, we should have a fair
tdea of how much of foodgramns 1s
required for the relief measures on
account of the Naga hostile activities
Perhaps, Government must by now
have gamned some experience in re-
gard to the procurement and distr-
bution of foodstuffs there So we
must have a fair 1\dea and a fair
account of the quantity of foodgrains
required how much of money can be
recovered from the sale proceeds out
of the distribution of those food-
stuffs, and what will be the annual
requirements of foodstuffs to be dis-
tributed amongst the Naga people
The explanatory notes are very
sketchy, and, therefore, we have not
got all this information there We
are entitled to have a full account
of the food distribution in this area

1 also suggest that Government
should encourage the tribal people mn
NEFA as well as in the Naga Hills-
Tuensang area to undertake the
work of food production by develop-
Ing the methods of cultivation, by
domg away with the shifting culti-
vation and by"adopting the terrace
cultivation method and other scient:-
fic methods

Another submussion that I would
like to make 1s about the air-liftmg
operations by one private company
which has entered into a contract
with the Government of India So
long that company has been doing this
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work of air-lifting I would rather

request Government to do
these operations themaelves
through the IAC 1 am told
that the IAC has not got enough

equipment necessary for air-dropping,
but then I suggest that Government
should acquire the equipment at
present with the Indamers, which is
undertaking the work of air-lifting
m NEFA That will bring enough
revenue for Government. It 18 not
necessary that a private company
should be entrusted with the work
of air-dropping supplies It is a
very difficult job, and 1t 15 of very
strategic mmportance So CGovern-
ment should undertake the work of
air lifting

Shrimat! Lakshmi Menon: The hon
Member, while moving his  cut
motions, referred to certain things,
such as that we should follow the
Chinese method 1n requisitioning
labour to make roads in the NEFA
area, the pattern of cultivation should
be changed from Jhooming cultivat-
lon to terrace cultivatiom, he also
critiased Government for their policy
regarding food distribution, road-
making, air-hfting etc

I would pomnt out at the very
outset that top priority 1s given to
all the things that he has referred to
In lis speech To begin with, de-
velopment of road communications in
NEFA has been given a verv high
priority A plan already exists to
connect all the divisional headquarters
by all-weather access roads and im-
prove communications with other
admunistrative centres by building
Jeepable roads, mule tracks, ete.
During the First Five Year Plan,
Rs 112 lakhs were proposed to be
Spent and an expenditurue of only
Rs 71 59 lakhs was actually incurred
on developing the following com-
munications* all-weather roads 229
miles, fair weather roads 226 miles,
bridle paths 258 miles, mule tracks
207 mles and porter tracks 2541
mules
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The hon. Member also referred to
the need for using the Army for con-
structing these roads. I would like
to bring to his notice that Govern-
ment are fully aware of this, and
Army engineers were entrusted with
the task of building two roads—
Kimin to Ziro to connect the head-
quarters of the Subansiri Frontier
Division and Foothills-Bomdilla to
connect the headquarters of Kameng
Frontier Division. The first of these
roads has already been completed and
the other has made good headway.
Besides this, Khela, the Divisional
headquarters of Tirap Frontier Divi-
sion has been connected by a new
rond

The targets laid down for the Second
Five Year Plan cnvisaged an expen-
diture of approximately Rs. 153-25
lakhs which includes 92 miles of new
roads construction, 241 miles comple-
tion of existing sanctioned roads, 130
miles of improvement to new roads,
and another 1667 miles of construction
and improvemeni of mule paths and
porter tracks.

With all this progress, I do not
think the hon. Member 1s justified in
saying that we are not giving top
priority to road construction in this
area. It is the intention of Govern-
ment to bring the Naga people, who
are also citizens of India, into the
main stream of development and
progress and 1 do not think Govern-
ment have failed in their duty in this
respect.

The hon. Member also referred to
air-litting and referred to some
company to which this task was
allotted. He will be glad to hear that
the IAC was entrusted with the task
of air-lifiling requirements to NEFA
since March, 1888.

With regard to procurement and
distribution of foodstuffs, the NEFA
Administration have already estab-
lished a proper organisation  which
functions under the control of the
Director of Supply and Transport,
NEFA, with headgquarters at Jorhat
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and an additional base at Mohanbari.
The requirements of all the Political
Officers in respect of Government staff
and the tribal people are met through
this organisation. .

Thus you will find that the state-
ments made by the hon. Member in
moving these cut motions were
really not quite correct. In fact,
Government have already done all
the things he wants to be done.
Enough funds have been set apart
and even the Army has been re-
Quisitioned, as he himself wanted, in
order to build roads.

There is only one other thing I
would like to mention. He compared
the great progress made in China
and the very slow progress that we
are making in that area. I am sure
the hon. Member, a well-read Mem-
ber that he is, knows exactly the
conditions under which things are
done in China and the different con-
ditions that exist in India We are
working in a democratic set-up and
naturally, the progress will depend
upon the amount of co-operation
that people are voluntarily willing to
give to Government. If the hon.
Member had helped Government in
getting that co-operation from the
people of NEFA, 1 am sure many of
the problems which face Government
and the country with regard to the
NEFA area would have been solved
long before.

With these words, I oppose the cut
motions.

Shri L. Achaw Singh: May 1 know
where is the office of the Director of
Civil Supplies for NEFA situated?

Shrimati Lakshmi Menoa: Jorhat.

Mr. Speaker: I shall now put the
cut motions Nos. 8, 8 and 20 to the
vote of the House.

The cut motions were put and
negatived
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Mr, Speaker: The question is:

“That a supplementary sum
not exceeding Rs. 40,81,000 be
granted to the President to
defray the charges which wnll
come in course of payment dur-
ing the period ending the 3lst
day of March, 1959, in respect of
Tribal Areas”.

The motion was adopted.
Mr. Speaker: The question 1is:

“That a supplementary sum not
exceeding Rs. 26,84,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
period ending the 3lst day of
March, 1959, in respect of Capital
Outlay of the Mumistry of Exter-
nal Affairs”.

The motion was adopted

Mr. Speaker: I would like to make
a suggestion regarding further dis-
cussion The largest supplementary
demand relates to Capital Outlay of
the Ministry of Commerce and Indus-
try Therefore, I will give 1t top
priority, and 1t will be taken se
parately The second one relates to
Dellt (Mimistry of Home Affairs)—
Rs 1,85,00,000 Does any hon. Mem-
ber want to speak on that?

Shri Jadhav: I want to speak

Mr Speaker: That will be taken
up next I find there 1s no one who
would like to speak on the demand
regarding the Depariment of Atomic
Energy. It 1s only Rs 1,00,000

The Minister of Revenue and Civil
Expenditure (Dr B. Gopala Reddi):
That may be put to vote.

An Hon. Member: What about De-
fence Services?

Mr. Speaker: It 1S a charged item.
It can only be discussed if hon. Mem-
bers want it.

Shri 8. M Banerjee: It is only post-
mortem.
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Mr, Speaker: I will put to vote the
demand relating to the Department of
Atomic Energy now. We will have
a separate discussion in respect of the
demand relating to the Ministry of
Commerce and Industry, and then
on Delhi, if necessary Then we will
go to the Ministry of Labour and
Employment. Does any hon. Mem-
ber want to speak on Capital Outlay
of the Ministry of Steel, Mines and
Fuel?

Shri Morarka (Jhunjhunu): Yes.

Mr. Speaker: Yes, I will allow
him.

Shri D C. Sharma: What about
Defence Services?

Mr Speaker: Hon Member can
only speak on that. It i1s a charged
item.

The question 1s:

“That a supplementary sum not
exceeding Rs 1,00,000 be grant-
ed to the President to defray the
charges which will come m course
of payment during the year end-
mg the 31st day of March, 1959,
1n respect of Department of
Atomic Energy”.

The motion was adopted.

Mr. Speaker: We will now take
up Demand No 108 How many
hon Members want to participate in
the discussion? I see there are
about 7,

An Hon Member: What about 117?

Shri 8. M. Banerjee: That relates to
the Ministry of Finance.

Mr. Speaker: I will allow discus-
sion on all the others after the De-
mands under the Commerce Ministry
are disposed of. One hon Member
wanted to participate in the Demand
for tDelhi and Lebaur and Employ-
ment,.
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Shri 8. M. Banerjee: Labour and
employment can be combined.

Shri Morarka: Commerce and In-
dustry and also Steel may be taken
together because they are allied and
deal with public corporations.

Mr. Speaker: Yes; the hon. Minis-
ter for Steel will also be here.

Shri V. P, Nayar: Sir, I want to
speak about the Demand for the pur-
chase of cotton under the American
Aid Programme for which a pro-
vision of Rs. 148 crores has been
made. The point which I want to
make is whether such agreements are
to be advantage of our country.

I find from a pamphlet printed by
the United States Information Bureau,
copy of which is available in the
Library, that the PL 480 Agreement
has a particular purpose It has been
stated several times here that the
Agreement has come to the great relief
of our country. In this pamphlet, in
which you get an account from the
horse’s mouth, we find this sentence.
In concluding the pamphlet, they say-

“The PL 480 programme helps
the United States to ind mar-
kets for its products, to adjust
its supplies downward without
causing a collapse of the prices or
unduly interfering with other
markets.”

What I want to submit to the House
is that we should be very much con-
cerned about this Agreement, the rea-
son being that it has been very clcarly
stated that it is an Agreement in-
tended for preventing a price fall for
farm products of the United States
Incidentally, of course, it has come to
eur relief to some extent.

But, what ig the position now? We
know that the textile industry today
which is one of the best developed in-
dustries of our eountry depends to a
very large extent on imported raw
cotton. Unfortunately, the position is
such that our yield in the matter of
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cotton also is not commensurate with
the need. We import our raw cotton
for the production more of fine and
superfine varieties of cloth than for
the coarse and medium varieties. I
find that in normal years our average
production of raw cotton is around 4
to 5 million tons. As against this we
have a monthly average production
of 4 million metres of cloth. In export
also—I am not giving the detailed
figures—I presume that we are making
about Rs. 5 to Rs. 8 crores a month.
Therefore, it comes to this. While on
the one hand we export—and our ex-
port is by and large only coarse and
medium cloth—we are forced to im-
port, by necessity, cotton which we
use for the fine and superfine cloth.
They have no relation.

The result is obvious; our consumer
has to pay a very high price for what
he consumes. You cannot now buy a
pair of dhotis for anything less than
Rs 15 or Rs 18 and, with all the in-
crease in  production and in our
exXport earnings, we are forced to
import cotton under various agree-
ments.

I also ind from the same pamphlet
that it is not by anv gesture of kind-
ness to us that this PL 480 was en-
acted From the same pamohlet. I find.
In answer to a question, that the pur-
chases made from US. through the
usual trade channels by the Indian
Supply Mission in Washington are in
the case of wheat. rice and dairy pro-
ducts and bv the Indian private trade
for cotton and tobacco. I presume that
under PL 480 private trade has also
the opportunity to purchase surplus
American cotton for which thev are
fiving a loan in terms of rupees to
thiz country.

I would verv serlouslv suggest to
the hon Minister to find out whether
it is not advisable in this context—
which has changed for the last one or
two years—to enter into barter deals
with the Afro-Asian countries which
can supply cotton. I do not know

o
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whether the particular variety of
American long-staple cotton which we
Import today has any substitute. I
do not knaw that. But, nevertheless,
when we talk of Afro-Asian soli-
darity, I cannot conceive of that
without more of economic co-opera-
tion and barter deals like this. All
Public Laws like this have been
passed by the United States of
America to give a loan in terms of
rupees on stipulating certain condi-
tions; not all of them are good. We
must, at this stage sit and ponder
whether it is not high time to change
the policy of purchasing raw cotton
from them, more so because the raw
cotton which we require to import is
used for making textiles for indigen-
ous consumption and not for export
There may be a balance between the
import of raw cotton and our export
also. But, we know for certain that
by and large the exports from India
of textile manufactures are confined
to coarse and medium varieties so that
the imported raw cotton is not used
in the items of textiles which we ex-
port.

Therefore. 1 submit that Govemn-
ment should change its policy with
regard to this and seriously consider
whether it is not high time to enter
into agreements favourable to both
the importing coimtry and the export-
ing countrv in the matter of the im-
port of raw cotton for our textile
industry.

That is all I have to submit.

Mr. Speaker: But how does it all
arise out of the supplementary
demand?

Shri Tangamani (Madurai): Sir,
on page 25, paragraph (e) it is said:

“The supplementary Grants of
Rs. 148 lakhs has thus been neces-
sitated to cover the additional ex-
penditure during the year.”

Shri V. P. Nayar: You will find on
pege 20 also the same thing.
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Import of Staple cotton from U.S.A.
Shrl Tangamanl: Bir, I beg to

move:

“That the Demand for a Supple-
mentary Grants of a sum not ex-
ceeding Rs. 4,43,50,000 in respect
of Capital Outlay of the Ministry

of Commerce and Industry
(Pages 20—~25) be reduced by
Rs. 100.”

Fagilure to gwe mncentive for loeal
Production of long staple cotton

Shri Tangamani: Sir, I beg to
move:

“That the Demand for Supple-
mentary Grant of a sum not ex-
ceeding Rs. 4,43,50,000 in respect
of Capital Outlay of the Ministry
of Commerce and Industry (Pages
20--25) be reduced by Rs. 100.”

Mr. Speaker: These cut motions
are before the House.

Shri Tangamani: Mr Speaker, Sir,
on the mdentical subject I have moved
two cut motions, numbers 18 and 18.
Cut motion No. 18 deals directly with
the import of staple cotton from U.S.A.
and No, 19 deals with the fajlure to
giv\e incentive for local production of
long-staple cotton.

In the notes that were circulated to
us, it Is said:

“A provision of Rs. 8 crores was
made during the year 1857-58
under the major head ‘87—Capital
Outlay on Schemes of Government
Trading’ to finance the import of
cotton from the United States of
America under Public Law 668.
The revised estimates on this
account were Rs. 6:52 crores.
Sanctions issued during that year,
however, amounted to only to
Rs. 82 lakhs and the major portion
of the provision had to be surren-
dered before the close of the finan-
cial year. The current yeer's
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budget includes a provision of
Rs. 998 crores on this account
wheress bills for Rs. 548 crores
have been received for payment.
The Supplementary Grant of
Rs. 148 1akhs has thus been neces-
gitated to cover the additional ex-
penditure during the year.”

My hon. friend, Shri V. P. Nayar
has already mentioned this question
of import of raw cotton. The book
that was laid on the Table of the
House which formed the subject-
matter of a discussion viz, the
Report of the Textile Enquiry Com-
mattee made a reference also to the
import of raw cotton from United
States and other countries. Whereas
the value of our export was to the
tune of nearly Rs. 67 crores during
the vear 1956, it is now gradually
coming down.

13 hrs,

But the value of the long staple
cotton which has been imported into
this country 1s approximately Rs 45
crores. Whatever we have been able
to earn by way of foreign exchange
due to the export of our finished pro-
ducts in textiles has been lost by this
import of raw cotton from foreign
countries. Recently, in the south,
particularly in the Rajapalayam area,
Uganda cotton has been very much
in the minds of the cultivators
Uganda cotton was grown for the past
four or five years and the experts
say that it is as good as any of the
long staple cotton which we import
either from the Afro-Asian countries
or from the United States. I would
like to know from the hon. Minister
to just have an estimate as to how
much long staple cotton is grown in
those areas where we normally and
traditionally grow that in this coun-
try, namely, Cambodia cotton. I can
fpeak with some experience of it. It
Is grown in large areas in the Raia-
palayam sector and also around Teni
and the Coimbatore areas. In these
avess. 1 would like to know whether
encouragement has been given to the
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cultivators to grow this staple cotton.
In how many acres this long staple
cotton is grown and what is the sort
of help that is being given by the Gov-
ernment of India. I consider this very
important because, if incentive and
encouragement could be given to the
cultivators without any restriction,
then we will be able to satisty to a
considerable extent our demands and
save the import of the raw cotton. I
would like some figures to be given
on this. I have been told by some
cultivators that it is not so easy or
that there is some restriction from the
authorities 1 do not know whether
there is any restriction on the cultiva-
tion of this ong staple cotton I would
like to know whether encouragement
is being given by the Centre for the
growth of long staple cotton and how
during the last three or four vears the
cultivation of long staple cotton has
increased If we do not give incentive
to local production, we will be suffer-
ing from lack of foreign exchange
which is being utilised for the im-
port of this raw cotton

Mr. Speaker: I have no objection
for impressing upon the Government
as often as an opportunity may be
granted, to see that we make our-
selves self-sufficient in cotton. But
that has apparently been voted
already There were Rs. 3 crores
during the last year’s budget. So,
anvthing cannot be relevant. Rs. 8.52
crores was the provision last year.
Thev were able to spend only a small
portion. Rs 82 lakhs The rest lapsed.
Now Bills have been sent to the ex-
tent of Rs. 398 lakhs and six and odd
crores was the balanee and it is sought
to be made up. We have hlready to
purchase cotton from America under
this law What is the meaning of
going into the whole aquestion whe-
ther we should get it from America
or grow it locally ‘The additional ex-
penditure on this is not antirinated
and bills have been sent. That is
all the point The hon. Members can
no doubt say that additinnal ewpendi~
ture need not be incurred and we
can grow to that extent. What 1



023 Demands for

[Mr. Speaker)

thought was that instead of purchas-
g cotton from America the hon
Members would say that today we
did not export much to Amenca and
so we mught purchase cotton from
Egypt. Very well All aspects of
1t will be brought up before the House
Shr Mahanty.

Shri Mahanty; Mr. Speaker, Parha-
ment's approval 1s being obtained to
these Supplementary Demands for
various schemes in the public sector
without offering the House a reason-
able opportunity to scrutinise the
schemes You will find ;n Demand
No 128 of the Ministry of Steel, Mmes
and Fuel that a sum of Rs 5 lakhs 1s
required for investment m the
National Mineral Decvelopment Cor-
poration In Demand No 106, there
is a demand for Rs 4630 lakhs for
the proposed foundry and forging
plant near Ranchi My grievance 1s
that even though m a hurry we are
giving sanction, wec have not been
provided with any opportunity to
examine those schemes in any detail
For instance, this plant in Ranch: is
there The Government of India have
entered into contract with a Czecho-
slovakian firm—Techno-experts In
this country we had set up a foundry
in Nahan as early as the late part of
the 19th century and that too in a
small and undeveloped statec Iike the
Himachal Pradesh T would hke to
know whether this country is denuded
of that technical intelligence as to
enter into agreements and contracts
with foreign firms for setting up
foundries

Then. we find a sum of Rs 8 lakhs
has to be paid in respect of pay and
allowances to the experts. for render-
ing assistance in the collection of inmi-
tial data relating to the plant site
Now., the Government have decided
the side at Ranchi But they are
going to pav a sum of Rs, 3 lakhs for
rendering assistance in collecting the
initial data about the location
of the site—not to provide a
scheme with the entire picture of
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plant Possibly it would have been
better to study and examine the feasi-
bility or otherwise of this scheme.
Now, you find that this sum of Rs. 8
lakhs 13 going to be paid for salary
and allowances not for setting up a
plant but for rendering assistance.
They shall merely render assistance;
they shall not do 1t themselves; and
they shall render assistance in the
@pllection of initial data relating to the
plant site I think it 1s high time that
a certain code of conduct 18 also laid
down for the public sector. It is true
that we have got our ideological pre-
judices against the private sector and
I am also a party to it But does
public sector mean this—entering
into  contracts and negotiations
with firms whichever they may be or
for whatever purposes it may be.
They ask the Parhiament to sanction
money for this purpose?’ I am op-
posed to this to the best of my capa-
city

1 referred earlier to the other cor-
porations now being promoted under
the auspices of the Ministry of Steel
Mmes and Fuel Here again the Gov-
ernment have entered into a contract
with the Japanese for export of 1ron
ore If I remember rightly, there was
a hitch between the Government re-
precentatives and the revoresentatives
of the Japanese steel industry about
the rate at which the iron ores was
gomng to be exported For what I
know, the Government of India and
1ts representatives had been demand-
ing a higher price which the Japanese
had consistently refused

My grievance 1s that if Parbament
15 being acked to accord sanction to
these demands. it is in the fitness of
things that Parliament should know
what these schemes are 1n detail.
Otherwise, doubts like these are
bound to croo up. It is true, as you
have vourself observed. Sir, that this
House is afforded an opportunite from
time to time to discuss the detailed
working of these corporations 1
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do not know what the total number
of public corporations are but, for
what 1 know, the Minister of Com-~
merce snd Industry is today virtually
an emperor. I there were, say, 50
Bnancial houses ruling in India, today,
one gingle Minister is extending his
domain from the Himalayas to Cape
Comorin so far as the public sector
is concerned, Therefore, when Parlia-
ment is going to vote that amount of
money into his hands, it is in the
fitness of things that Parliament musi
examine these concerns in detail
Otherwise, we would not be able to
know for what these monies are sanc-
tioned, how they are being utilized
and for what benefit of the country
they will go, or what the tax-payers
would derive from these investments.

Before I resume my seat, I would
once again appeal to the hon. Minis-
ter. Let him take this Parliament
little more seriously. Let us be fur-
nished with the details of these
schemes. I am not prepared to be-
licve that for setting up a foundry in
this country one has, of necessity, to
enter into a contract with a foreign
firm, and pay the firm such heavy
sums. We do not know what sums
the experts are going to be paid. For
merely helping in selecting a site they
are going to be paid Rs. 8 lakhs. 1
do not know what more sum they will
exact from us for setting up the en-
tire plant. This is a very sad com-
mentary on our public sector.

1 would once again appeal to the
hon. Minister to be a little more
business-like and a little more serious
so far as this public sector is con-
cerned.

Mr. Speaker: Last time I made a
suggestion and in pursuance of that a
detailed statement has been append-
ed to the supplementary demands. On
the last occasion, I referred to the
practice that was prevailing in the
previous regime, when, after the bud-
get was passed, if any supplementary
demand had to be brought up with a
new service, a detailed statement re-

89 (Al) L8.D—6.

15 DECEMBER 19398 Supplementary Gronts  saa$

1958-59

garding the new service used to be
placed before the Standing Finance
Committee which would examine it,
and then alter it if necessary in the °
interval. In accordance with that, I

_suggested that a memorandum may

be attached to this and I am giad that
a detailed memorandum is being
attached to the demand.

Now, the hon. Member who was
speaking made a suggestion, and I feel
that the House as a whole also would
like to have the mformation, if not
immediately, at least for the future.
If the hon. Minister has got the infor-
mation he may give it. The House
must know the details as to a new
service, whether a scheme is already
existing here, how far the schemes are
necessary, whether the scheme is of
the same quality or not;—the quanti-
ty is not sufficient—all these details of
information may aiso be added. It
would not take up much of the space
here. Such information would be use-
ful. Questions as to what is the total
amount of the demand, etc, put by
the hon. Members, before they give
their vote in favour or not, may be
answered in the form of a memoran-
dum which may be supplied for the
future.

The Minister of Industry (Shri
Manubhal Shah): Information with
regard to this particular project to
which the hon. Member referred has
been before the House so often. Every
part of the detailed project has been
at one time or the other brought to
the notice of the House and the Mem-
bers in answer to questions and
through various other ways. 1 will
also be giving more details in the
course of my reply.

Mr, Speaker: Yes. When a npew
demand comes in, information as to
what is the provision already existing,
how far we have progressed, whether
the scheme is an entirely new ane,
what is the total requirement of the
country, how far an existing scheme
has satisfied the needs, what is the
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expectation of the new one, in how
many years and in how many stages
the scheme will be completed, etc,
these may be furnished to the House

It has been brought to the notice
of the House from time to time that
great schemes are bemng taken up,
provigionally or tentatively without a
detailed scheme For instance, Rs 18
crores or Rs. 15 crores or Rs 20 crores,
as the case may be, are sought to be
spent, as n the case, say, of steel fac-
tories, to begin with Agam and agamn
questions have been answered m this
House Sometimes, the answer 1s given
that no detailed information 1s avail-
able, that a survey was not made, etc
To avoid all that, it is necessary, even
at an earher stage, as far as possible,
when any demand 1s brought up,
the detailed specifications, the plans,
the estimates etc, to the best of the
ability of the Government with all the
details must be placed before the
House to enable the Members to apply
their mind and vote for or agamst a
demand

Shrimatt Renu Chakravartty: This
particular item of the supplementary
grant draws our attention because it
Is concerned with a very mmportant
project, which has become even more
important with the coming up of our
steel plants As a matter of fact, the
hon Mimster has stated that he has
Rlready given a lot of information
about the foundry forge project But
I feel that this very important pro-
ject should be placed m much greater
detail before this House For example,
we are told by the small note append-
ed to the supplementary demands that
it is actually an adjunct to the heavy
machine buwlding plant which 15 to
be erected with Russian aid As far
as the steel plants go, we have found
that the Government had to mcur a
great deal of trouble and expenditure
because they were not able to forge
miny of the very heavy parts or to
take fabrication on a very big scale
which are required for our steel
plants. Npt only that The necessity
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of bamng in a position, to be able to
manufacture machines for making is
telt very keenly, and it is an absolute
essential part of the scheme for fur-
ther development of industres and
for the industnalization of our country
Therefore, this forge foundry plant
which is said to be an adjunct to the
heavy machine building plant should
be ntegrated with the rest of our big
industralization plants such as the
steel plants It 13 a very important
thing to be conmdered, and that is
why I feel that what has been given
to us i the form of a note is not
sufficient.

Before I proceed to the next item, I
would like to say that this particular
project for the heavy machme build-
ing plant has had a chequered career,
because I remember when we were
called upon to consider the Blue Book
draft in connection with the second
Plan, there was actually a good
amount of allocation already made mn
the draft second Plan for the setting
up of this heavy machine building
plant Later on when the second Plan
actually came before the House, this
item had been elimmnated from the
industrial projects Now, we are very
happy to see that once agamn this pro-
Ject 1s bemng taken up We are also told
that actually only for the foundry
forge plant the details have been
given So, we do not know what ex-
actly 1s the position regarding the
heavy machine building plant Ths
1s a point which I want to make

Whilst we are given a small sum-
mary sketch of what will be happen-
ing to the foundry forge project, we
are told that Rs 10 crores worth of
plant and machmery will be imported
and that for the first year—1959-60—
we will not be spending very much,
and that full payment will have to be
made further on when the machinery
15 got during 1060-81 Therefore, by
Inference we come to the conclusion
that even a foundry forge plant will
be functioning only by about 1963-63
What 15 going to happen to the main
plantorﬁuemunprommshub
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sn adjunct of the main project, the
heavy machine bullding plant.

This 18 even more important, not
only from the point of view of the
steel plants but also from the point of
view of the discussion we have had in
this House regarding defence If it 1s
true that the Government §s thinking
along lLnes of making itself self-suffi-
cient for defence, then, heavy forg-
ings and castings are an absolute pre-
requisite for anything we may think
m the way of the development as re-
gards the manufacture of defence
material. Therefore, this particular
project 18 important

1 do not know what 1s the capacity
of the Nahan foundmes One of our
friends just referred to it He has
gone But as far as I know, the capa-
city of the Nahan foundry is small
The foundrv 18 of a much smaller di-
mension I do not think 1t 18 for heavy
forgings With 1its capacity, I do not
know how far we could have used 1t
for expansion of the heavv forgings
If it was possible, then, certainly we
should have explored it and I am sure
the Government will tell us so But
the importance of the heavy foundry
forge project 18 not to be under-esti-
mated

But I again, I would ke to have
the opinion of the Government as to
how far have we integrated it wrth
the mam project, that 1s, the heavy
machine building plant, and m what
stage are we now As the hon Speaker
has observed, perhaps we are just
passing a supplementary demand for
grant for Rs 10,46,00,000 and then,
when the total integration of the pro-
jects comer: m, we may find we have
left out certain other important as-
pects of the building up of the big
mtegrated project, and we have to
mcur additional expenditure, which
might have been avoided, if we have
a properly integrated phased plan

Lastly, 1 would like to know what
exactly is the difficulty in the way of
Government setting up this Govern-
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ment company It is said here that
steps are being taken to promote the
Government company as gquickly as
possible Obviously this is very im.
portant for actually implementing a
project of this kind and the quicker
we set up this Government company,
the better it 13. We would also like
to be told exactly what will be the
time schedule for both We are having
a machine-building plant which is to
come up under Russian aid as well as
the foundry forge project We would
ke to know how far we are mntegrat-
g them with the steel plants and
projects regarding ship-building and
defence, what will be the total ex-
penditure and what will be the time
by which we expect them to be com-
pleted.

“ These are some of the pomnts whach,
1 feel, should be clanified by the hon.
Minister, because this 18 one of our
most 1mportant projects, on a pur
with the steel projects and as such
the attention of the House should be
drawn to 1it. .

Shri Morarka (Jhunjhunu) This
supplemenary demand makes mention
of six big projects, some of which are
going to be formed into public cor«
porations and some of which have
already been formed into corporations
The six projects are the Foundry
Foige plant at Ranchi, Heavy Machi-
nery Project, Heavy Electrical (Pn-
vate) Limited Bhopal, Hindustan Salt
Company  (Private) Limited, the
Praga Tools Corporation and the
National Mmeral Development Cor-
poration All these are involved in the
discussion of this supplementary de-
mand In regard to some of them, we
are now voting the capital for the for-
mation of these corporations

Whenever the question of parlia-
mentary accountability arose in the
past, it was pointed out that one of
the opportunities available to this
House is that they can discuss i1t fully
at the time of voting the capital of
these corporations Now a vote i
sought for the capital of these corpo-
rations by means of a supplementary
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grant. In the case of the National
Mineral Development Corporation,
you would notice that while the Cor-
poration 1§ going to cost ultimately
Rs. 82 crores, only @ sum of Rs 5
lakhs 15 asked for just now Once you
vote these flve lakhs, later on the
Corporation would have come into
existence and more money would be
given to the Corporation either by
way of loan or additional capital

The purpose of my saying this is not
that I am agamnst any of these corpo
rations or any projects under them
but the time given to the House for
discussing these corporations 15 very
small and alvo the detai's on the basis
of which our vote is sought are very
mnadequate and meagre

1 will try to make my pomts clear
by taking a few examples In the first
place, the general criticism 1s that the
structure, the directorate and the capi-
tal requirements of one of the corpo-
rations 1s fully given Even the de
tails about schemes which are gomng
to be undertaken are not fully fur
nished Taking the Foundry Forge
Plant at Ranchi, the agreement with
the Technoexpert was entered into
on 19th August 1958 We had in this
House a supplementary demand 1n
September, 1958 The term of the
agreement was that 5 per cent of the
payment was to be made within 30
days of the date of the agreement It
at the time when we discussed the
supplementary demand m the month
of September this commitment was
already made—in fact the payment
has already been made—I do not
understand why this supplementary
demand came so late in December
Not only that even to this day, we do
not know what that agreement 1s and
what 15 our total commitment under
the agreement The detalls given 1n
this booklet do not even give the total
cost of the scheme and how much of 1t
we are gomg to meet from the Con-
solidated Fund and how much from
foreign aid 1f any These details are
not at all given
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Here sgain, we have got a consul-
tant We are asked to vote a sum of
Rs 80,000 as part of their fees We do
not know the total fees, when it is
payable and what are their duties
We are anxious to know all these, par-
ticu arly in view of our experience
with other foreign consultants for
the Hindustan Steel as well as for the
Hindustan Shipyard.

13.27 brs.

[MRr. DEPUTY-SPEAKER in the Chatr]

Mr Mahanty has already mention-
ed that Rs 3 lakhs are sought to be
given to the Czech experts for assist-
ing 1n the collection of initia! data for
site~selecting I do agree that selec-
tion of a site 1s sometimes a difficult
problem, but I do not know whether
such te hmcal experts were needed
and also whether this 1s their total
fee or anything more will be payable
All these details shoud be made
available to the House before we are
asked to vote these grants It 1s said
that this project 15 going to be only an
adjunct to the heavy machinery pro-
Ject which 15 the main thing But the
details about the heavy michmery
project are not given—what would be
the total cost of that plant, where it
would be located, who are our techm-
cal colaborators etc It 1s only said
that the plant will be put up by the
Russians

Taking the Heavy Electriral (Pri-
vate) Limited Bhopal, the total cost
of this project 1s going to be Rs 28
crores—Rs 21 crores for machinery,
etc and Rs 7 crores for the town-
ship When this plant goes into pro-
duction to its full capacity, 1t will
produce goods worth Rs 6 2 crores
per annum It this 1s going to be the
state of affairs, I thmk the hon, Minis-
ter should have told us how economi-
cally 1t would be profitable and how
he can justify the economy of invest-
iIng such a big amount in a plant
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which is going to twn out goods
worth only Rs. 6 crores, i.e. about 25
per cent. Again, we find that a sum
of Rs. 1 crore 1s being spent mostly on
the tramning schemes for tramning our
people. Here agmn, detaills are not
@ven as t0 who are bemng tramned,
where and what is the tramning period,
whether and whea these people
would take charge, etc. You would
remember that so far as the steel
plants are concerned. it 18 now told
that 1n spite of the amounts we spent
on the training schemes, when the
plants are comnussioned, we would
not have technical personnel to take
charge of these plants for another
three or four years. For that pur-
pose, we will have to import techni-
cians from Russia, Germany, England
and America, thousands in number.

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Smha): Not
all the technicians.

Shri Morarka: I did not say so.
They are having about 300 from Rus-
sia alone for one plant m Bhilai I
do not know what other experts my

hon friend has m mmnd They are%

the persons who will be ready to take
charge of those projects. 1 do not say
that we do not have any need for
technicians at all. But my point 1s
that when we are spending crores of
rupees for one plant to tramn the
personnel, surely this House must be
told the detaills of the tramung
scheme.

By the end of the financial year we
are going to spend about Rs. 5 crores
on this project. But the Munster
says that, for the time being, we
would make a provision of Rs. 3
crores, because we would review the
whole thing again some time m Feb-
ruary. Out of this Rs. 8 crores, he
wants to appropriate from savings
under the same Demand in other
Schemes, and Rs. 185 lakhs he wants
to be voted afresh. So far the total
sxpenditure is Rs. 240 lakhs. While
that msy be the requirement and an
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mntelligent forecast, I think details
should have been given for this
Rs. 249 lakhs, which they have so far
spent, and for the Rs. § crores, which
18 hikely to be spent by the end of the
financial year.

I now eome to Praga Tools for
which Rs 70 lakhs 1s asked for. In
the explanation it 1s mentioned that a
team of experts went and examined
the machinery. We do not know the
views of that team. 1 say this be-
cause the annual production of this
factory is only a fraction of the capi-
tal investment requred. If the annual
production is only a fraction of the
capital required, then 1t becomes diffi-
cult for that concern to be economi-
cally self-sufficient, According to the
figures given here, this factory pro-
duces goods worth about Rs. 47 lakhs
per annum and the total investment
m this fatory would be over Rs 1}
crores. I do not know how this fac-
tory would become economically pro-
fitable. The Minister should have
given the House some sort of econo-
muc forecast of thus factory. This 1s
not a new factory which the Gowvern-
ment 1s putting up They are taking
it over from the Hyderabad Govern-
ment Some shares, I think about 50
per cent, are also held by the mem-
bers of the public.

One cniticism which 13 noticeable in
thus scheme is that in October 1958
1t was decided that this amount of
Rs. 70 lakhs should be winvested by the
National industrial Development Cor-
poration In December 1958, a little
over two years, the Government
changes its mund and on reconsidera-
tion thmmks it desirable that this
amount should be invested directly
by the Government. Why? Is it be-
cause that the directors of the NIDC
did not consider this scheme economi-
cally sound or is it on amy other
ground that the NIDC did not invest
this money and the Government is
now called upon to invest directly?
These are some of the points which I
want to make on Praga Tools. I
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. would very much like the hon. Minis-
ter to tell us the precise reasons why
Praga Tools is being set up separate-
ly and it is not being amalgamated to
Hindustan Machine Tools. What are
the difficulttes in having the machi-
nery shifted there and carrying on the
production under one roof? Apart
from anything else, it will reduce the
overhead expenses.

Now I come to the National Mine-
ral Development Corporation. Here we
are called upon to vote only a small
sum of Rs. 5 lakhs. But the gross cost
of the project which thus Corporation
would undertake 18 Rs. 31°9 crores, of
which Rs 155 crores would constitute
the foreign exchange and Rs 16.4
crores would be the local expenditure.
An 1mportant feature of this scheme
is that as jomnt application was made
both by India and Japan to the
United States of America for a loan,
on 25th June 1958 a loan of $2 crores
was given Now here 1s a Corpora-
tion which would have all the assets,
which would have the benefit of this
loan from America, given on the basis
of the Government of India’s guaran-
tee and, 1 presume, the Japanese
Government’s guarantee, which, 1n
due course, would own huge assets
worth about Re. 32 crores. Certainly,
the amount that we are asked to vote
1s & meagre amount of Rs 5 lakhs.
But the House should have been told
the details of the scheme, the details
of the loan agreement, the terms and
conditions on which the loan is given
and the considerations shown to Japan
because of their guarantee. Are we
going to sell iron ore to them at a
competitive price or are we going to
show any other consideration in price,
because they are our joint guarantors
for this American loan? All these
things sheuld have been told.

It is mentioned that the capital of
this Corporation 15 going to be Rs 15
crares. Today we are asked to vote
Rs, 5 lakhs, though ultimately it is

to be Rs. 15 crores. Since we
would be called upon to vote the re-
maining smount also, we should have
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been given more details, We must
also be told in which year approxi-
mately we would be called upon to
find the remaining Rs. 14.85 crorea.

1 have often felt that these corpo-
rations, for which we have a great
hking as an mstrument for managing
our public sector, they are losing
some of theiwr characteristics in thus
country. While they have retained all
the drawbacks of the departmental
management, they have not yet been
able to 1mbibe any of the good points
of a real autonomous corporation. If
a corporation 1s established by a sepa-
rate Act of Parl:ament, at least Par-
hiament has full opportunity to discuss
the pros and cons of the same. But if
these corporations are floated under
the Indian Companies Act by a mere
executive action, then I think the auth-
ority of this House, to that extent, is
reduced. I feel there should be a con-
vention that before a company or a
public corporation 18 actually floated,
the concerned Minister or the Ministry
must come before this House and jus-
tify why they want to entrust a parti-
cular activity of Government to that
company or corporation. The House
must be taken into confidence and the
House must be called upon to pass or
give 1ts consent by means of a resolu-
tion saying that the Minister or Min-
1stry 1s authorised to float that com-
pany and entrust that particuiar acti-
vity to that corporation. There is no
doubt that the moment a company or
corporation 1s floated, a certan ac-
tivity and a certain amount of finance
18 taken away from the purview of
this House and the purview of the
Comptroller and Auditor-General, and
the service people employed in that
company or corporation are taken
away from the purview of the public
service commission.

Now, since we are letting off these
important safeguards in matters of
public finance, I think, the check
which I am suggesting is very essen-
tial. We would not be doing anything
new if we did follow that gystem
beause, I believe, there are other
countries like Canada, Sweden and
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others, where there is a special Act
of the Government which provides
that all the Government corporations
have to be incorporated only under
that Act

What I am saying may not have a
direct relation at the moment with
the Supplementary Demands and may
be a wider issue, but since these Sup-
plementary Demands also make a
mention of as many as six different
public corporations, I have taken this
opportunity to say something about
them I hope the hon Ministers con-
cerned would consider these points
and in future would give fuller infor-
mation and also before they entrust
any work to a public corporation
would ek some zort of permusaen
~f this House

o Yot g (Qgaw) saTsm
AEIET, ¥ §34 7 qF Afa w1 Baew
fargt fe 2w & e g% et I
T § W 37 Afa F da% ¥ awa
Aurar 9% 7 qrgie FEafaEy ¥ qwa
T FTERIAT & T &1 Fvafagr
AN a7 & fag arr qar€ ar @
§ 1@ & g7 § o e A g
T {IETC L & a9 ¢ o wvafqat 3
fad dar art WY qF A gARY @@
WA ghi a1 dferaa &
kg arq § st agedt Wik g ft @
s g fv ag fafaeft dwarae &,
TeTaT AT WY ¢ @Y Ia% fag
I vz & 5 Trqe & fae Qea
Wt =gy wR Sw At wifze w=fs
R AN WA SF AT AN 78
q#y 7y werar § W< ady wror @ fw
o WS QA A WIAT FATTAATE
T EER T T @G )

wifY gz % ofwards ¥ PIQ F
foag frernfafaiem araedt w17 o
far o gaw & wgw ¥ arrlie axay
¥7 o¢ waTw o7 fe agm & FEenr W
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QUTAT & wHer § gww agt ¥|v
arfgg ar gt wga Ay i wifgw
fer g a1a o § s e gy ok
oG 3T ¥ AT § W Sy wgrar
Rar & oY g & T e e ot aXE
¥ ¢4t afafaar Y afs ot o a€ -
frar &7 ar Y weafaar 9 Y, <%
FTOATT ¥ W W AT Gy w3,
I gaw W1 ar wfgy wifs
A& A ¥ A TF g § vwer agw
a37 feeat w% ¢ ST/ & WA
a¥ a1 § WK vefad Sad awafan
a1 fewrgw efy § s wqdr wkx
AT {M g AR AT A g F
A 7 | FOPr &) 9y 98 Fswerdy
? fr waw & et §1 R AR T ATH-
foua 2

Ay ufafor g5 wadwr & At
Ty a iy af §, sad A F N gy
fayzw FCT ¢ | W qre gow fe
fag™ o & wrferdy o o & Wy
ST yTTE F dA S §
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[ad onfie fae]
T wT IHeY w2y 7 R fay o )
g o ¥ ¥ gy & § fir agt 9x wius
w7 o aTg ) wEd W ag WY
am wa & Giv ¢ fe gR 2w
o wrg M damaR wiE 2 A S
¥ e wga O § Wi o o
Syw At wyw dar FW T § W
ITHT S AT A W W W F
fear orv aa @ fr SqmRTaT WA9E
to e A fomdag 9
o w i W RgE ¥ s R
wrvE 2w WY FErE o & oy g A
e EF € W aTER F fr aga
AT €T T AT F Al F =9
*@ ¥ fag & &m & ot <
Y ¥ Gar ¥ ooy |

ot R oF aer fax oW
T ¥ faww & 4 WX ag u®
oA W @ fF qTER s S
W pwamefasma e
T & N AW §, I feqwl &
feoit w) 0w ag ¥ wiT o=t & Wk
¥g VIMT AT WA & NG g
R W s i ...

T s we Wo wweit : wTT g Afer
ez a &

off wereree forg (Fedananz) @ ag
AT AT X famE S v awa § 7

o vomiie fig - @t OF Qo o
#iw o ), fedy oF wre B F a9
§ AR N ¥ fag aOR ® Wit W
A o ¢, 37 T gt BT T W
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wa A N AR
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Ao w1 wiwr g s e ay ferte
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¥ 37 ov 57 T ST Wi
e g @@ F IR ¥ X W e
g sgEwar f °

TR AW FAR AT
fafre? & o & &1 1 ow o) A
qed w1 Aoy a7 & wwE )

ﬂQ Wﬁ!m: mrm
A& 99 §T A @ w1 97 fas?

ITqN WP ©  IA WA AU
Wy gom a SRy FEC At FrA o

Cultwation of opium in this country

Shri P. K. Deo (Kalahandi): I beg

to move:

“That the Demand for a Sup-
Dlementary grant of a8 sum not
exceeding Rs 28,05,000 in respect
0f opium be reduced by Rs. 100"

Desirgbility of expanding the actwi-

ties of the Hindustan Salt Company
(Private) Ltd. to the Omssa coasts.

Shri P. K. Deo: I beg to move:
1

“That the Demand for a Sup-
Plementary Grant of a sum not
exceeding Rs 4,43,50,000 in res-
Pect of Capital Outlay of the
Ministry of Commerce and Indus-
try be reduced by Rs. 100.”.
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Desirability of supplying tron ove to
Jopan from the Sukinda mines in
Orissa through the Paradip port.

Shrl P. K. Dee: I beg to move:

“That the Demand far a Sup-
plementary Grant of a sum not
exceeding Rs. 5,00,000 in respect
aof Capital Outlay of the Ministry
of Steel, Mines and Fuel be re-
duced by Rs. 100.”

Need for wmmediate construction of
the raslway Line from Sambalpur to
Ttlegarh under the Indo-Japanese
agreement

Shri P. K. Deo: I beg to move

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 5,00,000 in respect
of Capital Outlay of the Ministry
of Steel, Mines and Fuel be re-
duced by Rs 100"

Mr. Deputy-Speaker: These cut
motions are before the Mouse The
hon Member shall be bnief

Shri P K. Deo: While moving the
cut motions standing m my name, 1
would like to confine my observa-
tions

Mr. Deputy-Speaker: To this De-
mand, e, No 106

Shri P. K. Deo: Yes, and to the
Supplementary Demand for Rs 5§
lakhs relating to the Ministry of Steel,
Mines and Fuel

Mr. Deputy-Speaker: Now we have
Demand No 108 before us

Shri Panigraht (Puri) Both Nos 128
and 106

Shei P. K. Deo: They have been
grouped together.

Mr. Deputy-Speaker: Then he might
speak.

Shri P. K. Deo: This supplementary
demand has been made for floating
2 company for the National Mineral
Development Corporation with a share
capital of Rs. 15 crores. The mwn
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purpose is to exploit the iron ore
deposits at Kiribwou near Rourkela
and to supply to the Japanese Gov-
ernment to the tune of 2 million tons
every year, and at the same time to
take up the construction of the rail-
way hne between Sambalpur and
Titlagarh and to have an expansion
programme of the Visakhapatnam port.

In this connection I would like to
submit before thus House that these
Kiriburu munes are a part of the mamn
iron ore deposit which should be the
mam supplier for the Rourkela, Dur-
gapur, Tata and various other steel
plants which would be coming up in
future So, instead of exploiting our
mam iron ore deposit, if we think of
exploiting various other sporadic iron
ore deposits elsewhere it would be
proper planning

Regarding the Sukinda mines, I
submut that they have been recently
discovered and contain very good iron
ore, specially the ores of the mnes of
Tamka and Daitan contain 65 per cent.
of the iron They are nearly 80 million
tons and they are very near the coast
line Recently, some hfting of ron
ore has been made by a Japanese ship
from the Paradip port. The cost of
transport from Sukinda to Paradip
also works out to Rs 7 per ton of ron
ore Taking mto consideration all
these tactors, 1t would be cheaper if
our 1ron ore supply to Japan could
be made through the Paradip port. At
the same time 1t will go a long way
to fulfil the long demand of the Orissa
state, because, Orissa has got a sea
board of nearly 300 miles and we have
not got a sea port.

Various experiments have been
nade regarding the navigability of the
Paradip port A recent report of the
Central Water Power Research Station
of Poons has been very favourable
regarding Paradip If a 3300 feet long
sea wall could be built at the mouth
of the Paradip port, it will keep the
mouth clear and the break water will
maintain a depth of 40 feet. The
Japanese Naval Engineers have given
a very favourable repart. In 1053, the
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Indien Navy surveyed the Paradip
port and they have given a very
favourable report that the entire area
is free ftom any obstruction or sand
bars. Taking into consideration all
these factors, it is high time we think
of having a port at Paradip and hav-
ing our export of iron ore made
through that port. Further, some time
back, the French experts also gave a
very favourable report regarding
Paradip. They said that the port
could be developed at a cost of Rs. 7
crores and 1t could easily handle 4
million tons of cargo every year. In
our programme of National Mineral
Development Corporation, the deve-
lopment of the Paradip port also
should be included. Paradip port
which can handle 4 milhon tons of
goods and cargo when developed
wou'd easily handle cargo to the tune
of 3 to 4 lakh tons under the present
conditions. At least, to start with,
under the existing circumstances, we
can supply the Japanese some amount
of iron ore through Paradip port.
When it could be fully developed, all
our supply of 2 million tons could
easily be made from Sukinda mines
through the Paradip port. The cost
would be much less compared to the
supply from Kiriburu

With these words, 1 strongly support
the cut motions and I hope the Minis-
try will give due consideration to the
cut motions

Mr. Deputy-Spesken: Shrn XK. D
Malaviya. He said, he had to go.

Shri V. P. Nayar: The other points
may be made Shri Panigrahi also
wanted to speak.

Mr. Deputy-Speaker: In respect o1
his Ministry? Shri L. Achaw Singh
has alsp a cut motion to Demand No.
128,

Shri V. P. Nayar: Could not the
hon. Minister wait for 20 minutes?

The Minister of Mines ang Ol (Shri
K, D. Malaviya): All right.
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Shri Panigrabl: I will only sefer
to Demand No. 128.

Mr. Deputy-Speaker: He would
confine himself to the services that
are mentioned there. Paradip i3 not
..& Ul those.

Shri P. K. Deo: It is supply of iron
ore to Japan from the Vizag port.

Shri Panigrahi: The Government of
India has formed this National Mine-
ral Development Corporation for
developing the iron ore mineg in
Kiriburu, which will supply iron ore
to Japan. We come to know that the
Government of the U.S.A. have given
a loan of 20 million dollars and the
Japanese Government have given a
loan of 8 million dollars for the deve-
lopment of these iron ore mines in
Kiriburu mn Orissa. For this purpose,
this Corporation is being formed and
money 1S being asked for. I would
hike to know from the Ministry what
are the commitments of the Govern-
ment of India to Japan n respect of
this loan which the Government of
India has got from Japan and
from the U S.A. a'so and how far the
Government of India is going to profit,
The Government of the U.S.A. have
gwven a loan of 20 million dollars. 1
would like to know whether with this
loan of 20 million dollars, the Gov-
ernment of India 1s 1n a position to
purchase the required machinery or
cquipment under competitive terms
from any other country in the world,
or the Government of India is bound
down by any commitment to Japan to
purchz.c the machinery and equipment
required for the development of these
lion ore munes in Kiriburu and whe-
ther with the aid of the 20 million
dol’ars, the entire machinery would
be purchased from Japan. 1 would
hike to know whether there iz any
such defimte commitment on behalf
of the Government of India, with
regard to the purchase of machinery.

With regard to the appointment of
Consultants to the National Mineral
Development Corporation which j»
being established to develop the iren
ore mines, I would like to kmow what
are the specific functions or ervices



sog7 Demgnds for

invited for the appointment of Con-
sultants. I also come to know that a
Japanese firm is now being appointed
as Consultants. I would like to know
whether any Indian firm of Consulta-
tions were consulted or whether really
they also submitted tenders and it so,
what amount of money, the Govern-
ment is going to pay for appointing
the Japanese Consultants for their
services and how their services differ
from the services which the National
Corporation envisages to undertake.
On these particular points, I think the
House would like to be enlightened.

I was also told that when the ques-
tion of appointing the Japanese Con-
sultants came, they said, when we are
giving a loan of 8 mullion dollars, if
a Japanese firm is not appoiwnted Con-
sultant, we will reconsider this loan.
I would lhke to know whether this
18 correct. On thus understanding, the
Japanese Consultants were appointed

Another point that I would lhike to
bring before the Mimistry is that in
Orissa 1itself, there is another Orissa
Mining Corporation. I came to know-—
1 do not know how far it 1s true—
that Government has purchased shares
for Rs. 5§ lakhs in this Orissa Mining
Corporation. The specific task of this
Onissa Mining Corporation 1s to deve-
lop the iron ore mines 1n Orissa, and
1t 15 engaged in exporting them to
Japan 1itself I would hke to know
whether the Government of India is
dividing Orissa into two blocks, one
in the north and one in the south. If
that is a fact, of course, it 1s a good
thing {0 have the National Corporation
m the north and the Orissa Mining
Corporation in the south. Because the
Onssa Mining Corporation is export-
ing iron ore from the Sukinda mines
through Paradip port fo Japan. We
would like to know whether these
services which the Orissa Mining
Corporation is rendering to the Gov-
emnment of India or to the State Trad-
ing Corporation can also be rendered
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by the National Mineral Development
Corporation.

14 hrs.

The Japanese firm are going to sup-
ply the machunery for developing the
Kinburu iron mines, and at the same
time they are going to be the consul~
tants. We have had experience of this
kind of arrangement in the case of
Rourkela. This makes our position
very difficult. I would like to know
very clearly from the Minmistry whe-
ther Indian consultants have been
appointed or associated with the Japa-
nese consultants so that we can see
that our interests are in safer hands.

Shri L. Achaw Singh (Inper Mani-
bur): My cut motions are 16, 17 and
21 on the Minustry of Commerce and
Industry and the Ministry of Steel,
Mines and Fuel

I would like to draw the attention of
the House to the question of invest-
ment in  Government undertakings
and other commercial concerns. A
Sum of Rs. 46 30 lakhs is provided in
the supplementary demand for the
¢stablishment of a foundry forge plant
&t Ranchi. It is stated that machinery
and equipment worth Rs. 8} crores is
to be procure for this project from
Czechoslavakia, as this is a project
Started with Czech assistance. We
have been asked to approve the ex-
benditure incurred nitially on account
of part payment for machinery, con-
Sultation fee and remuneration to the
Czech experts. In the explanatory
Note 1t 1s stated that this is an adjunct
to the heavy machinery equipment
factory to be started with Russan
a1d, and 1t 1s also stated that this
foundry plant is going to supply cast-
Ings and forgings to the latter. But
1t 1s a matter of great disappointment
that the company which is going to
Sdminister the heavy machinery pro-
ject has not yet been started in spite
6f the fact that Rs. 75 lakhs have
been provided for it in the current
Year’s Budget. We are not given any
information as to the exact capaeity
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and the prospects of this company
which 1s to be started by the Govern-
ment, as well as the different projects
under 1t, but we have to vote for the
grant asked for

We are very much disappointed at
the slow development of our machine-
building industry In some European
countries and in China, they have a
separate munistry for the machine-
bulding industry, but here, though
there are development councils for
several industries under the Indus-
tries (Development and Regulation)
Act, there 1s no development council
for the machine-building 1industry
This 15 a lacuna and a defect We
have found that the private sector has
not been able to cope with the
demand of the country We cannot
depend on them and 1t 18 for the Gov-
ernment to take active 1nitiative 1n
this matter We requre heavy machi-
nery for agriculture, mining of iron
ore, coal, petroleum etc, and also for
textiles We are spending crores of
rupces on foreign exchange on thewr
import, and that can be easily saved
f we start the heavy machinery fac-
tory as early as possible It 1s also
necessary that for a technical and
industrial revolution there should be
no delay or procrastination 1n this
matter.

Then 1 woud refer to the demand
for Rs 165 lakhs on account of the
heavy electrical undertaking at
Bhopal This 1s a government under-
taking devoted to the manufacture of
heavy electrical equ'pment It 1s in
the construction stage and 1s to cost
about Rs 28 crores in the first phase
Construction wall start in 1960 It
1s stated that the Plannmg Commus-
sion has given high priority to this
project It 1s surprising that the con-
struction has been delayed so much,
and 1t will be better if the Govern-
ment also provide the necessary
foreign exchange for securing the
necegsary equipment and the plant 1s
started -as early as possible Other-
wise, sur rural electrification schemes
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and industrial schemes are likely to
suffer

Next I would like to refer to Rs.
70 lakhs requured for investment in
Praga Tools Corporation Other hon.
Members have also drawn attention
to the fact that there 1s already the
Hindustan Machine Toolg factory. We
are very much doubtful about the
soundness of the Government buying
up the majority shares of this corpo-
ration We do not know whether this
factory will be asked to specialise in
certain sectors or will manufacture
the same type of too's now bemng
manufactured by the Hindustan
Machine Tools It 1s stated that the
Hindustan Mach ne Tools factory has
itsclf got a surplus capacity So, 1t 18
for the Government to lay down a
policy co-ordinating the working of
the two factories It 1s also necessary
that some technical innovations should
be introduced so that the cost of pro-
duction of the tools would be lower
and the tools would be within the easy
reach of the common people

Then I want to refer to the National
Development Corporation Rupees
five akhs have becn asked for towarda
the share capital of that corporation
Thus 18 the mitial cost of the explora-
tion work undertaken by the Indian
Bureau of Mines on a long-term pro-
Ject for export of 1ron ore from Orissa
From a scrutiny of the memorandum
of association of this corporation it
secms that it can also devote itself to
the exploitation and development of
other munerals in the country In the
notes supplied along with the budget
papers 1t 1s said that Rs 15 crores
would be the share capital of this
corporation So, I thmmk 1t will be
possible for this corporation to under-
take more extensive and 1ntensive
exploration and deve'opment of diffe-
rent minerals in the country, though
for the time being 1t 13 devoting itself
to the exploitation of iron ore in
Ornissa Recently m our part of the
country different munerals have been
discovered  The Geological Survey
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of India has recently discovered some
copper and nickel deposits in the
Manipur area. It would be better if
the Government undertakes the ex-
ploitation and development of the
minerals found in the Manipur area.

Coming to the organisation and
administration of nationalised under-
takings, it is a matter for regret that
the Government has not been able to
accept the recommendations of the
16th report of the Estimates Commit-
tee of the First Lok Sabha. The 18th
report of the Estimates Committee of
the Second Lok Sabha, has also reite-
rated the soundness of the various
recommendations made by the previ-
ous Estimates Committee They refer
to three points- firstly, 25 per cent. of
the share capital should be made avail-
able to the public; secondly, the chair-
man of the board of directors should
be directly responsible to the Minrster;
and thirdly, there should be a cadre
of officers to be constituted for the
running and management of these
concerns.

I submit that the implementation of
these recommendations would create
ecnough enthusiasm among the public
over the management of our national
concerns, and 1t will also enable them
to function effectively under the vigil
of a body of shareholders. In conclu-
sion, I would suggest that these under-
takings may be run as public himited
companies within the ambit of the
Companies Act.

oft svere: (frd) F | Ak
9% OF fawg & a1 § gy w7 TEa
£ 1 " it mae e o
# wfeare § oix x@ fom g war
afwT
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Y arev: P W R0 { e
wr oy T & fag W gfoe oy
ot § 1 7 B s wEw Wl §
fe v e Sigr o WN

Shri Gajendra Prasad Sinha: That

hss pothing to do with this Supple-
mentsry Demand.

Jurew winw : g4 o I
ot e fivar o fe oo Y femix
o Y ¥ arew T X

wore gware feg (oY) ¢
fehy wiwe orgw, & @ 2w F W
*lﬁi%mﬂﬂ £,¥5,00,000 TYAT
wr mar § I faafedt 7 gy wvon
weng) wAadwer @A
warg 27 W AT & M AvaAT e
g o get forg @ & we e Wy
oy § W 9w oferfy ¥ @Y e
frarl &Y Yy § 77 W & wa® ane
T wigar g

TR AW F N vy R
R ot § ok Y T @ ol Y
et § 7g TF TEATRry 3 ¥t feitd
At & xafae e ggw F
a% wEAT g § AR o aw o
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wore dr WA et & R,
€ o oF T WL wo ARET 9
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e Yad i dw § 0 9
¥ wIrE S8 T W ¥ we fow T
fig gt ¢ ware A H g ot g,
forgwr qeor Iy v 3 fe AT
s ff T & WR @t ¥ wow
wof are wY v dur frwa & 1 sTOeY
wg vl wifyge 1+ x@ oiferel o
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TR F s @Iy
arey q=z fawdr &1 e e
ag o v § fe agr w1 e
HThe ¥ &Y e

e ] d o aw w7 g
foqgern & &Y wow QT § www
il FRT I§ AW TETS W
€ o fir firgeas ot mifes ¥ o
TR WEr ¥ wEEr T @ W A
& s fgmgwnw wr oY frar 8, sEwT
By w8y | S §F o v dur ey
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¢ w ard Y Tl s ¥ deae
ww wiwe i o1 ol & 1 TEsT Wy
T wars v § o W s 7 av
ek T | W A ¥ W g
Trewrr w Tagwe fien s o
@ g ¥ witd w vrde fer for
e ¥ W ww wed §, o o dw ¥ few
F 7Y drrr 1 ey d7 ¥ w9 ag WU
w % @ § o rEwr ador aE
@ ¥ fis oY v ¥ 2y faaa-for waar
& arar & st wygeY WO T BRA
TRy & w7 F @ w3 qwer #0
Wi dwgm wger § fo fe
e N W fave  swifedw
g vk W TR wer o,
T vl g ¥ qAe e
T Arfed 1| W weE AW T ¥
TagaYE fiear, $hw v § g fear @
TawT adyor g g fir ©F oY wresy
BT TRAT Fodar a1 G gREa
WO F X FE e a8 W
AT gnmr s frart A7 g g,
IR G BT G

w1 weT & fe o 2. g W
W S | WY x® AE W W
& av ¥ gady xaer firsr § § W
T Wi wa & wdt a4 § S
Y faezdfewet 37 #t § win feumi
WA Tegm g feaga
AT TR FAF ¥ A €T AF
fiear et aarar ar gwar o S
It 7 fggen 4 ff w9 ag # v
#Y a7 firqy I TRaT &7 ST WY 3T
T X OO ¥ 1 /fT TH aE AT
N mfEe # fogw w3 §, @l WK
FIA TRERT WY Y e § Wi A
fowm Y e qgwd &1 & wEw
et § fr Kafguafore & gre 7 oo
AT TARIIE-TE Y qrayd W



$5%7 Demands for

[averc v firg)

W, faek fe dwfra iflwmw @
awas #§ wrim &R wer A §
¥ {ehyfor fom foer a1 waer
xArar § 1§73 WU & I ey
A# v wfsq 7.3 36 a¥s w w
FNAT | KY AT IF G A IR
s X7 FT wEATEEAT § )

Shri K. D. Malaviya: Sir, after
having heard a number of hon.
speakers, I think I owe 1t to the House
to explain very briefly the purpose of
this proposal made here on behalf of
the Ministry of Steel, Mines and Fuel
Shr1 Morarka who 1s fortunately not
present here laid strong emphasis on
certain aspects of the proposal and the
reasons mentioned here in the memo-
randum I think 1t 1s not necessary
for me to mention in the House at
this stage anything about the policy
that has led us to put this proposal
before this House: the policy being
that all those minerals that come under
Schedule A of our Industrial Policy
Resolution should be taken up by the
Government and handled as and when
the opportunity reaches before us
With that purpose, we propose to float
a National Mineral Development Cor-
poration whose authorised capital 1s
Rs. 15 crores as mentioned here This
proposal contains one or two items
which are not quite relevant to the
mining project as such and these were
the items which were mainly men
tioned by Shr1 Morarka.

He wanted me to say as to why out
of these Rs 15 crores we want only
Rs. 5 lakhs. As will be clear this
Rs. 15 crares 18 proposed to be utilised
for three projects One is the develop-
ment of the iron ores in Kiriburu; the
second is the construction of a railway
connecting link of about 111 miles
between Sambalpur and Titlagarh and
the third is the expansion and develop-
ment of the port and harbour facilitres
at Vizagapatam So far as the mining
project is concerned we want these
Rs. 5 lakhs which would be required
for investment in the share capital of
the National Mineral Development
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Corporation, just now, for the Kiribwu
project. We have indicated the sum of
Rs. 15 crores because ultimately this
Corporation is proposed to be utilised
for the public sector mining of all
minerals other than iron ore. Just now
there is the question of supply of
about two million tons of iron ore in
connection with the agreement that
has been recently reached between
the Gover<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>